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STATUTORY RESOLUTION RE: 

DISAPPROVAL OF MARUTI LIMI-
TED (ACQUISITION AND TRANS-
FER OF UNDERTAKINGS) ORDI-
NANCE--contd. 

AND 

l4ARUTI LIMITED (ACQUISITION 
AND TRANSFER OF UNDERTAK-
INGS) Bn,Tr-eontd. 

MR. SPEAKER: Now we resume 
further discussion on the statutory 
(Rajapur): Sir, please note down that 
Prof. Dandavate. 

PROF • . MADHU DANDAVATE 
(Bajapur): Sir, please note dOWn that 
We have already begun late. 

MR. SPEAKER: I will cut down 15 
minUtes. 

: PROF. MADIIU D.A:NDAVATB: 
:'IIr.·.SpiHeP, sr, the entire queattou 
. ., .. dbi'eee belie ~ Jnto . . 

Uftdenafdftg,) Bin 
an Act through the Bill that has been 
presented over here for consideration. 
I totally oppose. 

Sir, I am not concerned about the 
pe!"SOnaliti~ in\·oh~ed. I am more 
con<-em!rl about the perspectives and 
the poJiries: It is not possihle to avoid 
the various circumstances- and the 
background under which the Maruti 
Limited was set up, the letter of in-
tent was accepted and the Marutl 
faetory was allowed to proceed fur .. 
tl\er with its work. 'l'herefore, I 
will have to give a little bacQrouncl. 

In the sixties, the Government bad 
already formulated certain economi. 
policies and if due to the objective 
conditions in the country, the eco. 
nomic policies of this country had 
changed, 1 had no objection at all 
But if the economic policies and the 
financial approach is chanled 0D)y 
to suit a particular individual I would 
say that it is the most objectionable 
orientation and reversal of policy. 

In the early sixties-in 19&2 to be 
very exact-in this very House a state-
ment was made by the Minister of 
Steel and Heavy Industries, that the 
highest priority will have to be ac .. 
corded for the automobile industry 
to be expanded in the public sector. 
That continued to be the official policY 
document and pronouncement of the 
Government of India. It was the very 
Congress Government that was In 
power and, I am sure, that after due 
consideration this was the polley 
orientation that was given. But in 
spite of that, the policy was reversed. 

When Shri Sarijay Gandhi put up 
.a letter of intent, the letter of intent 
was accepted. Here I would concede 
that I t~ Government bas ~t 
right to go ahead with any policy that 
it wants to pursue. Even when the 
letter of intent was accepted, in pre-
ference to some other letters of lnten\ 
tour imPortant conditions were 
laid down. I am very cl~ 
~ .. mt.. ~Ind that au these fOur 
~ .ere YioJate4 before & 
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letter of intent was CODverted into a 
a licence. The conditions were (1) no· 
. foreip collaboration or foreign con-
IUltancy arrangement will be allowed; 
(2) no imPOrt of capital goods: (3) 
Ili import of components and raw 
matriaJs: and (4) an authority ap-
pointed by the Government should 
test the road-Vlorthjnes3 of the proto-
type car before the letter of intent i.s 
converted into a licence. I am very 
sorry to ftnd that all these .four con-
ditionS:-not one of thl')m but a 1} th!! 
four of them-were · 'Completely 
violated. 

~. SPEAKER: He should now 
corne to the subject matter of the 
BW. 

PROF. MADHU DANDAVATE: It 
you look at the entire debate that 
'baa taken place )esterday, there is re-
ference to background. 

MR. SPEAKER: If you are just 
loing into the past history, which 
baa been repeated so many times in 
this House. that will take most of 
your limited time. 

PROF. MADHU DANDAVATE: 
These four points were not mentioned 
by others. But if you want, I will 
resume my seat. ., 

MR. SPEAKER: I W:l3 only ~'Ust 
POinting it out. You may use your 
time any way you like. It is so 
.unple. 

PROF. MADHU DANDAVATE: I 
~Ould like to point out that all the 
four conditions that were prescribed 
laave beeJi violated. Foreign COD-
~ts . were appointed. ~ West 
Oennan expert was asked in 1972 to 
·fetch • t1ro-atroke engine from West 
·~-i Capital goods -were impor-
1eiiI'" .. Dame ot another company. 
,_,.' ~-ta and raw materials 
~ .. ':~. An imported eqiae 

,~ ......... : to til.. to-t- _ .. .... ~ ,~~ pro VI"iJ t. 
..,, 1 ' .. ,,' , . .... ') . _ , ... , • 'w . ' • 

( 
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fore it waa takeD to the vehldea Be-
aean:h and Development Bltabliah-
mente After running a distance of 
Ig,376 m. the car hacl a failure of 
steering and it fell into a ditch. Th~. 
all the four conditions were violated. 

Yesterday, a number of queatioDS 
raised. The question of asSets and 
liabilities also raised. I wish to draw 
the attention of this House that in 
this very House, OD 10th December 
1980, Shri Atal Bihari Vnjpa:,·ee had 
asked an Unstarred Question •... 

SHRI ATAL BIHARI V AJPAYEE 
(New Delhi): I asked for a Starred 
Question: but the Secretariat made 
it Unstarred. 

PROF. MADHU DANDAVATE: 
Slui Vajpayee not being. a star, it 
was converted into unstarred. 

MR. SPEAKER: HoW can you say 
that? L do not allow that. 

PROF. MADHU DANDAVATE: He 
is rooted in the soil; the star is up in 
the high. 

In this statement the fixed assets 
are given. If the arrears of d~reciL 
tion the years ending 31st March 
1976 and U)77 were deducted, 1t comes 
to Rs. 553 lakhs. If we take into ac-
count the investments, stocks, stores, 
debtors loans and advances, cash 
and bank balance it comes to Rs. 683 
lakhs. 

Sir. I wish to point out to you that 
after consulting a nlDDber of financial 
experts on the basis of their experi-
enCe in the past, they have pointed 
out to me that as far as this campo- . 
Dent of the assets Is concerned, the 
ftgures that you have mentioned here 
milht be investment 0.1 lakhs stocks 
. and stores Ra. 38.01 lakhs ·debtors · 
Rs. .'.49 Iakhs, loans 8Dd advaaces 
etc. ~.' 4O ]a""" aDd ... 1Pl·:iaDk 
JWance ... '1.89 lalrJut 'n.e ...... 
... ft ...... t.D-.CJU9led ... ;~ .. .u - ., . "_ . . . 
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)'du that after COD8Ultina a number of 
ftDmeial ezperts on the basis of their 
dl*rience in relation to the IOvern-
JlieDt, in relation to the private CODl-
panift, they have stated that • num-
ber of items UDder this head are such 
that whenever the question of re· 
covery comes, there is only 20 or 25 
per cent of repayment, and as a result 
of that, even this amount cannot be 
taken OD the face value and even it 
you take it on the face value. it 
~omes to Rs 683.62 lakhs. and the 
earlier part. buildings, land etc. 
plant and machiDery. how exactly 
valuation has been done? That also 
has not come before the House, but 
even accepting the fact that has been 
based on the figures, pointing out to 
you the experts opinion on finances, 
I dare say iliat even these assets 
which have been pointed out here 
are not exactly the assets that will be 
assets in reality and as compared 
to that. we have got a total liability 
and if we take this aspect into alC-
count, there will be a lot of imbalance 
between the assets and liabilities that 
will have to be taken note of. This' 
aspect was not mentioned in the de-
bate yesterday. Only mathematical 
calculations have been placed before 
us. I . -. 

(Interruptions) 
SHRI CHARANJIT C~~ANA: 

Arthemetical. 

PROF MADHU DANDAVATE: 
ArtbmeUc is a part and parcel of 
mathematics. At least give me that 
much credit, having associated my-
self with the subject of mathematics 
for 25 years. Remember that arith-
metic is a part of the mathematics. It 
is 0Db' one branch. (lAtert'UPtionS). 
TomOrrow he may say Lhat geometry 
is not part of the mathematic. (In. 
~). This aspect bas . to he-
t.an. note of. 
- yesterday. the Law Minister while 
biternaiDg in the -debate made a 
~ mt.erestiDI point and I do con-
_.-:tlIat it is ~ iIDportaDt. point. Be 
"IS I. 

U ......... >BiU 
said .that on 17th of Octaber 1880, 
Delhi Autbomobilel app'licaticma .... 
to come up for beuint betar. the 
PuDjab and Haryaaa HiIh Court and· 
tberefcr:e, if th~ ""~re not to issue the 
Ordinance on the 30th of Oetober. 
the entire .... would have pe 
into the hands of the Delhi Automo- . 
billes. That ..... the arpment. 

SHRl ATAL BlBAIU VAJPAYD:: 
Who are the Delhi AutomobUes' 

PROF. KADHU DANDAVTE: It is 
another story. I do not want to refer 
to the names. But, Sir. you yourself 
try to find who are. the persons con-
nected with the Delhi Automobilies. 
Anyway, I do not refer to the names. 
Everyone has his own style of 
prsenting the case, I do not want to 
refer to the individuals. But let me 
tell you that if this was the motiva-
tion behind bringing the Ordinance, in 
that case everything that has been 
said here in the aims and objects of' 
this Bill, I think there was 1"l -) neces. 
sity of these aims and objects at all. 
If this was the reason, then talking 
about the infrastructure, the better. 
the expansion ot the automobile in--
dustry. talking about trying to have 
a better installed capacity, all these 
are meaningless. Sir, the Jess we talk 
about the infrastructure, the better. 
In the field of opticS I know there Is · 
ultra-violet and infrared. As far '&II 
structure is concerned. there can be 
something like infra-structure and 
ultra-structure. If all the structure' 
that they have taken up, which they 
are going to modernise and which 
they are going to convert into a 
huge automiblle industry, is to be 
ealled anything please do not call it 
infra-structure, it is better that 'We 
call it ultrastructure. 

'. ·Justice Gupta's Report is ~ 
there I know that the bon. x..w 
~ has for lID al1erJ7 for . -... 
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report. I have no. allergy for the re-
ports produced by Judges, whether 
produced during the Janata regime 
or during your regime. Regimes may 
come and regimes may go, but the 
Judiciary will have to survive in 
this country. I hope and trust it will 
survive in this country because· in 
our checks and .balances that is one 
of the safeguards that is able to 
maintain the democratic traditions i_n 
the country. 

U'HE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN): 
Your Government refused to accept 
the recommendations of the K. K. 
Mathew Commission, rejected its re-
commendations. 

PROF. MADHU DANDAVATE As 
far as we are concerned, we have al-
ways shown respect for the judiciary. 
Here was a statement made by the 
Law Minister ridiculing the Judges 
and ridiculing the report. 

DR SUBRAMANIAM 
Bombay ~-l"orth East): We 
Mathew Commision to be 
not rejected. 

SWAMY. 
want the 
reopened, 

PROF MADHU DANDAVATE: 
One of the reasons why I am against 
t he taking over of Maruti is that 
as fa r as the Maruti affairs are con-
cerned, legal problems are involved, 
illegality is involved, immorality is in-
volved, all sorts of wrong policies 
are involved. Today if India needs 
any,thing, if India has to give priority 
to anything, it is n ot to priva.te motors 
in which only a few affluent indivi-
duals will be travelling. If we want 
to expand the automobile industry, it 
is better that we do it so as to pro-
duce public carriers. Here then the 
priority is wrong, and on a wrong 
priority they have ibeen moving for-

~ ward. 

Since there is not much time, I do 
not want to give the details of batik 
irregularities. The security aspect 
was completely overlooked. You are 
going to take up this undertaking and 
it is. going to be located in the same 
place. So, I want to bring it to _the 
notice of the House and partiocul:arly 
the Defence Ministry that on 20th 
January, 1969, _the Defence Ministry 
requestd the State Government to 
remove the unauthorised construc-
tion within one thousand yards of the 
ammunition depot at Gurgaon, which 
was also near the airport. 

So, the security aspects were not 
followed, bank rules were ·not fol-
lowed, all aspects were neglected. In 
the land acquisition, the Collector 
was unnecessarily allowed to act in 
haste, and as a result irregularities 
were committed. Not only irregulari-
ties, hut distortions and repression in 
the raising of capital for Maruti. Peo-
ple were threatened that if they did 
not raise the capital, they would be 
detained under MISA. Those who 
asked for their deposit back were 
detained under MlSA. I have no time 
to read out the list. 

MR. SPEAKER: That has been 
raised so many times. State. 

PROF. MADHU DANDAVATE.: AL 
most all the impor tant points that 
were raised yesterday regarding assets 
and liabilities, regarding illegality, 
regarding repression , regarding 
wrong policies and the new orientation 
being given to ;p: ior ities have not been 
replied to. 

13.00 hrs . . 

The priorities have ·been completeiy 
changed. When we want more po·wer 
generation, •when m ore allocations are 
required for t"ne · -railways, we are 
giving priority to automobile indus-
try when the developed countries 
even are not able to develop auto-
mo.bile industry in the manner in 
which they expect it. I am sure that 
the decison that they are taking is 
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We have alWll7s belieYed tha" the 

pubUe aedOr sbOUld reach cammand-
in, heights of our eccmomy. Yester-
_, while CODelwiing his speech, Mr. 
VitaaJ Gadlil said, by tatin. over this 
coneem, .e wUl be payiDg the 
."eatest tribute to the memory of late 
Sbri Sanjay Gandhi. There can be 
better methods by which monuments 
of Shri Sanjay Gandhi can be erected. 
1 must say that my hon. friend, 'Mr. 
Vithal Gadail, did not remember the 
statement that was given by Shri 
Sanjay Gandhi during Emergency 
when he opposed the public sector and 
that it will nat be a tribute k\ the 
memory of Shri Sanjay Gandhi but 
that is probably the destruction of the 
memory at Shri Sanjay Gandhi in-
advertantly. 

With these words, I totally oppnse 
It. 

SHRI JAGDISH TYTLER (Delhi 
Sadar): It is a wroDg quotation. Mr. 
Sanjay Gandhi wanted a healthy cOD1-
petition. He never aPPOSed the public 
sector. 

SHRI C T. DHANDAPANI (Pol-
Jachi): Mi-. Speaker, Sir, J lise to 
support the Bill moved by file Gov-
ernment aw.l oppose the resolution for 
·tts disapproval moved by Shri Satish 
Agarwal Il1ld others. 

It has been stated here that just by 
taking over this unit, public money 
is being wasted OIl this unit. In thiS 
very Rouse. We bave seen many 
times, even during the days of Mrs 
_...._ GeddN, t1hat tho_ whc1 die--
maDded ~ retention Of privY purses 
at tile COlt of 1be GovemmeDt exche-
.. _ also CIppQIf'd tbiI JDeUUre ot -.. w.. II/III8r aDd, . at tile .... tUDe, 
....., wlw ....... w to tile idea 
.,. -Mdt:cW '" WOAd tIaW Wee of 

nationaJiaiDi thI, Industry. 1 do not 
bow the 101le: behind 1!1ia. 

Many of the hon. Members ,._er· 
cia,. quoted from the Gupta Commis" 
sion's report. As far .. the Commis-
sions are concerned, OIl my Cammls-
sian belD' constituted aplDIt a parti-
Cular person or on a particular iJaue, 
it is expected that the Commission 
will give a repOrt aceordina to tho 
wishes of the Govel'DJDeftt. The Gupta 
CommissiOD ~ ... cues. 
At ~le same time, 1Ihe CCllllJDisliOft 
was not able to release its report 
throu,h the Government. It u all 
the more shameful tnat the eommis-
sion was coastitut.ed by the then Gov-
ernment but the report was released 
by the party chief of the Janata PartY. 
T".ae hon. Minister, Mr. C. M. Stephen. 
when he was the Leader of the 
Opposition, strongly protested against 
the actiQn Of the party chief durinc 
those days. 

Many points have been referred to 
here. It was said that, normally, a 
sick unit is being taken over by the 
Government under the ~civle .of 
eminent domain. Many SlCk UDlt. 
~ve been taken OVtR _ aovern-
ments, both State aDd centre. Dur-
in.I the J ~ period. riJht frO!D 
11-3-77 to 31-10-1979, 33 sick umtl 
have been taken over by Govern-
ment. The simple reuon wu to pro-
vide employment and at the same 
time to increase production in aU 
those. factories. So, there is nothi~g 
wroD, in takin. over this lIaruti ~t 
by the Government., ~ emIr un-
portant thing in this matter 18, not 
that the unit is beiDa. taken over by 
the Government, but the unit was run 
by Mr. SaBjay Gandhi, the son of th~ 
Prime Minister. Mr. Baniay GandhI., 
though be was the sOD of the Plime 
JlinJatM, was passiD, thrOUIh m.&'fl1 
hurdles; he had to go frOm oftIce to 
aetce to _ tbe permisIlOft in tlIose 
da;B. 1'iuiIHy, the GaMi ..... .... 
the Mt:ter Of ia1IIIlt ....... Ia 1_ _.,.· ........ 4.' .... · -
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. for ill testin.. At the same time, be 
was able to procure the shares as 
well u other ameDities by way Of 
eolleeting funds from his friends 81 
weU as from his weU-wiJhers. Gov-
ernment was very teen in thole days 
to have passenger cars. 'l'bat was the 
reason why this permission was giveD. 

SimilarlY, permission was Jiven to 
another campany, a French company 
that is Renault, in 1972 for manufclc~ 
turiDg passenger cars, but tbe com-
pany from France did not proceed 
the simPle reason being that it involv: 
~ a foreign exchange .of Rs. 56 crares 
In those days. ' At the same time the 
Opposition here in Parlia~ent 
demanded a public sector passenger 
car unit; they did not want a private 
man. that too from ~ foreign count.ry, 
to be handed over a project like this. 
So. Government dropped the idea (.\f 
giving filat project to Renault ot 
France. 

;'Iuch was talked a,bout land and 
the assets. My friend, Mr. Jyotirmoy 
Bosu, is here. When I was a :Member 
in 1972, 297 acres were acquireci ai 
that time; a sum of about Rs. 40 to 45 
Jakhs was-given. At that time Mr. 
Jyotirmoy Bosu, while putting fOrward 
his argument, used ~ say that the 
cOSt of the land per acre there was 
Rs. 80,000 ... 

SHRt JYOTIRMOY BOSU (Dia" 
mond Harbour): Today it is Rs. II 
latfns. 

. SHBI C. p. DHANDAPAN1: Yes, I 
a1ao admit. In that case, the value 
Of the land may come to Rs. 2 crores· 

SHRI JYOTIRMOY BOSU: That 
was taken by robbing the poor kisans. 

So, with peat ditI\CUltJ. he lot the 
land. The procluction of car ill the 
public sector. not only DOW but eveD 
during t'4e JaData recime, ... accept-
ed. The fOttDer Industries JIiDjster. 
who spoke aplnst the Bill ,esterdaY. 
admitted that on 24th MaJ, 1"9: 

"The Industry Minister decid-
that, rather than waitiDg for • 
Cabinet clearanCe for its proposal 
for public ownership of the iDd ... 
try, pOSitive steps shoukl be takeD 
to rationalise the industry's opera-
tions .. · . 

"Hindustan Motors' long-standin& 
request for import of dyes was a}4so 
cleared." 

So, fne Ministry was of the view t~at 
one lakh passenger cars could be p~o­
duced. This was stated in the India.n 
E:rp1"ess. In those· days, the Janata 
government itself wanted to produce 
()ne lakh passenger cars. It was a 
pt'.licy decision and it was accepted. 
But. at the same time, they invited 
many foreign companies and 4 to 5 
companies made their offer. Ins .. ead 
of giving the permission and Letter of 
Intent or assistance to Indian com-
panies, the Janata government invited 
foreigners; FIAT, FORD, RENAULT, 
BERLIT. PIGUOT, IVEe<>-- aU tbese 
giants were invited. The MinistrY 
also gave permission f.or \'hat. The 
report clearly says that the Janata 
government also wanted passenaer 
cars to be produced for the common 
use. 

Secondly, a word about priceS· 
Prices are increasing nowadays. SoJne 
of my friends were talldng here that 
this passenger car was not at ~ 
usefull considering. the fact that matlT 
big automobil'e manufacturers are nOW 
closing their carnpanies in other COo" 

SHBr C. P. DBANDAPANI: As far 
at -the -assets are c:on.cerned, acccmting 
ii' Mr~ I~ Boau,' the value at 
_·lIb8'1.!GIDas -ttt about ·RI. s-efGrei. 

tries. Therefore, it is not necessan· 
Bu~ prices are going up nowada,.. 
EVen the' ~l' ear eOBts ~ 
'R( .,000, so aliO the J'Iat and .. 
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~e class people are DOt in a posi. 
tion to purchase a car. So it is neces-
sary to prodUCe a car. 
An~er important question was also 

raised. What is the policy qr the 
government for nationalisation? MY 
hon. friend, Mr. Georga' Fernandes 
raised it. I also wanted to ask him. 
What is the policy on this matter of 
this government or the earlier govern. 
ment? Because 1 \tad an interesting 
~ote about Gwalior Rayon. 
11.14 hn. 

(MR. DEPUTy SPEAKER in the Chair) 
Mr. Fernandes said that he would 

. be nationalising Gwalior Rayon im-
mediately. The simple reason was 
that the Gwalior Rayon violated same 
rules with regard to installed capacity. 
There was an exchange of letter bet-
ween Gwalior Rayon and the govern-
ment. On 5th May, 1979 &e Industries 
'Minister threatened: whereas on 8th 
May 1979 the very same Minister, Mr. 
Fernandes has said: "This case of 
expansion was authorised, re-endorsed 
and no nationalisation at all." 

'1;'his is the statement of Mr. 
Fernandes. I da not know what hap-
pened between the government and 
Mr. Birla, tile owner of GwaJior Rayon 
in these· three days ... 

MR. DEPUTY-SPEAKER: Please 
come to the last point. This discussion 
must be over by 2 O'clock. 

SHRI INDRAnT GUPTA 
hat): We began late. 

(Besir-

MR. DEPUTY-SPEAKER: His 
party has been allotted 12 minutes 
and he has exceeded that time. 

SHRl JNDRAJIT GUPTA: It was 
on the assumption that he would be81n 
at a certain time but we began Jate. 
We began baif an hOur late. 

J4R. DEPUTY-SPEAKER: All rigbt, 
'We caD extend it by' half an 'tour. 

VRClerta1cillQl) Bill 
SHRI C. T. DHANDAPAN1: Sir, 

after the ordinance was paned by 
the. President. many aompanie,; are 
commg forward to have collabora-
tion with the Maruti company. Even 
the French ~s· are ready to come 
forward to have collaboration with 
Maruti. In the same way even the 
Soviet compaiiies are ready to have 
collaboration with the Maruti. With 
the take_ov~ of Maruti. the prospect 
Of ~ m~ufact.uring tie-up with the 
SoVIet aided Il8Ilt sector project has 
now beCome brighter. So it has a 
bright future. 

Sir, before I conclUde I want to 
say something because the centre of 
attack of this Bitt was one politician 
who unfortunately happened to be a 
son of the Prime Minister. That was 
the reaSOn or elSe oUr friends would 
not have done so many things like 
this. My. Sanjay GanJ1.hi was the 
architect of this Maruti Company. He 
was not able to produce the car for 
various reasons. But that does not 
mean that he cheated the company. 
'Many words were used bere like 
robbery, looting, dacoit. Many words 
like that which are nonnally used in 
the streets were used against Prime 
:Minister as well as against Mr. Sanjay 
Gandhi. At the same time, I w(;uld 
like to ask you. The main intention 
of Mr. Sanjay Gandhi was t9 produce 
cars, wnereas the Opposition argued 
that the main intentiOn of Mr. Sanjay 
Gandhi was to make money. Is it a 
commonsense? An average common 
man will think-is it not possible for 
the son of a Prime Minister to make 
money in otner ways? Leave alene 
Maruti, he could have done it-when 
he has got that much inftuence, to 
get money from the banks and other 
places. Cannot he get money from 
somewhere else? He could hav verY 
well done it. So, Sir, these are aU 
politi<:ally motivated. ' Therefore, 1 
would like to' eay that it is wrong to 
S8V that Mr. Sanjay Gandhi started 
this Maruti Ltd. just to make moneY 
and cheat peoI)1e. I want to illY' only: 
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0Ae thiDa. Mr. Georce I'emaDdes Vial 
t.be Minister of Ioduatries. I want to 
Nt -him or bi8 partymen because he 
Is not Pretent hent. Normally, rlpt 
fram the Britilb. dIO'S, ill the case of 
motor cyclea, Uceacea are issued to 
companies only for a certain bone-
power. Suppoee. particular compaD7 
is Jiven licence to produce I hp. or 
3 hP. or 3.6 hp. motor cycles, another 
cGlDJ>8.ny wUl BOt ,et Uceoce for dlat 
hone-power. Royal DlIleJd and 
Bullet Company were manuf.acturiDg 
3.5 hp. motor <cycles. The RajdGot 
was being manufactured with 1.75 hp 
enline. But duVng the Janata party 
rule, t'be very laDe Mln1ster, Mr. 
Geor,e Fernandes and his MimstrY 
gave permissioD to the Rajdoot com .. 
pany to manufacture 3.5 bp motor 
cycles 'by g~ng RI. 100 lakhs as a 
bribe. Even nOW I am ready to prove 
it. If the government is ready to 
appoint parliamentary committee, I am 
ready to prove it. Such persons onlY 
cOme forward. here to attaek Prime 
:Minister and Mr. Sanjay Gandhi and 
this is comg on since 1972 and there 
is nothing new in it. Everything lr 
repetitive. Therefore, Sir, it is nOftl-
ing but politically mc&ivated. 

What I want from the Minister is: 
collaboration is coming, kindly aeeom-
modate them to :produce vehicles which 
could' be available to the middle class 
people and the common man within 
the price he can afford. 

By saying this, 1 support the Bill, 
Sir. 

SHBI INDRAJIT GUPTA: Mr. 
Deputy-Speaker, Sir, now there is 
very limited time at our disposal, ~ 
shall try to be brief and try to avoid, 
as far as poisible. repeating what the 
other -Members have said. 

Now, Sir, the principal question 
which baa been raised 'by us at the 
IhtN4ucUOD ataae baa not been 

11, 1_ ,,""'£M.~. .--. 0nI. ... ____ iM. 
U ....... I.,.'JJ8l 

auwered. What ... tI,le DIIC._. 
what... the 1II'IeDCy of brbaIbw 
forward thia 0rdinaDc:e _beD. Paru...: 
ment was dl,Je to meet within a ffIW 
weeks? This .... DOt been replied to. 
We nOW 8Dd that tbe only r ..... 
liven II that if it bad been de_eel. 
thea, u.re w&I a J)OIIibWty of the 
UDdertakiDg. belag broken up IDto 
smaller unite and IOId to third. parties. 
(lftterrupCloi .. ) The 0DI7 ground 
which bas been broucht forward for 
justifying this very ur,ent step of 
using the Presidential power of pro-
mulgating an . Ordinance is not an 
ordinary matter as staled here in thla 
statement explaining the circums-
tances necessitatfnl the promullation 
of the Ordinance unless they have 
withdrawn this-I do not know that. 
but it is stated here. The other argu-
ment given is that we need the valu-
.ble infrastl"ucture for building a new 
factory and all that. That does not 
require an Ordinance at all. A 
modem automobile factory is not 
going to be put up in ODe day. Have 
they got the project report. have the,. 
prepared a detailed project. report 
fOr a new automobile proj'ect? Kindly 
put it On the table of the House, how 
much it will cost, what will be the 
investment .. and where wiU yoU! get 
your technical collaboration agree-
ment etc. Have you done anythiDg? 
No. Then wily this need for an Ordi-
nance urgently? They could have 
waited. The Only arJUment given 
here is that since the order for wind-
Ing up the company bad already been 
passed by the High Court. there was 
a possibility of the undertakings 
being broken up into smaller units 
and sold to third parties. That is 
why they had to come 'forwaJ:'d with 
this Ordinance. 1 was waiting for 
some light to be thrown DB tis. 
The onlY light I have got is that 
a company c:alled Delhi Automobiles 
Ltd. was out in the market; tryiag to 
grab this Maruti. "Now, l do not know 
the whole pecBaree of the DeJhl .Aut0-
mobiles Ltd. aDd aU that.. So -tar, t 



.. ~ th, OWDei' oi ~ ~ Auto-
~ Ltd.. II , ~ be .-.W 
tell 111 who he __ who W8I ver;y 
IIIUCh lQ the pod ~ and 1D the 
Ia~ of the ruliDt party till very 
neen~, putieularly, bl the period 
of e:nerpiaey.. Tou 1rill correct lIle 
~ ~ ~ ~~t .entl~. is DOt 
~ Sapr SUI'i. :Qe is quite weU~ 
JawWA. 

PB9I'. MADHU DANDAVATE: 
You try to avo14 the nlUDe. 

SIIRI INDRAJIT GUPrA: I .ay it 
~ am WI'ODI. you ehould correct me. 
I am not b1ami~g Mr. Sagar Suri-I 
am Bot makin, any ~e,.tlon apinst 
him. Wh7 Is It that this matter has 
become even more mysterious? 
Because, It Is a question of one pri-
vate enterprise passing Into the hands 
of another private eidrepreneur. This 
h DotbiDg new. This Is a law of the 
capltaUst jungle. ThIs hapPens every-da,.. Why .... 8 ~e government so 
much concerned? This was not a 
government fe~ or a government 
associated factory. Why WSa the 
government so ~uch concerned about 
it? Bven If Mr. Sapr Surl was to 
take it over, how does it botber 
them? Th~e is somethiDJ else 
behfnd it-I do Dot know-there 18 so. dOmestic q,uarrel in the ruling 
~, I do not know what Is behind 
thi.s. 

So, it Is not as though because the 
manufacture of passenger cars has 
become such an urgent matter and 
the demand Is not being met In this 
country, they must intervene imme-
dfatet,. That is not so. Figures 
haw been quoted earlier to say that 
the demand In thfs country Is less 
than the production capaclty or pro-
duetlon capacity Is not keeping up 
witk the ctem... .Tne. There are 
so maDy ot.he1- . WuatdeB which are 
lying c1oleil. 'l'IIere II • very acute 
ahortage and ·clemaDd In this CQunJry. 
tar example, for cement For so many 
~ totether, the bIg,est cement 

plaDt lD thIa countr:r-&ok UdJoi of 
Jaipur-w .. l7IDI c10eecl You..,.. 
bothered to take it ever. ~ is 
~ available qcept lD tbe ~­
market at presenL Ian Haryu., III 
~,I)I.I. ee..t F.wr ~ 
l)iDg cl0se4 elnc. laIt Karch. Wb7 
they did not both., to take that over1 
So, why thls U'lWDent III aU for 
taldng-over of the Karuti Ltd. By 10 
doinl, w. are not -..ured at ~ tbat 
a very ~ tD4 viable t'UDD'" 
factory for producinl car. it ~ to 
eJn«le. That was ~e of the rtMmI8 
wby we wanted to 10 aDd vlelt tbet 
place. We aaid. let us at 1_.-
with our own eyes what Is there, what 
is this valuable lDtrut.ructure. We 
wanted to Bee it. :t, there a proper 
pre.. for the bodies of the car.? Is 
there a proper assembly Une? Is 
there a proper ccmveyGr belt ~? 
What are the tools aDd Jifa aDd 
btures that are there? You 1\Ilnl)ed 
everythinc together under 'equiP-
ment and machlnel'7' sa7fnl they .re 
worth so much. But cars are not pro--
ducecl like th,t That Is why we 
wanted to h.ve a 19Qk ... 

MR. DEPUTY -SPEA.KBR: Mr. 
Indrajit Gupta): Why do YOU want 
tAeir permilsion? You can yourae1f 
go and see. 

SRRI INDRAnT GUPl'A: I will 
not be aUoweei to enter, Sir. I don't 
want to go and get beaten up ... 

MR. DEPUTY-SPBAKBR: It is a 
public company; yOU can go and see 
it. 

SBRI !NDBAJIT GUPl'A: That Is 
not allowed; you have to let permls-
sion. Anyway, the ftrst thing that I 
am saying is this: The argument 
which has been advaDcecL-namely, 
that because there is a very valuable 
asset (which all theae years had 
fallec1 to produce anything) It had to 
be taken over tmmecUately; otherwise 
they cannot have the car factory ID 
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the pUblte sector-this arcument does 
not ,.... at aU. The real reason is 
"Wbat they have said now that .I0Il1. 
other perty was trYing to grab it. 
-rut other party belonc. to a gentle-
man aDd hfa friends who were very 
much in the gOOd 'boob of the rulin, 
Party not long ago. I don't want to 
mention any names: otherwise there 
will be a paDClemonium in the House. 
ftJs was a dom~ qUarrel. So this 
ordinance has been promulgated. No 
pubUc p1lI'.P08e has been served by 
promulgating an ordinance in order 
to lettle a domestic quarrel or to 
'forestall some people whom they con-
'Iidered to be their' rIvals in this 
domestic qu8rrel as" to who is going 
to crab Maruti. That is why I am 
saying 'domestic quarrel'. This is the 
moat cynical step that has been taken. 
absolutely violating the very basis of 
President's right to promulgate ordi-
nances. It is not meant for the pri-
vate purposes at aU. The learned 
Law Minister made a lot of play yes-
terday. He was entitled to because a 
question has been raised by so many 
people, this labyrinth regarding assets 
and liabilities and all that. One thing 
'L could not understand. He tried to 
1Ihow that the figure of Rs. 4:.3 crores 
is enough and is adequate to meet the 
liabilities under categories 1 to 4:. 
He dismissed category 5; it does not 
<::ount - he said. Categories 1 to 4 are • mentioned in the' schedule. He said 
all the liabilities of categories 1 to 4: 
would be met out of the amount. 
That is what he told us. If that is so 
then may I know why yOU have not 
put them into one single category, 
.and say. it is so much? Why do you 
say in Clause 19 of the BiD. 'provided 
there is money left a'fter paying the 
liabiliti-es in category 1. then only de-
mand of category 2 will be met'? Only 
_ afteT demands of category 2 are met, 
then only, the demands of category 3 
will be met; otherwise not. If money 
.. exhausted in the earlier category 
-the latter category will have to 'suck 
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their thumb'. But the Law JIiatster 
tolcl 111 in 80 many words that tbia 
total amount which the House Is beiDc 
asked to vote is adequate to __ the 
liabilities of category 1, ! 3 Qd "-
If that ia so, why is DOt there 0DIy 
ODe siDgle category sayinc sO much 
has to be paid! What is the need at 
au to have 4: categories! Why ' do 
you say. category 2 win be satided 
only after liabilities of category 1 are 
paid? Similarly, all the way down. 
Please explain. I am not able to 
follow it. Then one great point 
whiCh he ,made was about 'land' which 
had been given by the Government 
of Haryana. He said this had been 
'grossly undervalued'. He pve some 
fieure of Rs. 38 - Or Rs. ,39 lakbs. !; 
flnd this from the balance..sheet of the 
company which were belated laid in 
lbe library of the House, relating to 
1975-76. The company itself shows 
the value of the land as on 31-3-75 
as Rs. 39.11,483. Later figures are' not 
available; so I am helpless .. What bas 
the liquidator done? He has accept. 
ed this figure more or less. He ac-
cepted the undervaluation which was 
done by the company itself. by the 
Board itself. and put in the balance-
~eet. It is printed there. Please 
consult it. The same figure has been 
accepted by the liquidator. Some-
body said. the liquidator has gone and 
made a gross undervaluation. But be 
has only accepted the figure; why did 
he do it, I don't know. He accepted 
this figure which the company itself 
has put in its balance-sheet. 1 want 
to know whether it is, strictly speak· 
mg, a legal asset at an, becaUSe in 
the last balance-sheet also it is writ-
ten under the foot-note that this laRd 
was nOt registered in the company's 
favour. Now, ~an it be a legal asset 
of the company? 

. . -
SHBI _ RAM JE'l'IIIIALAm (Bom-

bay N:orth ~~)_: :H~ e~ it be! . 
SBRI INDRAJIT GUPTA: I am not 

a law-yer aDd- ~ am not a Cha~ered 
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~taDt, you please ezpiam this. 
'This laud was DOt ~ 1$ to the 
last date. I don't think it can be a 
legal aaet at aU apart from it being 
undetvaJued. Therefore, aU these 
questions remain unanswered. 

Now, Sir, the norms which have 
been fo11owed in this country general-
ly SO far, other Members have refer-
red to that, are that the case of take 
~ftl' or nationalisation of a company 
lS governed by 5 or 6 considerations 
and I submit that · not one of those 
considerations applies in the present 
case. The first one was mis-
management. If a company was grogs-
ly mis-managed, SOme times Govern. 
ment steps in and takes over and we 
also demand that it should be taken 
over. Will the Government admit 
that the Maruti Company is mis-
managed? They won't admit it. 
Obviously it does not admit it. There-
fore, that one does not apply. Second-
ly, that the threatened unemployment 
of a large number of people, to save 
them, take over or nationalisation is 
necessary. Now, how many people 
will be affected by the closure of 
lIaruti Company? Here is a reply 
to a question in the House. It is an 
old question put and there was an 
answer to that. The figure . given 
was about 500. I am against even 
if 5 people are thrown out. That is 
a different matter. But at least the 
tJ,gure. of 500 people does not fall with-
in this category of such a large num-
ber of people being threatened with 
unemployment that intervention is 
necessary by ordinance. The third 
criterion is: loss to a large number of 
shareholders. They say that they are 
not going to pay to any of the share-
holders, in the cases where only 
shares were allotted but were not 
actually paid up. So, if you tell us 
about this, 988 shareholders are 
there, according to the data available. 
Out of these 988 shareholders. 52 of 
them have shares of ODe lakh and 
above. !- do Dot knOW whether these 

Uftclel1Clking.) Bilt 
shares have only been allotted to the 
U parties or whether they are sub-
ICIibed. That he should teU WI. 
AmODg them are many top industrial 
COUCerJls. I do not know Why these 
industrialists came into this and 
staked their money. For business 
proposition or for something else? 1 
think they have some business. 

SHRI SOMNATH CHATTERJEE 
(Jada\'pud: Very definitely to save 
their 'gardhan.' ... ' 

SHRI INDRAJIT GUPTA: ! am 
just mentioning some of them. 
J. K.. Singhanias, Mohan Mekins 
BrewerIes. . .. These are the people 
holding about one lakh shares. Bhafat 
Steel Tubes, Pure Drinks-you know 
who they are-B. C. Jindal and Com-
pany and also Dhirendra Brahma-
chari Aparna Ashram are all holding 
one lakh shares. (Interruption.) There 
are alao two nationalised banks of 
this country who are shareholders. 
It is laso alleged, t do DOt know 
whether it is a fact, that there at 
least 17 shareholders who are rela-
tives of Mr. L. N. Misra and 
Mr. Jacannath Misra's family. I do 
not know whether it is a fact, he 
should tell us. Also there are some 
non-existing· people in the share-
holders list. That is what Gupta 
Enquiry Commission's report said. I 
put a question last time that the non-
existence fictitious people were given 
shares. One of the Directors, 
Mr. Vidya Bhushan is holding 2.75 
lakh worth of shares. So,. these 
people, if they have been allotted 
shares, which have been sllbscribed 
or paid up, are they going to be paid? 
There is no break-up and We do nat 
know anything about it. About that 
20-year ureement between Maruti 
and Maruti Technical Services, it has 
been mentioned earlier he should tell , 
Us if that 2O-year agreement ·is going 
to continue after nationalisation. . Then 
some guarantee amount of money is 
to be paid regularly to Maruti Tech-
nical Services whicb is owned and 
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operated b.r • particular family. We 
... to bow that. I 8nd from the 
balance-.heet and the report of the 
DIrector. IiIned by Mr. Chidalll-
baram, Chairman 01 the Board of 
DIrectors at that time that tbe liceDI-
ed capacity;" SO.OOO can per 1DD1JDl. 
The insta1lecl capacity is deICrlbed ill 
the Directors' words.. 'indetenni-
nate'. What does it mean? I do not 
know. The actual production up~ 
31-3-1975 is nU. This is Mr. Chldam-
barem's report, not mine. Upto 
31-J-1978. they say, cars : 21. ~ do 
Dot know where those cars went. 
Were they 101d in the market? Then, 
bus bodies : 92. These are the flIures 
that are available there. Certainly, 
thls does not add up to a very 
impreasive and viable infra-structure 
which has to be taken over so that 
cheap passenger cars will immediate-
ly begin to be pumped out from this 
factory. It is not so simple, every-
body knows that. 

In the BIUret given for the workin.g 
results of this company, the total 
deficit for 1975-78 is Rs. 1,59,64,39&. 
But this is also not a proper state-
ment because no provision has been 
m8de in this for depreciation of the 
ftxed assets. The arrears of deprecia-
tion on 81-8-1978 amount to 
Rs. 13,18,403. That hu to be added 
up. 

Now aU these things add up to 
something. One Is that this unseemly 
baste in getting this ordinance pro-
mulgated was not for any public pur-
pOSe whatsoever. The automobile poli-
cy is also very very relevant to this 
and a number 01. Members have spoken 
about this. Here, sO many champions 
of the public sector have suddenly 
emerged. U you see the automobfie 
poUey that thfs Government has fol-
lowed, koactly, it moved through 
three stages. At first, it was that the 
f.econo!D1' car must be produced in 
the pu1lUc sector with forelgn co1la-

boration. That ~ U,le UN ... 
were putting lOll. ~e JI&" ....... 
Gudbi appeal"ed on ~e SC*I8. _ 
aeeoncl staie they came to .. : .. 
We C8DDOt set up in the pubJic .. 
an ecGnqmy car with fore1p cou __ 
ration because with our present level 
of industrial development, it is very 
very cUm.cult. The OJ11y pcJ8Ijb.). 
thla, is that the ~me UDiw, 
HlndustaD Motors BDd Flat peaale 
should be allowed to eZJ)8Dcl lb.-
capaelty. 'lbat was the line wblell 
was followed for some time. ~, 
when the Maruti project ap~ 
suddenly all this talk about pub.u,c 
sector disappeared and we were told 
that the cars would be produced 
indigenously hundred percent in th~ 
private sector. The moment, mis-
fortune has over1aken Mr. SaQlaY 
Gandhi, we are coming back to ~ 
again that 'there must be a pu"Uc 
sector factory producing pasSeIl"-
cars. What Is their polley? I would 
like to know. 

They are giving the hfghest priority 
to the manufacture of private cars. 
I am surprised 'that many mem~ 
are. supporting it. !n o~ country 
you want to give top priority to pri-
vate passenger cars when crores of 
people are not able to move abou~ in 
our big cities because of lack of pub-
lic transport. There is no pubUc 
transport worth talking in this coun-
try. People are travelling by buses 
risking their lives and limbs. That is 
what should be given top priority. 
Instead of that, We are giving top 
priority to producing passenger cars 
which will never be priced less than 
fifty or sixty thousand rupees. How 
many persons in this country can 
afford that? Deliberately« conftal-
ing report has ~n put out. 

I will conclude now by quoting 
from the report at the Board of DIrec-
tors of 27th August. 1.,8. 

"In view of the alarmtng situa-
tion in the automobile Industry •. ~ 
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They are not sAYinI in view of tbe 
prmniatng rosy pic:ture. 

"In view of the alarming situa-
tio~. in the automobile industry, 
especially passenger car industry, 
~d the Government policy to per-
nut pa8SeDger ear manufacturers 
to diversify their production ... " 

Siuce passenger cars are facing a 
crisis allover the world not only 
beret some time back the Govern-
meat gave permission to passenger 
car manufacturers, Birlas and others 
to diversify their production. 

.. ... the Board of Directors 
decided to diversify the product." 

By diversification of product, they 
began building bus bodies. I do not 
know, how many bus bodies and road. 
rollers were built. Now, we are told 
that this step has been taken for this 
reascm. L totally oppose this Bill. it 
is an absolute fraUd on the presiden-
tial power of ordinance-making in 
tbis country. It is serving no public 
purpose whatsoever. If Ithey want to 
set up a public sector car factory, I 
welcome it. but they must come for· 
ward with a proper project report 
and detailed scheme how they propose 
to do it. There is nothing like that. 
It does not exist at all. It is being 
done simply to forestall certain rivals 
of theirs within their own camp. who 
are engaged with them in a domestic 
quarrel and whom they do not want 
to grab that factory. So. they have 
taken this action. 
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~Wln~~~it~t? 
q:~~~,m~~ ~, 
~~~~~ICfNm 
~ f6i¥ze< ~ f1f' ..-.t ill ~ ~ it ..-
~, ~ "i'1liji! if(f, ~ 'Nt.1 1ft 
it(f iif em: 5 ~ ~ 1!CJ SI'i~awe it . 
,,4114ii I 5 ~ iti' ~ q: ~ 1 ~ 
~ it qf(ctRHt ~ iTPm I 

W ~ ~;IT f(1~1'" • WNf tit 
~ij,_,¥p,..f(-41 .... (t t, SI"I1I' CitillfQifidl1( t, ~ 
~ if ~ WN '" ~ ~"'"If4.dl''' 



[~ (tm ~im' ""ijj<] 

f'(pr 1Ir( q t ~ m ~ mP iRJ 
-q t , 

w~Prfqet Cf.T f~cu~j f .. Cfi\'ltOt 
11ft' ~l4m Iffit atf? ~ f~ ~ 
f<ijjt'lj ~ ~ ~ ~ iilN, fi ~ 
~ m ~ iti~, Ifurr it ~ ~ 
iiti em, ~ it iJJlft;r ~ iti an~ t(~ fJtij1) j 
trR a1Ii tn'Q'it m rrtr Rm' ~f(4jU'T 
e(ifij( ~? ~ ~ n ¥9 ~--
~ fiti1n tp.ff I 'fnT \fi' ~ it?rt 
5i',~e ~ ~ cf,r mfJQ@a Cfimfr 
t m ~ (J.+=fI\iI':hlii 1)T m ~ ~ 
'fm~\iOmt I m~itirm 
.m rn '" ~ q: ~ m iIN it ;rtf 
~:'If I m Q- ~ f~4j~j f.,Cfli'I"t 
~ .mm~? 

m &1",r\ijil, ilq1:Cfe~ ~ 1fit , 
~ .,,,,F\1fi, "q~( ~ ~ ~ 4",FJii, 
1'4'(afe(~~~iIJ I ooctft~ 
~;mv;(l? ~ctft 4~m 
qmm-<~;¢T~~~~ I 
~ 1tiT ;f);m f+i~." 2~, ~ ~~ 
~ ~, ~ it ~ cit qffir liT Cf~ 
~ ~ I iI);r«~, ilf~CfI;:;( ~ 

f+i~ift, q: ~ f+ii'lltfi'4 ~ en ~ 
it 1 0,00 0 ~iT 9;1)'( ~ 00 cf,r 20 
~ I trar 20,000 ~-qit ~ ~ 

"",f' 1:~ .... ~ 2 It OJIi, !14 Cfeij tilT ~ ~ "P""11 CfiT 
m ~ f6Cf11iil ~ "$IT, ~ Ri 
sil .... '''· ~ ~ * fi:R;r t ? 

rir f<q1i it ~ "ftn fCfi ~ ~ 
~ ~ 1fit , ~ rii ~ "f4T fctl '!fiR 

iAtfiSfT"<&Tt I 1972~~ 1975 
~ itri' ~ ~ ~ ijffdT ~ Ai 1)T( 

~ qt ~~ it q'~" ~lrrrT, \4.,4 a 
if qr IfqF Al qrof(" ~ ~i1' III'Q4fi, f~ 
·1Wiiit~~,m~iiF{'T 75 

... If. ( it 1 0 ~ 11m: iFfT q ~, tIN 
1ft ~ 4;",4 I p 11ft qr fiJ 'IN .n 
~ '1(f ~ ~ t, .efc.'t4 illn:: qy t 
q: t , ~ ~ ~ q Ift'ftq ( ~ ctrr 
qllt(l1l '" I ~ m SNR ~ ifiJ 
~ " (1m al 50 ~I~ ~ ~T Nit 
~ ~ W lfT1Jf; SAi(UI' it I 

1R ~ ~ ~ ~ rr. ~~~~ 
.... ,~a«~~~ir,~~ . 
mtT U ip.f1f.fi ~ f.~ 1'6 mm .. '«f 
tIT trit it, ~ (t ~ ~iR f~, 
#' tr ~,'f' ~ iti mm-q-er ~iJ ct\' 
~T it ~ "flr I 

trN 3~cft~T\lt~~ 
tnit I 

MR. DEPUTY -SPEAKER: Your 
Party has been allotted six minutes. 
I am giving you ten mniutes. Come 
out with new points. Why are you 
going on repeating? 

'1) F~ 1·(1-;: ri',ret::: W~ 
m GliT ~ ~~T' ~~~ crn1T if ~ 
" '!is ~ ~ ~ ~ if,T "~" -
~ fiAir(¥f tTTt t! ~ ~ 
f~f+iei ~ m t1 ifi( m ~ 
~ tf.t \It ~""" ~T;;{f f.,tfilt1 
tni I ~ ~ CfiTlf ~ I ~ f'iR 
~ ~ I ~ lffiWr f~(":#j(1 ~ t 
~ ~ ~ ~ i5IT ~ ~ f em Cfi1~ 
~ ~ \ill ~ ~? ~ ~ ~ Cfi"h«T 
qllTliifl ~ ~ ciT ~ "ft ~ I 

Itlfn., (\ tR: ~ ~ ~ if ~"f ~ tm 

t, ~ \ij) ~ CW';r ~ ~, Cft 
e<tfil( .... ~ ~ t I tf1T( ~ ~ 
~ ~ it "11(11+i cR, m em 
~ f4i~.ft ? ItlfniiO Cfmf !!fiT ~ 
t w. 'Ffi'1' ~i~ ",1lf~t; t I ~<.'1iT"{ 
~ iml' ctiT ~ ~ ~ t, !W ~ 
it~tlTwt, 
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~ IIitTf 1hfr ~ iii' m "" ... I(ifd * ~ ~~ ~f4r.~ 
~ ~~., Fm ft ft tt4M.( 
" ~tl "~~t~ 
r~r .. i .. ", si\4\fCiil 1ft fir(if' II'{ Ifmf 
1ft t~ ~ tt ~ ~ iIiUf art 
•• .m:~~~q~~:Rd' 
1ft ~ ~ mm art t. ~ 
~e ~ ~ trt t. ~ 'EI<&fiI( 
\flft' ~ tt 'l1AT q GAT ~ ~­
V'~ ~ ~ ~ 13,ClPNIi ~ ~ I 

~ qlf('f4lJte it ~ arR tn1fT 
~, ~~ ~~.:, qro fcnrfif~ 
~cfrffi;r~ ~~~,Wr 

~ ~~, ~lr'tf!", ~m W 
~T ~ fcF;' ~ if ~r ~ \41i4 (01 ~ 
~CT iT <rtf ~-~::rr=r iiil ~ , -.:> - -

~:liru~~f~~*fT 
qctT~ ~ ~ I ~ '1~ir1ffi;r efT ~ 
u~, ~~," Cfi~~ ~ ij_m I ~ 

It f.! •. , ~ .... 
qp1>.:tltfa, ~ ~ 1i1~, <;'1 ~ ~ 

~ ~ 1m; trf ~,~ 3T;it cf.T ~ 
...;::,. "Y.... f. 
"II ~ ~ ~, a"6. \4Qq ... 1d 
~ _,",N.ld Cfi1:: ~ I ~~r qfy 
ctqqlf"1d rn ~ w ~ Cfir ~, \4h: 
~ 'liT ~ ~ if; ~, i:t{T ~Ii 
it ~T lA1tfT ~, ~ ffCti ~ ;:rif 
pr ~ I q: ~ cr.T ctqqlfifd ~ 

~ t, Cfi4hl"1 CIi) ~vrr ciT ~ ~ 
• q ~~ t I 

IIR. DEPUZY -SPEAKER: Mr. 
Gangwar, I don't think what you say 
ia correct. He has not made any 
derogatory remark against the Judges. 

'1) . ~f'Ui IJO~ ai1fCf{~ : CIflt(\III'" 
it; m it ~ ~ I ~ &fiit;ih"1 

. . • '0 . . 

~ ~,~ ot, ~ ~. 1ft ~ .ciR:~ 
.• ~ .;ri4' -t I . 1m: . q: iflit"i .. ", , 

Uttdencaki",,) Bill 

~ 11ft if W ~ ita f<i4iW II"r ~ 
ijq,,~ f, m ~ ijq.;qe;it 414\ .. ", 
Nai44ft, afIIT ~ m if \It ~ 
q(t "('P.f~.? 

m glt-tm: 41lwt.,<i cfr ~ 
(1ft art m '1\4 iq iill ~ R1n' q1ff 

t, '3"'1' ~ 'In ~ ",",? m 
'IP.fi qr ri.·Of ~ t, ~ RR 
r~sqi!iie ~ "l, ~ ~ ~ 1ft .n- I 

~ ~ ~-wre- ifiliRt.l< t. ~ 
em ~Prr? lfrTiftf M~ ~ ;Yllf 

~ ~'li1f~~~, ~H8f\I"- ~ 
~ q:;) m "~t'!4:ij1 ~ ? 

~ 

n:cr. ~ ~ ~ !iT~~ ~ I 

~·fu m ~T. it cr.ViT ~ ~m i I . ~ ~ . 

~ 1fIlfu ~ f~ ;rq;:fi CfiT anT ~ ~ 
Gf'lT I lITffo n ~ t, ~~ 
~ ~ I ~~~'EI<CfIi( ~ 
~ ..m:r 'iPr ~ ~ it"11 cfr ~ 
it ~"Ic"'11 ~ ~, fJl'El'-1il ~ 
~ ~ ~tTT, ~ ~ sihlCfIlI"l, 
'd('iIC1." ~ ~T ~ I ~ 
~tr ~ 'TNm- ~R ~ ~;r(f • 
w tt iIfliCfi ~ ~ 'f(tf CIi) ~ 
~ ¥it ~ CfiR ~ iti ft;ro: ~ 
1ft I ~ ~ ~ cf.t ~ qU'iJi04 
ita ~ ~ fCfiltr am t ctR ~ 'EI (411< 
iti ;nlf ~ ~ ~ '<ian , . . 
(qq'1;r) . , .. it) ~WC4N ~ ~~ ~ q 
~iiJTWtl 

~ .. q: Cfi( '«1' 'IT fif; iiIF" ~ . 
m mq ctIT iPfA ~ ~ ~ J.iQ: ~ 
;w;r1I' it; ~ I ~ it ~ fri q ~­
~ ,i fit; lA~r(ifi1. it; 414(4IZ '~;' 
~..... ..... ". "PI ... ~ . ' ... '.1 . 



MR. DEPUTY-SPEAKER: Pleue 
do Dot 10 to America; it ia very cUftl-
cult to come back. 

,,' ~1w 11m ti1mt: W 
1IRf« 11ft ffAT JtiT iIljlC!<itc:; IfEf 11.,1\« I 
1(AT ~ Ifit ifi{ ft ~ ;rnr ~ 
~ , t 

SHR'I A. K. ROY (Dhanbad): We 
have lot the misfortune of suffering 
successive hazards of various ordi-
nances in this winter session. I feel 
this is the worst session we are fac-
ing. 13 October was really unlucky 
13. After NSO this Bill should be 
called MASO, Maruti Security Ordi-
nance; it is nothing but that. The 
Bill seeks to ensure the security of 
Maruti. There are constitutional, legal 
and technical experts within this 
House who coul.j drive Maruti with-
in this HOuse in the last ten years 
but then Maruti moved only within 
the House, never outside. There are 
some constitutional, technical and 
legal experts who knew how to put 
• brake on Maruti since 1968 when 
licence was applied for. 

The National Security Act which 
We passed just now highHghted th6 
question, the attitude of the govern-
ment; the Maruti "Security" Bill 
which we are now considering ques-
tions the integrity of the government. 
I never thought that his government 
would come up with this Bill. I knew 
the Congress people; they used to be 
intelligent people; they knew how to 
do unfair things in a fair way; un. 
like parties like Janata, they are not 
tools. I thought they would not be 
eomlDa with this Bill but they hav:e 
come. I would like to appeal to 
Conll'ess Party because it questions 
their integrity. '1 have a strong feel-
ina that had Nehru been alive, he 
weuld not have allOWed Maruti to 
come up. That is my feeling. This 

~ Ja debasement of Indian polities. Hon. 
~ artued aU aspects Of l~ 
~ and teebnica1 mattertJ. 
...,. said how it was a traud on 

-tJIe C!OUDtry. It Js a· _MId lade. 

Maruti is not an industry; Maruti 
is politics, most cancerous politics In 
our body politic. It is a dJBease. Ma-
ruti symbolises the worst disease 1Il 
our body politic, that is the 'son 
disease'; it is the symbol of sOD 
disease. I say they have got every 
right to be autocrats and we have got 
every right to pull them down. But 
they have no right to get degenerated. 
You know degeneration in politics bI 
infectious. 
14 ... hn. 

That infection does not remain con-
flned to the treasury benches, it in-
fects us also. I tell the Government, 
you haVe no right to corrupt you ar.d 
corrupt us and carrupt the country. 
Our Law Minister yesterday gave a 
seemingly convincing speech. In our 
courts, we used to have two types of 
lawyers. One tYPe of lawyers we 
engage in bail matters. They used to 
bail us out. Another type of lawyers, 
we engage for acquittal. Yesterday 
when I heard our Law Minister, 1 
found he was used to bail the Minis-
try out and not for acquittal. He 
could not explain any of the basic 
things pointed out by the opposition, 
how it was justified that an invest-
ment and acquiring property of Rs. 6 
crores, if I take their version, would 
help us to start an undertaking of 
Rs. 500 crores, how it is being estab-
lished that manufacture of passenger 
cars comes within our priority. in a 
country where still more than 50 per 
cent live below the poverty line-he 
could not explain these things. He 
said; Delhi Automobiles had started 
liquidation proceedings and the case 
would be heard on 17th. He could 
not expla1h boW he couId presulhe 
what decision the Punjab Hi&b 
Court would live. He could.~. 
ezplaitl wh::v it was necesslil)' to 
incorporate that particular section 
whereby total compensation bas to b .. 
Ilftn Within one montli, before Par-
lJaIMDt sitB, wbether that is also · pet 
of the thing for which Delhi Auto-
Dl4biles have gone to the Puajab 
BIIIi COUrt. Be ec*ld ftOt I.e. 
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how it beceme neeeaar,. Be could 
DOt justify the creation of Maruti. He 
aNl4 only try to justify the crematiun 
of Jlaruti, how bOftCl /ide they are 
makiD& tbe cremation. So far as the 
Bouse is concerned, if Maruti is good. 
Jt should be Jetained; its remains 
should be retained. In that case, we 
.are ready to pay even more. Instead 
of Rs. 4 crores. we can pay Rs. 8 
c:rores. if it symbolises anything good. 

MR. DEPUTY-SPEAKER: You are 
sanctioning RI. 8 crores? 

SHRI A. K. ROY: Yes; Rs. 4 Cl'Ol'C.3 
more than what is provided here, if 
it symbolises something good. But if 
it symbolises something evil, some-
thing cancerous, it should be allowed 
to die a silent death. This is what 
I feel. Maruti represents lack of OUI' 
·character ... 

MR. DEPUTY_SPEAKER: When 
people die, they become silent. What 
is silent death? 

SHRI A. K. ROY: When people die, 
they become silent, but those who re-
main start shouting. We want that 
it has died and it would remain silent 
and others also shOUld remain silent. 
That is what I mean by silent death. 

People haVe come out with all those 
things-Industries Development and 
Regulation Act, sections 18A, 18AA 
etc. and how it has relation to sec-
tions 15, 16 etc. I do not want to go 
into all those details, as to how they 
are circumventing the law. Legal 
and technical experts are there; they 
will come out with that. I only want 
to emphasise the morality aspect. It 
is the morality of the Government 
which is now in question. Otherwise 
nobody would bave questioned the 
iequisition of this undertaking. In 
ihis Parliament itself, we ar~ having 
80 many Bills. On each and every 
Bm the Opposition are supporting the 
tike-OftI' of the management by the 
CoYemmeat. The Minister bail said 
that whUe they are becoming the 
__ jdon &1 ~ we are opPo.-

Vtadel1a~tlp) Bill 
ina the take-over. If they are serious 
about nationalisation of automobile 
companies, there is the Premier Auto_ 
mobile Company in Bombay where 
the public financial institutions have 
got 35 per cent ahare. It is not work-
ing; it is mis-managed. There is 
workers' UD~st. Is the Government 
prepared to nationalise it? They have 
said that they are against anti-mono-
polists. Have you got the courage to 
touch the TELCO or the Hindustan 
Motors, which are producing below 
capacity? They haVe got no courale. 
The total capacity of automobile in-
dustry in the country is more than 
50,000 but We are producing on17 
30,000. Can he touch any of these 
big monopolists So that the total 
capacity could be utilised? No. 

I OPPOSe this Bill becaUSe it was 
not only unnecessary but it is acquir_ 
ing a non-existent undertaking, some 
invisible workers and everything that 
could not be seen. 

Not only that, I would like to add 
a few words. Although they have 
got no respect for the CommiSSiOns, 
yet I say that if there is any respect-
able Commission which has come out 
with a gOOd report, it is the Gupta 
Commission. I haVe got no illusion 
about the Indian judiciary. I know 
what they are. I know that the 
judges are also not above cla~s poli-
tics. But if thcre is any objective 
observation, that is from the Gupta 
Commission. I would conclude by 
reading some excerpts from the Gupta 
Commission's Report. 

"The aftairs Of the Maruti concern 
appear to have brought about a 
decline in the integrity of public 
life and sUllied the points of admin-
istration. Legal and other require-
ments were brushed aside and 
accepted norms of behaviour lftt'e 
forgotten. There was an atmOs_ 
phere of :fear then prevailing, And 
the fear was real." 

Now, we are ,oin, to natlcmall8e 
tbJa fear. 
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We read in our childhood that when 
lDoney is lost, nothing is lost. when 
health is lost, lomething is lost but 
when character is lost, everything is 
lost. We are not only losm, Rs. " 
crores at money, it is nothin,. not 
only We are witnessing a total de-
pneration of rulin, party--eometmn. 
is lost-but today with the p~ssjJ"l'" nf 
this Bill We will reach the last stale, 
the character would be lost. 

"" ,"qq,,, ~ fq ..,~ 
("'14"1 ) : .... ';ft4 :aq,Qlef If(l<4, 
'l"rof ~ iiI'imT if; ~ ~ ~ ~ Jf 
~ ~~ ~~li"~~iti 
w ~ ~ lEt ('fll ( ;r, eT7J ~T 
a;r ~ ~T \ill Wr r iA-i' ";;:r ~r.Ijf 

~ ~ CliT ~ ~ ~ cr.T ~T~ 
iti ~ ~itt ~~ ~ rn ~ f.:ru: ~ 
~ \iIT ~ ~ W Pi if; ft;ro: ~H'fl 1'1. 

~~q~~~~,m~~ 

~Cf; ~ ~(~ ~ ~i gf ~ 1 

'.~ ~ CfI~;;f) ~ ~ ~T 
~ lfr(~~~ ~ ~~q"~ 
~~$mit~~<t~1 w 
1fI+q..,j ~ ifIlf '1{Tlffir' ~ CIf'("cti 
'art_l~' ~ ~ 'I ~ ~ :it;-
m ~~~~ ~~ Ai~m 
~ if;' ri'if ~ I ~ 1972 it ~~ 
ern ~ ~ '1lfl'ft~ ~ ~ ~ ~ 
~ f«.141 ql(f 'IT Ai ~ ~ iti ~ 
w~itl1iRT~~~~ if;'m 
wiffiiT~~~~m thff 
if r4f~.f\ I ilfiT'{ t aT 'IT\if ~ 
m ~itm~~~~ iIiT 
em ~;m: W ~ if lfRfir 'h+q;fl 
11')~" ~ ~ ~ fimrr.t ~";R 
;wit ~R mnt i l' ~ I ~ if;' 
.~lltfit;IMl~~t ? ~ 

.. fit;tlfll;ft Iroft' '" II'{ itt, "'" WiT _<.1II 

~ itt qt q"{ "" .... Ift ~ e ~ 
fir; !,,;r.-.n qrf ~ ....... ~ qT t 
R ~ "(pa~f4.(" ~ itt " 1I'T 
~ ~,~II'f.P ~ I 

W ifi ... ;ft 'liT iI"Fn, ,~ 
4t4ll,t'1i1 am- qr t I ~ 
~ ~ ~ ~ ~t~ Ai ~ ~ 
it;-~ it; ~ f1prr \ill -qT t I ~ 
~ tit~~m~rif¥t 
~~ ~ft;w.~~en~ 
~ ~A~ it~~it 
ti itt ~N «, ~ f",u.«1 ( m f, 
~~~ct.1'~~q-(~~~.m 

tJ1: ~ ~ ~ q<: rn ~ * mtil Clil 
~~ I ~\i1)~~itci%~, 
~:;;:q qif 'P: ~i ~ ~T ;frw; ~ 
~ Er-; ~)ffj <tiT w ~ ij- ~ it 
~ ~ 1 ~m~~f.fim 
~T;r ~;::rcri!:TNT~, f~ 

~ ij- ~ cf.t ~ ~ i1cfi am-
~ ~, ~~ ~ en ilfiT'{ if{t ~ 
tnt, ~ ~ ~ if& CfiR GFrTit en ~ 
w, ~ ~ ~ ~ l(lfT ~ "'" 

~ cf.t 11m ~ ql(f f~~~ ~ ~ 
,fi ~ ctiT $~qltltl AilIT 1fT ~ ~ 
,fi ~ ctiT $'Nltltl fctilIT \ill ~ ~, 
m- \'1l1ff ;r ~ ~ it $(iq41 t l ~, 
flil~l~ w ~ if)1' 6'Wfll ~ ~ 
~ ~ ~ ~, ~ S41i1~liI 
~ ~ 'IT, ~ ~ 'L~ ~ 
~ 1fT tnflI; m ~liT CfiT rm 
~I ~~~A;~~ 
Cfi¥t1=f1'1 iIl'T m1t t f\jf~itll ~ ~ 
fiClid <'fi' ~ ~ ~ ~~ "1l(~la 
farilrr ql(f I 

~ m '1T ~ IfItftiN"f 1ft 
. f<qlt . ~ \11) ~ ~~. ~, . ~'(t) 

. ~t :~ .. '~ "t ' urO-~~, f".~ 
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SHRI BIRENDRA SINGH RAO: mers are fully sat isfied. The Prime 
'nte price of onions now is much high- Minister has asked the Chief Ministers 
about three times the price that the that if there are any genuine grie-
farmers got during the regime vacances of the farmers, look into them 
which was probably being supported sympa~hetically and talk to the C'en-
by you also. tral Government. The Prime Minister 

SHRI JYOTIRMOY BASU: Wnere 
were you? (Interruptions) 

SHRI HARIKESH BAl!ADUR 
(Gorakhpur): It is a very serious 
matter and the hon. Minister is taking 
it so lightly. 

SHRI BIRENDRA SINGH RAO: 
I am taking it 1ightly because 1 am 
nappy tnat I am able to do my auty 
towards the farmers, as a M..tmster 
reprerent!ng the farmers in trus aov-
~rnment. But you have got no res-
ponsibility. Therefore, you can take 
It lightly and you can play with the 
farmers. ·:,.;·it 

The prlce of onion in Mabarashtra 
is Its. 50 on an average, per quintal, 
111 And'hra pradcsh-·Rs. 75 and in 
Bihar-=-&. IJ:J per quintal. At present, 
the Government has been purchasing 
for export as a commercial operation. 
But If need be, when we see that the 
pt1ces; of onions are 1going down and 
there Is no purchase of onion in Maha-
rashtra and Gujarat-these are the 
two States where the onion crop p~ 
bably is more than the local consump-
tion-both the NAFED and the Maha-
rashtra Gover nment are prepared t<> 
start oper ations as a support measure. 

Potatoes are also seeling at a good 
prtce. In Bombay, potatoes are selling 
at Rs. 205 per quintal, in P atna-
Hs. 150 and in Farukabad-abOve 
Ri. 125. Remember, last tim e, it was 
Rs. 15 in Farukabac1 for a b ag or 
potatoes. In Kanpur, it is selling 
around Rs. 150 and In Delhi, the price 
IS around Rs. 155. 

You know the prices of paddy that 
we have fixed. You know the fast rate 
or procurement or paddy at pres·ent. 
We hope that with the measures that 
the Government is taking the far-
2421 LS-10 

is always worried about the welfare 
of the farmers as has been seen from 
the policies her Government has pur-
suea ever since thfs Government took 
ortice m January. (In terruptions) 

stntT BIJU PATNAIK (Kendra-
paraJ :. If the farmers are satisfied. 
then why this agitation? 

SHRI BIRENDRA SINGH RAO: 
If Mr. Patnaik is not satisfied and 
if certain ... (Interruptions). 

""' ~ll{ if(~ ( ~) 
~vm ::;IT, . . ( !!iq"ffllif) . . . 

~r ct,ir 
::;IT . ~m 

w ~. m1:f 
~· 

f~ ~lt( : ~ 

~~~~'ti 
m~~~tnt 

t;ff l{iRrq ~" : ~ ~ 
~~~~·. ~~~~~· , 

SHRI BIJU PATNAIK· You are 
1uoking after the farmers · by shooting 
them down. 

SHRI BIRENDRA SINGH RAO: 
We want no repression against tar• 
mers. We also want that the farmers 
snould not resort to violence. We do 
not like the path of violence. If the 
rar mer s are being misled by cer talni 
political leaders, I only feel sorry ror 
the farmers. As a sincere friend of 
the farmers, I would only advise them 
to recognise their true friends In us 
and not the people who are exploiting 
them. 

P..lT ~T;;l;a- ~Ta' lfT<{q- ( ~-

TJ) : . ~~;<rer ::;ft, fQ>·$ft1H f~ 
'liT ~ ~ $ ~ 91T go ~fum!' 
;;;;:reT ~ 1:1<: m ~ ooem <fil!f1 
1:1<: R~~ 91'ciT ~ I ~ .r ~ 
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Ihould learn the history. (Inten'up-
tior&I) You want to know that story, 

. but time does not permit me to tell 
It was only to satisfy the interest of 
an individual that this policy of the 
Government was reversed, and licence 
was given to Maruti Limited. You' 
should know that. Now, the questIon 
of nationalisation has come in. 1\Ia7 
I put this question; When and how 
the priority has been determined? 
With the automobile industry today 
at this present level of industrial 
development and with the require-
ment of othel: needs of the country, 
social needs, whether the automobile 
industry should enjoy ~he topmost 
priority at this present stage of indus-
trial development and having regard 
to other economic situations in our 
country? Who is to determine it? Is 
it , . the Planning Commission? No. 
Sir, I want to give one illustration. 
No priority is determined Of nO prio-
'nty is given to any public sector 
project unless it is processed by the 
~lanning Commission. For eXample, 
for West ' Bengal Haldia Chemical 
project is hanging &-e for more than 
3 years. I mention only one. Now, 
it has been said by the Government 
-that after so much of examination, 
examination of location, examination 
of . feasibnity report, hoJtV it has been 
referred to the Planning Commission 
and that project cannot be cleared 
unless it is cleared by the Planning 
Commission. Sir for a project of 
this nature~ nam~IY, to haVe a car 
project with an estimated investment 
of Rs. 500 crores based on collabora-
tion "t"ith foreign parties, has any 
project l'ellort or :feasibility report 
been ever . prepared? Has it been 
ex,amined by the ComJ)anv Affairs or 
h_ ,it been eXBmined by the Ministry 
Of Ind~, or has it been cleared by 
~~ . Pla:;ming Commission? Sir, the 
~er . is 'NQ'. This J)I'OC8dure has 
Dot: been .foUowed. Why have you ¥ded. : upon priority for automobL 1., . ~ not tor ~sers, why uot 

. _. • ~ thermal pbmt, why not 
. . 

18, tI80 0/.114ndi UcI. (Aocr·1r •. 
Oni. 4_ Jfan&fi UcI. 
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for a power plant, wby for a project 
to manufacture cars? Therefore, It 
is arbitrary. They have not followed 
the set procedure. This bas brought 
about distortions in the ecovomlc 
policy of the Government. This is 
more important than anything else. 

EverYbody wiil agree with me that 
every project report is preceded by a 
location survey report. I want a 
public sector project 'for the manu-
facture of cars, but why is it at Gut-
gaon, why not at Durgapur, why not 
at Avadi, why not at Bangalore? 
Who has determined the location site? 

AN HON. MEMBER': It is Bansi 
LaL 

SHRI CHITTA B1fSU: If it is Bansi 
Lal, then God help tbe nation. 

That process of location survey bas 
not been undertaken. Therefore it , 
has' not also followed the spe~iftc pro-
cedure. 

A question has been raised regard-
ing the availa"'bility and the value of 
the land. Some Member opposite 
made out a point that the valuation 
of the land that Maruti now possesses, 
illegally or {egally, I am not going 
into the aspect ... 

SHRI SOMNATH CHATTEIUEE: 
You can assume illegally unless prov-
ed to the contrary. 

• 
SRRI CHITTA BASU: The evalua-

tion of the land is the main considera-
tIt,n, the asset of land is the main 
consideration. In my constituency I 
haVe got a clOSed industry, an engi-
neering industry in non-ferrous 
metals. 

SHin SOMNATH CHA'l'TEltTEE: 
Have you got a viability report? If 
you have got a viability report that · 
will not be taken over. ' 

SBRI ,CHI'fi'A BASU: The eom.!' 
pany Js in pOssession of a large area 
Of .1and. Does possession Of a large 
area of land as an asset quaJIfy '. 
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.iactory or a unit to be taken over by 

.the Government? 

SHRI SOMNATH CHATTERJEE: 
That lall!::f belongs to the company, 
which is not :he case here. 

SHRI CHITTA BASU; That parti-
cular company has got the land in 
legal possession. It has got 230 acres 
of land in its legal possession. Is 
that the only qualification? Docs this 
single fact qualify it for being taken 
Qver? If so. why is this yardstick 
not applied to other units .afl over the 
country? The &nswcr is no. Had 
the Gove1·nrnent atlitude been not 
maia fide h1'.: bona fide, they could 
have requisitioned the land under the 
existing law8 of the land and then 
SC't up another company there, even 
th;s car factory itself, in that land. 
Why have they circumvented that law 
itself? Why was the land not acquir-
ed again? 

As I mentioned earlier, there is a 
set procedure laid down under the 
Industries (Development and Regu. 
lation) Act. It has been made clear 
abundantly clear, by many Members 
of this House, particularly · by my. 
esteemed friend Mr .. Jethmalani. Why 
h•w0 the:' circumvented the law? 
Does Maruti enioy a status above the 
existing law of the land'? Is it some-
thing superhuman? Why should not 
l':'!aruti be subjected to .the existing 
Jaw of the land? 

It is a deliberate attempt bY the 
thinnest cliqLie in the ruling- party-
I do not saY. the entire ruling party, 
the ruling party should. know abnut 
it-and that clique in the ruling party 
is out to subvert the l8.w of the loncl, 
to subvert the Constitution of our 
country and to use the facade of 

' ''D•lblic interest" to subserve the in-
terest of an individual suppor+e,l by 
a clique and a coterie in the ruling 
party. Wou1ct the membPr~ of the 
ru1bg party not ri~e above the thin-
nes~ possible clique in the ruling 
par:v? H<1ve they mortgaged their 
~omcience to that coterie? I think, 

Undertakings) BilL 
they should rise above that coterie 
and see that the Government's econo-
mic policy continues in the right 
direction and that the laws of the 
land are implemented ~nd respected 
by all irrespective of anybody. 

Lastly, let us know what We are 
going to take over. What is Maruti 
which is going to be taken over? 

MR. DEPUTY-SPEAKER: Till new, 
it has not been discussed in the 
House? 

SHRI CH'TTA BASU: Sir, in the 
Gupta Commission's report, there ;s a 
suggestion made which I woulc... like 
to read out for their benefit. I quote: 

"The Commission suggests that if 
a joint and • coordinated examina-
tion of the records of the Maruti 
Company is done by the Depart-
ment of Revenue and Company 
Affairs and their books of accounts 
are audited by a special team, many 
more irre$ularities are likely to 
come to light." 

Many irregularities have been ::;1-
ready exposed. .Many things have 
also been concealed. But many more 
things can also be exposed if there 
is another special team appointed to 
go into the affairs of ·Maruti. Before 
taking it over, may I know from the 
hon. Minister whether thev wou]d 
constitute such a team of e'xperts or 
investigators to go into the affairs ot 
Maruti. even at this late state? 

In conclusion. 1 say, I am totall~ 
opposed to this Bill. This Bi11 is 
nothinr, but a sinister attempt at 
converting a private inability into a 
public liability. It subserves the in-
terPst of the thinnest cliqup in the 
ruling party. It is a despicable record 
of the <1rbitrarinecs and non-compli-
ance of the laws of the land. This 
is bad from the Point of view of law; 
it is immoral; it is an abuse of the 
parliamentarv majority. Therefore, I 
hope. even at this last stage. thP good 
sense will dawn on them and they 
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wUl 1\aht apinat th~ clique and IUb-
.... ve the interest of the naUon as a 
whole. 

THE MINiSTER OF STATE IN THE 
MI:-:lSTRY OF INDUSTRY (SHRt 
CHARANJIT CHANANA): Mr. De· 
puty-Speaker, Sir. 1 would not at all 
like tl) uae the language which 'the 
hon, Mem'ber~ on the other side have 
becn using beCause, probably, they 
are lett with that only. As tar as 
the arJUment part of it is concerned, 
I will take up the main issues raised 
by them yesterday and today. 

The ftrst thin, and the moat Impor .. 
tant thing is about the automobile 
Industry. Must ot the friends on the 
other .ide have been trying to keep 
the automobile Industry either In 
beautiful car. or JUIl beautiful jar. 
ION that the,. bact coined. The auto-
mobile industry in the country and 
the polley of developing the automo-
bile indultry in the country i. Dot the 
outcome or 4d hoc-Ism at all. I would 
tell you. I could react out the state-
ments. etc., of people who mad~ com-
ments. not knOWing tlet they w~re 
only C')ntradlc:tln, themaelvea in the 
past. 

We haVe not deviated at .n from 
our industrial pOlley' and from our 
economic poliey. We haVe taken this 
decision in view of . tbe Industrial 
poU~:v 01 ours, not only ot today but 
the industrial polley of the Govern-
ml'nt of Jndi. beaded by Jilt Conareu-
(1\ Party and the ~ Party. My' 
friends on the other alde have quoted 
•• ny Iuta~ of that. t only take 
them .. the, art. ' Buf the most 1m. 
portant thin' that we bave talked 
about toa.y 1ft .-peel of 1ndusb7 
aDd inclalttl.l dwe10pment Is this: In ttl.. tt .... ot mOdernisation wbere we 
lIve-Ulls is. 1ft tad. indleated in 1)8'"8 
" of thtt TndwttriaJ Polley Statef"tf!nt 
made W me on tbe !lrd luly, 1180-
.hat it Important Is adYallCt!ment of 
tecImOIoIJ. ' We want the lDt1uJt1')' to 

01 • ."..I.ML (.,..6-
0nL .............. 
U~)BiJl 

I 

* 
let rid of obsolaeence --\lie ". 
want the industry of our eountry tc, 
hVe for tomorrows to come; We <16-
bOt want tbe industry to live in yes.. 
terdays. For that, it is not only ... 

SHRI JyOTtRMOY BOSU: What 
about UDUtililed capacity of the 
existina units! 

SHRI CHARANJIT CHANANA: r 
will come to each and everY paiDt of 

. yours. 1 am just starting ~;th \he 
balic thin, SO that you might ulti-
mately realise where you had said ani 
where your Party had said. ~ 
people wbo are today deviationist~ 
.still reftect, accordin. to you. the Ted-
ness: may be, you call them more 
.leftist or less leftist,. J do not know; 
I would cpme to those things later. 

Let me. ftrst of aU, talk about the 
main issues' which I want the Oppo-
SItion Parties and the House to know. 

For the industry to live today, it 
haa not only to get rid of oblolelcefte. 
you have abo to update the techn·. 
101Y. for the tomorrows to come. !t II 
very essential. Mr. Jyotirmoy Bo8u 
should only think Of his own concepts 
or rnodemintioll which his mother 
countries have been talking about or 
hi'l f,ther countries have been taUdng 
about. I am talking of the aciv&nee-
ment of technology that we have-
talked about. We have also talked 
about tr.ansfer of technology. 

.As far 8& the automobUe. industry.~ ~ 
the country is concerned. the autollaJ.· 
bile industrY in the countTy is obaolete 
and bas refused to grow up in the laSl 
few decades. This is not lonly the 
.tatement of our Ccwe.mmentt but 
tllis bas alto been the statement of 
Mr. Georae FernaDdes. I 'cmly want 
him to know that what he had beeR 
saying. may be !Je bad stolen;be same 
lines from our earlier statements. ll,tt 
he has found it eonvenient to atastaf'JI 
bimSelf •• I do not know wbether I 
should. call it .bItaiaiDI or whether 
'he bas ableODd- !-S he did dvriDJ 



.... laIt time .&110; at tb.t tilDe alto. 
JIr. DepuV-:8Peaker. Sir. tbrcr.a&h 
~ ...,..1f. I 1I'&Dled tba bOD. 'em- to behave bimIeU.. to have 

.. - patieace aDd the cuUa to sit bet'e 
.. __ to what .. Md tID a'T. 

--. we talk of the a",tamobile 
.,at.l7, ODe is 'urdatin« of the indus-
*'7; t.be other is the IpKial thinp ""'ve to t.be auto~ ind.u&tr1. '11Ie eutomobiIe industry is within the 
III'O&ecIed tarttr walls teday. If 101M-
1Iody ... 'IDe as to what is the posi-
tioD of the automobile indust..,., J 
would say that it -il .. aero, it is be-
..." zero. 'We have ..w ill our indus-
'trial policy abo that one particular 
,__ tb~ .. intIusWy pve, within 
the ~ tariff waU .. was that the 
40mestic demand was not enough for 
them to chanle their 4yes. So. we 
Cd make a mention of 'the transfer of 
1echDoJocy and advaraeement of tech-
nology in our indUJtrial policy and 
aid that it would not only be the 
_mestic market which would deter-
mine the size of the incJustry; we said. 
-If you telieve that you cannot avail 
., the el."'DOnmies of the scale which 
~ units do, ·try to produCe things 
.. which have international market ori-
-eatation, so that your domestic 
ftmand is not limited to 'X' number 
'Of products which you are making". 
1t is not only the product; we would 
llke them to change even the product 
mix also. lnterDational market orien-
"ation is a must now. 

J4r. UaniJuishnan, for example, said 
· ... ~tbinc yesteray. t would like to 
-~ ja the whole thine. The bon. Mem-
~ ~ pye hall a stataneot and went 
.. 'WaY. May be. that q his technique. 
.... Deput}r~, Sir, I would 
.,.acal throaclt y ... that. wblle we are 
.. baa at ...... Uae teduloIogy, 
., fdeada OIl ~ other side 1IUI8t also 
.. u _ eIIQrt to update the techno-
lag .~ ~ aUo. That fa 
.. very _Ivt'a) Be talked of aDd 
..... ., .. ,.,.,JIIn taDwcl about the 
~~ of ~Je units in W_ 
~roPe and in Amede& They mud 

try Co uadentand wby that is happen-
ing. 'rha\ is hlppenina because of 
the cost of production, the 1\ypeJ'-
inftatiOil ereatecl by \M on crisis and 
many other .... SON 1ncludlng the hiah 
labour Ct',ts. AU this haa in tact put 
their survival fo.day In daDaer and 
they cannot ataDd the competition of 
countries Uke Japan and South 
Korea. 

Now, for their survival these coun-
tries are reaJUin,-yOU must uncler .. 
stand; and It you know the inter-
national market situation-the onlY 
way out for them fa to raort lo and 
an economic participation with such 
countries which have mainly two 
beneftts: one is the ~neftt of low coil 
and the other is the beDeftt of an 
infra-.tructure which bu the eaapcit, 
to absorb the latest tecbnololY. India 
is one of the rare countries whleh ,ive 
them both these beneftte and for that 
very reeson, theee countries are com-in, .to us for econom1e partielpatlon. 
That is one thin. why my friends 
talk of as a thine wh1ch appearecl 
ftction to them because they shudder 
reaUties, It is I\Ot the export com-
mitment, it is the exports for them for 
which they come and ·they ,ive you 
export commitment. it is a aimple 
matter of economics, of the law of 
supply and demand. With a low cost 
of prod.\lction and a cheaper cost of 
the cap~ity to absorb the technoloJ)'. 
the only countries which can 11ft 
them t4at beneftt are tbe cleve10piq 
countries 11lte India.. . • 

PROF. MADHU DANDAVATE: 1\1'8 
there no oil conatrainta in our coun-
try? 

. SBRI CHARANJIT CRANAHA: 
Prof DaDdavale baa· put a YeI7 late-l'eIItiDc quMtioa.. You em,. .... to ttae 
oU coutnIinu. I haft told you the 
two fadon. One factor • the bene-
It of the low labour coq _ the 
other iI the clllNkity to .....,. (, .... -
"...,) KlaIIly IiIta ...... ; 



,. Bf4.;Jta~ lie: DiMPP. l>Jx:!i .... '18;' 111\0 
n...t.olt1~) 

. (ACQ.1r T1'8ta.I. 01 
SHlU IHDBAnT GUPTA: -Our 

capital. ill W. ~k7 is complain-
IDe all tile time that the ow.... are 
'too hich. 

SDI CHARANJIT CHANANA: J 
am ,lad that Mr. Gupta la takinl on 
behalf of. the capitaUsta. Earlier also 
he Was talkin, on behalf of the capi-
talists. 

The proces, of transfertin, the 
technolo,y now has Wldergone a 
change, In view of the diftlculties 
being faced by the industry in . the 
West, the procell of transfer 01 
teqhnololY at.o has UDderlOJ;le a 
'change. There was a time when 
transfer of technology was used by 
the developed world as a nomencla-
ture which suited them aDd under that 
caption they were transferring the 
obsolete teebnology ,to us. It is high 
time they know that they can trans-
tier the sOftware to us and we have 
the capacity to absorb that software 
and convert that into hardware and 
our automobile industry which is a 
aeneration behind will get updated. 
We think h~re that it is very essential 
that we update our technology ... 

SHRr JYOTJRMOY BOSU: This is . 
the only sphere lett now and we have 
updated in every other sphere? 

SHRI CHARANJIT CHANANA: 
We have . 4eclded on division of 
labour. They bave updated fUibus~ 
tenn. anet I update the indystrY. nus 
is the diVision of labour we have 
come to. 

Now, Sir, the ftrst thing is: the 
automobile industry does not cover 
ears alone;· aeeondly, my hon. friends 
..... ~g of the priorities ot 
the automobile industry in the indus. 
trial 'ln~eture of the 'COII'Idr.J. 
My friends' must knOw that the auto-
mobile does not ·lne1ud.e CUI aloM; 
alMmobD. '.180 lftClUdes b-i auto-
mahiJe ...... '~JadU_ tnicb~ '.ftle 
beMIt .,·ae .... Bid' bUill 'aDd 

their utOilatioD would co- to the · ~ 
mon IUD and if we are able to pr0-
duce with our etrorta caIa which have 
fuel econo.m, aDd fuel etBcieney, ~ 
can which w1U have the efRcieDcy of::..a 
lower C08t ot produet.ion, I penna_lip 
feel that we should not suftW fnmJ 
that complex; we shoald not speak·out 
of the eornpla wbIeh I am surpri8ed 
that the peOple do; now they are 
talking aPiDat the ear .(1*". 
tiona) I am talking of Mr. Femiuldes 
who tatked about the' car as a luXury 
Jte:m in an interview alone with his 
photograph given to BusiDess Stan-
dard. An interview was given on the 
2d. July 1978 when he UQfortunately 
was the Industries Minister also. It 
was publ1ahed in the BusiDesa Stan-t. 
dard of 22-7-78 where Mr. Fernandes 
says: 

"I am looking at the car as a 
luxury item, but, as a utility item~ 
(InterruptiOns ) 

Mr. Fernandes baa looked at the pro-
blem this way. The petroL con-
sumed by the three Indian cars is 
twice that consume by some <d. the 
model cars produced abroad N~ 
do not krapw which are those ab ~ 
At that time, probably. be was the 
spokesman for the outside cars. 

I •. " .... 

. (Ma. SPZADa i" the Chair] 
The production of the Indian cars is 
cast by dyes that are outmoded. They 
consume more steel and are much, 
heavier. At that time he was also 
viewmg all these cars ' much heavier.' 
the enliDe is al80 of a much 01d"';' 
generation. AU these add up to 
more consumption at pdroL I would 
not Uke to npeat \be adjeetives wred 
by my trleDds here "because they ate 

. aU ' Mlative . adjectlvei ,like profes-
sional bJaek-maUers. I would bot .. 
the adjectives at all Wst time'·aJao 
I tOld' the bon. MemlMin that I iriJuld · 
DOt Use' theBe. ' IfOW:,.- fOr; eaD'P1e "-
is Wkin. or tiim as • model of ~.' 
... 4. But,: ........ It aaa7,1Ie, it 
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ia • very mterestiq model of iDcoD- onl7 diftereD.ce is: 1 am cm'b" remIDd-
sisIeaq. iDI them of t.da and 8pres about 

Now, some person is talkin, of the 
.... tranIportation . aDd 'this is uot 

, the eDd of it. As lDdustries Mini .... 
I ~, surprised why the Oppodtlaa 
1*P1e forgot about. it iDeludiDc Prof. 
Jl.andavate. I reapec:t him very much 
&b.4t Shri Indrajit Gu~ who. in fact, 
I think, ,took. exceptiOn and he said 
that 'they' will beat'him if he .,.. to 
the Marutl tomorroW'. We respect 
him very highly and he should not 
talk ~y such things. 

Mr. Fernandes, on the 15th June 
197&-this is under the sip.ature of 
Mr. Femandf5-0n the 15th June 
1978, he Biens ••• (Interruptions) 

SHRI JYOTIRMOY BOSU: On a 
point of order. He is oath-bounded 
by the Ofticial Secrets Act. He is 
displaYing an o1Bcial file while stand-
ing before the House. It is construed 
as a serious misconduct. A man, oath-
bound, under the 0fBcial Secrets Act. 
ca.not divulge the comunication from 
the ofBcial tUe anywhere. It is a 
public forum and the pr_ is taldq 
Dote of it. (lnterruptons) 

o 
MR, SPEAKER: You have pointed 

that out to me, 
. SHRI CHARANJIT CHANANA: 

With the J)e.t'D'lission of the HOUse. 
(lntenu~) 

·MR. SPEAKER: You have brought 
it to my notice, 

SHRt .JYOTIR1IOY BOSU: I have ' 
ODe more submission to mate. I 
would like the hOD. JIiniJter to tell us 
from which document he is reading. ~ 
would like you to record my request 
that it should be laid On the Table. 

:u:a.. SPBAD:R: lie is not reading 
tnJm the documeat.. 

. 'S1IlU .. ~~. CllANAHA: I .. talJdDt fII. 0.-' tJiJDfs· Wbic:Ii . the 
~ ....... ..................... _ -....;.. ..,.. *- ....... '~IIIGAw.J. AIIIIJ 
~.- ce Ii .. ' _ ... · .. 

the MaNti Ltd. and only I em talk-
iDa of tbe ~ of the iD4ua-
try. II¥ frierada talked about natloll-
aliaation ~. Today I am talk-
inI of that natloaaUaed proc:e. which 
waa proposed by the Government -of 
which ,Prot. Dandavate alJo ".. pert 
and. parcel at that time. It Ja natruc-
turing of the industry. 

SHRI JYO'11RMOY BOSU': Be· .' Is 
quotinl from sODle document. r... -
which doeument is he quo~ Let 
him put it (r_rncptiOJll). 
-- ~... . .' 

SHRI cHAR.A.NJIT. CRANAlfA: 
Rule 368 is there. I draw attention to 
Rule 368... -

THE MINISTER OF LAW, IUS-
TJeE AND COMPANY AlTAIBS 
(SHRI P. SHIV' SHANKAR): These 
are DO_; you just lee; theIe are 
notes. 

DR. SUBRAMAN'IAM SWAIIY: 
Rule 388 says this: . 

• 
'If • Minister quotes in ~e Bauae 

a despatch or other State paper 
which has not been pnl8Dtecl to 
the House, he shall 18J' the releve' 
paper on the .. Table .•• ' . 

SBRI JYOTIRMOY BOSU: It iI' • 
shamelul thing; YOU have DO monl 
courage to do 10. I _w IiaDatme 
with my own eyes. 

(l~) 

MR. SPEAKER: Mr. Boau, why 
don't you · liIteD?]J· he hu quoeecl 
from any doeument, We will see to it. 

o ! . "_ 

SBRI JYO'l'Dt'MOY BOSU': I have 
aeen signature fr9m here . . 

IlK. SPJ:AEE.R: ' I can ... if It t. • 
IIeel'et document. I em look into it. ' 

.' . . ' ~ 

r'ama "ri'0fllGII0T' ·sOau: OIl 
Bale ... 1 _ OIl • paItit "' ..... ~ ....... -= -. 
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MS. 

iti8.q~oI.~of.~­
~t.. ~ is not covered ~ .. 1'U1e. 
1Ife have aeeal\. a\ Jeut tea at .... 
'have a11 seen him ~ Uaa' 
pape'l" ~jnin, Georp PemaDdes's 
__ tuN tlat, 1I&ht-&l'HIl note here. 
Sir, he has ~ thaIl DOW. (1..,.-
TtIJlI&icmI ). 

~ 1IPIMICIIl: 1- ___ " let a~-
botI1 eaeape tile rule. I will DOl If 
it .. DOl .. quoted in public, he ean 
11ft tile -. If he wets to 1&7 it • 
em the Table, he can do so. I will 1ft 
1hat justice is dcme. 

pm ~JIT ~ANA: 
Sir. , ~ ~ ..... their 1IIl~t­
Dell bec4."e wJw. I • I81iPI is ~ 
feet .. eontradietion ot all ~ ))eO-
'PJe's fiction which they were taI1dng 
d.. But ftetion is tktioIl aDd we 
should ea1t flCtiDn as' tctiDn omy and 
1 ItRl only tanpng of facts. Their 
~ of D;&tl~tion of a~ 
bile ind~. (17Itermpttou) 

SJPU .fYO'I'IBMOY BOSU: Sir, 
there is no elariftcatiOD from the 
. lIIftister to r!lY~' Let ~im clarifY 
tbat. (ln~) I want to ~ , 
.,.~heJ' he is willing to lay it on the 
Table of the House. (l~) 

JIll sPBADR: Or if he quoW 
tMm anything, be will have .•. 

(1~) 

SHRI JYO'l"ll\MOY ~: Sir, be 
displayed it. (l~). 

_. SJIIId(IIt: Be baa explained 
tJl8t: u.e ... his notes. If. he h¥ to 
~ a doalDBDt « anytbiDg 1IdStch be _ ... _ow ... ___ of· 

8Iu." • .it, ~,. sbmIId be abDW it3 _"an .... tile &lit of. it. "Ihere j .. 
DGIIIIDI 'lIIn1'n, OD 111m. ,So it Is not 
UDIIier .the-. Nle. . 

IIDU K P. · UNNiRQUBIIItAN 
(Badqara): lie can ., that dIere 
is a sllJ!ature Of bia. But · he eaa say 
that • is DOt eonsIItent with 'the ,.. 
. lie lDteleat to Ibow tMt cIoeu"..'. 
That iI all rtaht ....... (~) 
Let him say that he has not .... 
that. ("'terrupCtou) 

lIB. SPZ4KER: He can give :rQU 
that pt. ~ ~ ~ yoU wle. 

( Interruption&) 

SJDlI K. P. ~AN: Let 
~ ." t~ be ~ •. said It. 

( 'tLten'up&joM) 

MR.~: You. S!lY that· be 
has ~ said that. Tt..-e is ~I 
wrcmg lk. UJ)nikr~ if he .can 
give the,w. It is all right. ~ 
is hoJdiac his back.! U~ th~ 'rule 
he can give tile list· 

(l~) 

SHBl &All JATHBNALANI: Nqw, 
we tare entitled ,to verity Vf~ t.be 
s.i«Dature of Mr. Gear •• i'~n_ is 
then. 

SHRI CRARANlVl' eHAlfANA: I 
never knew that they are so fond of 
Mr.~·~. 

SHRl It. lIAYATBEVAl\ (DUd-. ):' . ' '' ' tlw 'Jit!DUtel"" bias 
~. ~ tiDI ... ·tbe 8 -. 1, ~. :terDaNies ~ 
~, ~t .•. ~l"Ie '. . . ' (. 
tem&Pfiona) • . 

SJIBI CRABANnT CKANAN'A: 
.~ .._ ... SIt; tb8 .r.ata .... n-
~ .~ tJIe ...... Goftm-
~ •• '·hidl 'in tJIeIe.'~ . ... , ~ . , ~ 
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[Shri Charanjlt Chanana] 

had been plaJiDB with the idea of 
utioDalialng the automobile induAry' 
and interestin,ly enough, the same 
,entleman who was here yesterday 
talkin, about the -hUllS aDd I won't 
mind quotinl if some of his former 
colleagues say that he is a maD of in-
consistency and I think that does DOt 
fit in here in a parliamentary system. 
Shri Fernandes had his plan for 
naiionalilation of automobile industry. 
Prot. Dandavate should knoW' that 
better. In his interview with the 
press people, he has again given quo-
tations and has talked of the plus 
points of Maruti. He~: 

, 

'-The operation of Maruti Ltd. can 
be coordinated as for instan~e in 
the manufacture of dyes, jias and 
fixtures and toolinp with those of 
other manufacturers of vehicles." . 

This, according to him, yesterday was 
junk. He yeeterday asked what was 
the infrastructure. He refused • to 
accept this as infrastructure whereas 
while talking of nationalisation in the 
press and otherwise, he admitted one 
thing that Maruti had the infrastruc-
ture of modern technology. My friends 
here also are talking of the absence 
of in.fnastructure. I would like them 
to understand what an infrastructure 
means. The infrastructure is the basic 
baelc:ground of a system. Besides the 
value of land, which you yourself have 
been talld.ng about, the infrastr1.ldure 
in this case ccmsiJts of one Jbiniou 
feet of covered area. 'l1le infrastruc-
ture also covers the basic UDda'IrouDd 
drainage sYstem; it consists of the 
drink1ng water system and <the ·other 
industrial· water sYStem also. Accord-
inC to th~ it. is not infrastructure. 
I do not know what would be the 
deftnition of infrastructure in relation 
to Maruti Ltd. 

. ,_ hoD. trieods also talked of the 
macbiDlil. ·1., would Uke Dl7 friends to 
1moIr. that one h1mdnd _ 01 
meehiDaT lnctudiDt crJDdiIlg machi-

Des. mjUjnc machines, abapiDa machi .. 
nes, jig-boring DUlcbin-. balaneiq 
machines, laths, gear ahapera etc. are 
there, 

SHRI K. P. UNNIKBISBNAN: Are 
these ill ,vorking condition? 

SHRI CHARANJIT 'CHANANA: 
They are all bein, pIlt into worldD& 
condition now. For 33 months, if you 
lock up a unit, you have only to clean 

• that; that process is on and soon' they 
would be in' working position. 

Then, there is a test track all along 
the bouQdary. These are the basic 
things which you require for such an 
industry. One million ft. of eovered 
area is not a part at the infrastruc-
ture according to them. 

The hon. friends on the other side 
talked of the objectives and mention-
ed also about the moderanization .. For 
the sake of beneftt of Shri Unni-
krishnan even at the cost of repeti-
tion, I w'ould like to mention it again 
because he does not show .any reluC't-
ance in knowing a little more than 
what he knows. He talked of the 
Brazilian model yesterday. Shri 
Unnikrishnan showed sympathy for 
the dying automobile units in :the 
west He should also know the rea-
sons 'fot' that. Their sunrival lies ' ~nIY 
in an economic participation with 
developing countries like ours. This 
is in addition to what I ·.am telling on 
the basis of facts and figures •• 

There was talk of the other objec-
tives and the friends expre5sed their 
doubts. But, I know they were more 
for supporting their apeeches rather 
than anything else. They mentioned 
about the generation. of employment. 
'ftle ratio of employment gen~ted 
withfn and outside an automobile llDit 
is 1 : 210 • 

U .. Iars. 

And I Would like yea, friends. to fln4 
out and cheek up theIe ~ . 



J09 Btat.Ba. Be: AGRABAYANA .... l aft• (S'AP")· •• ndi Ucl (Aeq. .. .... -.. AAA DilGpp. 01 310 
Ord. GtICl JffU'UCi-Ud. 'hauf. 01 U1lderCaJcift~) 

. . (Acq." TrcrfIaf. of 
Be was talkin, of flaures 01 em. UftdertGkil'lgd BiU 

pJoYJDent of Toyota. He must under- ~etimes a luxury, aacordinl to you; 
~ that Japan presents the best accordinC to us. this would mean the 
possible model of ancillaration and it modernization of the total automobile 
p~uces. two effects. One is the industry; and when I am exportinl 
anelliarabon eftect, and the other is these items, .. hen I am producing 
the spread effect, as far as their own somethin, with an international mar. 
couatly is concerned. So. the object ket orientation, it will be to the 
of l\rIaruti being nationalized and put benefit of both the Exchequer as well 
into d · h as the export man. The man he-or er IS to ave, besides modern- .,. 
lzaUon .of automobile industry, the would also get the benefit of higher 
generation of a demonstration unit earninp. . 
which can create aa imitation effect, 
and other existing units would also 
lenerate employment. 

My friends would, and must appre. 
ciate that our plans are expected to 
pnerate employment, within the fac-
tory, to the extent of between 7,000 
and 10,000. My friend Prof. Danda-
vate was making mathematical cal-
culations. He must make a mathe-
matical calculation of the employment 
potential and employment, on the 
basis Of 1: 20. Then he can find out 
the correct figures. (lratern.ptiotzs) 

SURI INDRAJIT GUPTA· Where 
is your project report? . 

SHR! CHARANJIT CHANANA: 
Mr. !ndrajit Gupta must understand 
that the project report is already 
being worked out, it he has seen the 
whole thing in the newspapers. A 
committee has already been appoint-
ed, and we are getting details about 
the tradsfer of technology. It will 
only be after we get the details . of 
transfer of technology, both on the 
complexion and size of it, that the 
project report would be finalized. 

My friends yesterday tried to mis-
quote the hon. Prime Minister with-
OUt understanding her when she was 
talking of some automobUe. From 
JrIr • . Gupta's comments, it appears 
that he was tallrfn, about project 
outline detafls. When we are ta1.ldD8 
about the total range (If automobiles. 
'YOU are trJ:inI ~ to limit younelf to 
priftte ear automobiles alone. It II 

SHRt KRISHNA CHANDRA HAL· 
DER (Durgapur) : How many cars 
have you exported in 1980? 

SHRI CHARANJIT CHANANA: 
The question is, how many can we 
have exported. 1 conftrm having told 
the hon. Member that the automobile 
industry today is obsolete. Secondly, 
I have told him that the obsolescence 
level is below zero. When I am tpll. 
ing this, he must let a reply to his 
own question. 

Hon. Members from the opposition 
yesterday put a big question on the 
number of cars being mentioned. 
They talked of 100,000 cars per an-
num. They are thinking it as a fie. 
tion. Mr. Unnilaishnan should not 
consider it a flction, because for eco-
nomies of scale, for changing the 
dyes and undatfng a continuous tech-
nology, this is not a big number at 
aU. This Is the economic size, the 
aize Of an economic venture-I.e. 
100,000 cars. It may be 50,000 in the 
beginning. 

Now, Mr. Satish Agarwal made 
another unfortunate comment. May-
be he understands .the thin .. ' better? 
·He talked of the item opt being on 
the agenda. Maybe ill .their days 
the items Dot being on the' a,euda 
were diaeussed! Sir, t118 item wu on 
the alenc!a. I an give even the 
number of the Item. The-p~ 
hu the regular sanction of' the 
Cabinet. 
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Sir. Mr. Jyotil'JDOy Bosu aad Shri 
~t ~ have soft teeliDp for 
the ~ ratber than .htrebolders. 
That' w:_ quite iDterestina. Sbrj 
I.qclraJit Gupta ukecl me .. to wbJ-
natlonaJ,liatlon was not done under 
the lnduatrial (Development aDd 
a.aw.t,lo~) Aot? 

SHRI INDRAJIT GUPTA: J DeVer 
Asked that. I askeel why ordinance? 

SImI CHARANJIT CHANANA: 
Sir, althouJh my coneal~e Sbrt Shiv 
3haDkar has eXPlained at to why the 
ordinance was iuued he refutes to be 
cODv4nced by the particular thina tor 
wb1ch tJ;J.ere iI no solution. Thole 
people who u,ndemand the eeoDOJDics 
of IA4uatry would also understand the 
imp~ns of unwiudina. Once you 
WiDd \lP • 1IQi,t tben puttina it into 
proper ...... ... cUIcult. ' lust ima-

'alne I _~e tol. you 'bat more t~ 
one hundred machines were there. 
You know the value of land. You 
knqw the other thb)ls. When on 17th 
Oeto~r" I lQlow some decision i,s be~ng 
~en the only resort we ' could take 
was to ordinanc~ and the ordinance 
will become an' actual thing after it 
reCeiVe. the assent ,of the hon'ble 
House. The nationa]Jsation was done 
in aecordance with tbe Constitution 
EntrY 42 of the 'Co_ilcurrent LIst of 
the '1~b .$.ch~e of ~e Col,lSt;\~tion 
",4 wJ~ll Ent.V ,5~ of ~be Union List of 
the same ScbedUle and sub-entry 5 
,of t'!}e ' ~~ .; of ~e 1st ~e,dule 
appended to the Industries (Qey~OP­
ment and Regulation) Act, 19S1. 

Sit', tbe eomments made by the 
l1oft'ble 'Members on the members of the ~ Minister's ~i1y were very 
unfortunate. The Value that they 
live to ~ 4,100 wofth of sb~res. ~ 
-WOuld be' ,lad if the)' were in fact 
_ntiril 'abOut ~e fate of ~e share-
bOtde1- alIq. What tlte ~Te-holtten 
,fiD' pt u '.,pinlt th~r shares it will 
be deCJcJect ''6, the ' eommisslon~r ' of 

11, 1110 til JlGruti L&cI. (Acq.6 0nI. __ Ifanai LtL JIS . 

U~)BiU 

Paymentc within the priority .ee-
dule given in the sebedule of tile BilL 

So, Sir, I thank all the lIoD.'ble 
Member, who spoke ~ I am lure 
DOW they will come back home .. 
they will support the Bill. 

, 
Sir, I req\W8t that the CODSiclera-

tion motion may be adopted. 

SHKt SATISH AGAaWAL (Jai-
pur): I laave .beard with rapt atteo-
~OD the learned lpeeehea of the hOD. 
Members of this House from ~ 
sides on my resolution seeking dis-
ap,pl'oval of the Ordinance.... also 
the motion for cODlidez:ation IIIOved 
by the hon. Miniater. 18 lleimbera 
have partidpatecl ill the debate .... 
four Members have opposed my 
motiOD. I w0uJ4 not like to deal with 
all the points that have been raised 
by them. but eursovily 1 would refer 
to SQm,e of them. 

IS.lI ... 

[Smu K. RA.JAMALLU in the Chair] 

So far as my hon. friend Shri ,~rif 
is concerned, only one point he refer-
red to in his speech and that was-
Vif'ocfh lee liVe ""f'odh-and I wish to 
clarify the position on this seore. 
This House is very well aware that 
I wu one who supported, bank natio-
nallsation of six banks done by this 
government. I was one whO support-
ed their jute mills nationalisation. 
Further, many other companies are 
IOinl to be nationalised and we are 
,oing to support some of them. We 
SUDJ)Ort nationalisatiOn if it is in the 
iD'tereat of publiC. if it is ill national 
maez.est. Kr. Bbapt was unfair to 
make a Nlerence to aome 19 or 15 
years back. 

SBBJ H. K. L ~BAgAT: W~ it 
WI'ODI'? Was it not Bharatiya Ja 
San;h to which· you belongt!a? Do 
YOU' deny tbIi'? ... U"*",,,ptIotv) , 
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SHRI SATISH AGARWAL: I belong 
to Bharatiya Juta party and it had 
a policy in regard to this. matter. 

SHRI ARIF MOHAMMAD KHAN 
(Kanpur): If they are SOrry for their 
misdeeds, we should forgiVe them. 

SHRI SATISH AGARWAL: Mr. 
Arif was with us then. I make a 
humble request. Since yesterday, 
whatever abuses the hon. Members 
from the Congl'ess Party hurle~ on 
us, r did not speak even a smgle 
word, did not interrupt even a single 
Member in whatever language he 
abUSed us. I am not lOin. to dea1 
with this matter in a political way; 
I am looking at this matter iD terms 
of economical and finance. So far as 
Mr. Arif is coneemed, I sh.all only 
point Out that we have not opposed 
this Bill only for the purpose of oppo-
sition. About the rest, I do not want 
to comment on his observations be-
cauSe he is one of the youngest lot 
Who is coming up and I wish him all 
well in his life. 

So far as the other member is con-
cerned, I do not wish to cODl.ment on 
his speech also because that does not 
need any reply. He said something 
about the take over of some ashram. 
It is not necessary that I am one with 
all the one hundred things done by 
the Janata Party. Even within the 
party we have been opposing So many 
things; we did not support everything 
that has been done. If some wrong 
has been done. does it justify a wrong 
being repeated here again! You 
have quoted some wrong precedents 
and on that basis you are building up 
arguments in favour of anotber wrong. 
BeIng a very eminent lawyer, Bar at 
law, you are going to justify the take 
over in the background of some take 
over which according to You was 
wrong. I do not want to say any .. 
thing else, because I have got great 

regard for him. He did not say aJl7-
tlUna wifh regard to my motion. But 
this is a fact that despite aU these 
speeches, Mr. Bhagal" it you do not 
get a ('hance, I shnll be too sorry for 
it. I sincerely wish you to get a 
chance. I am sorry you are only 
being ~d for defending the Gov-
ernment. 

The hon. lAw Minister intervened 
in the debate. I must confess that 
his reply in this House was mote en. 
lightening, more elaborate and more 
satisfactory in comparison to the repl, 
,iven by the Minister of state for 
Industry to4ay, who is in charge of 
the Bill. But Mr. Shiv Shankar, JOU 
have not been tair to this House 
because you did not put tbe record 
straight, despite the record being in 
your possession so far as the Punjab 
and Haryana High Court is cODCemed, 
beeause notice was issued. by the 
Punjab and Haryana HI,h Court to 
the Union of India and the Govem .. 
ment of India got a COp)' of the notice 
along with a copy of the petition. 
Your MinUtry is well aware of aU 
the facts going on in the Punjab' and 
Haryana High Court. When you 
mentioned in this House that there 
was an ofter of Rs. 10 erores for 
Maruti Ltd., that the assets are much 
more and it the Government had not 
acted promptly on 13th October, 1980 
in issuing this ordinance, an order 
was going to be passed by the pun-
jab and Haryana High Court on 17th 
October and that particular gentle-
man would have grabbed the whole 
project-is it a true interpretation of 
what you- said yesterday? 

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS· 
(SHRI P. SHIV SHANKAR): Not 
interpretation; it is a fact. 

SHRr SATISH AGARWAL: What 
we're the proceedings going on in the 
Puniab and Haryana High Court? A 
sch~e of management was tUecf in 
the High Court. Order was not goin&" 
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to be passed on 17th October. It W8I 
only a scheme of manaaement; it was 
a date of hearin,. What this schemf: 
ot management contained. There is 
ODe para,raph in that scheme of 
mana,ement, You did not refer to 
that. In that it was asserted and it 
was a part of the scheme of mana,e-
ment that 'the State of Haryana has 
revoked its order and is wanting back 
the land which was handed over to 
M art4i. An order of injunctiOn was 
passed by the High Court of Punjab 
and Haryana and it Was a condition 
pI'credent in that scheme of manage-
ment. I have got a copy of the 
scheme of management or arrange-
ment. The High Court should pass 
an injunction order restraining the 
Haryana Government ~ot to take 
back the land because the valuation 
of the land' accordin, to the peti-
tioner, was' very much more and that 
was the main interest. Various issues 
were mentioned in that particular 
application regarding foreign colla-
boration, offers, price. valuation, land 
not being taken away by the Haryana 
Government, because they b3d already 
cancelled tbat and issued notice some-
where in 1977-78. So, he prayed for 
an injunction from the Punjab and 
Haryana High Court. All these issues 
wer~ to be heard in the presence of 
all the parties including the Govern. 
ment of India, Government of Hary-
ana. dealers' representatives and 
workers of Maruti and then and then 
alone some scheme could have been 
finalised. So. you are absolutelY 

. wrong in saying that on 17th October, 
~ . this 'Dt'Oject would have been grabbed 
, by somebody, This is absolutely 
~ng. I am sorry· to say that you 
have given a wrong impression to this 
House. 

The bon: 'Law 1IiDister referred to 
some inventory. I ~ only bring to 
your attentlon-that is already to 
your attentlon-that' the Local Co~-

missioner, Mr. Krisban Kumar, who " 
was appointed by the High Court. 
went on the spot. Be was DOt giVeD 
cooperation. He made a complaiDt 
to the Hilb Court that the inventory 
could not be prepared correctly and 
truthfully. That is the complaint 
before the High Court. Later on, ap-
plications were made that goods were 
being removed. On that basis, again, 
an official liquidator was appointed. 
That is the position. You should have 
brought all the facts before the 
House. 

I may quote only one line from the 
judgment of Justice Harbans La), 
dated 3rd June, 1977 wherein lot of 
aspersions have been made: 

.. According to the Local Commis-
sioner proper inventory could not 
be prepared of the stores and raw 
materials." 

SHRI P, SHIV SHANKAR: For 
your in fonnation , the statement of 
assets filed by the Official Liquidator 
is of July. 1977 and not June, 1977. 

SHR! SATISH AGARWAL: Now, 
you are referring to July. 1977. I 
haVe got a certified copy of the judg-
ment of the Punjab and Haryana 
High Court of 22nd July, 1977. 

(ln1.lerrUption) 

I quote from page 4 fr~m the J~dg­
ment of Justice Bhopmder S10gb 
Dhillon: 

"The balance-sheet for the year 
ending 31st March, 1976, of the 
Company has been filed. which 
shows that the Company is in a bad 
state of affairs, and a total loss of. 
Rs. 1,59,64,390/- has been mentioned 
therein." 

,This is with regard to 1976. Fur-
ther it says: 

"In the afIldavit of Mr. S. M. Rep 
ftled on behalf of the respondent 
Company, it bas been averred that 
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the total liabilities of the Company 
to~ unsecured creditors, ex-
cluding dealers' deposita, are esti-
mated to be Ra. 1.25 lakhs. The 
amount deposited by the dealers 
along with interest has been shown 
as Rs. 256 lakhs in the balance-
sheet as at 31st March, 1976. On 
these deposits interest for the year 
1976-77 would be about Rs. 20 
lakhs .... The Income-Tax autho-
rities have approached the Coun 
claiming lakhs of rupees as income-
tax arrears." 

Later on, he says: 
"The Company has got a very 

little assets as compared to its lia-
bilities. Keeping in view the facts 
and circumstances of this case, I am 
of the opinion that it is expedient 
in the interest of justice to appoint 
a provisional liquidator SO that the 
claims and all other matters con-
nected with the affairs · of the .com-
pany are properly rationalised and 
the interests of the Company and 
all other concerned persons are pro-
tected." 

That was the order passed on that. 
You did not bring all the facts before 
the House. You have ,'ery ~leverly 
tried to impress this House and 
through the House to the rest of the 
country that the assets are not inflat-
ed and they are true assets and the 
assets are Rs. 684 1akhs and the liabi-
lities are Rs. 628 Iakhs. I am only 
dealing with the figures. (Interrup-

t tions) It is not a q1lestion of private 
sector or public sector. YQu have it 
in the public sector. 

1'-' 'Iit1: S'1'd~ 4aHA'" if 1:'t~ q1 
("'" 1Imnf WI' ~,,,,,,) : "'et'. 
it~t, ~it~~t I 

SHRI SATISH AGARWAL: I would 
not reply to the comments because 
the man speaks the language of his 
-standard. You have shown the assets 
'8S on the 22nd July, 19T1. I will go 

Utadertcalcinga) BiU 
by those ftaures. because those 8pres 
have been adopted by you and placed 
on the Table of the House. So, I am 
enl:'Ued to ask yOU a question. The 
assets have been shown as Rs. 684 
lakbs on 22Dd July, 1977. You have 
provided depreciation for two years 
and you have deducted Rs. 27 lakhs. 
NOw the valUe of plant and machi-
nery is Rs. 153.27 lakha and buildings 
Rs. 377 laths. The total comes to 
Rs. 530 lakhs. out of which you have 
deducted Rs. 27 lakhs. That is per-
fectly all right. But what about 
depreciation. which is deductible 
under the income-tax law. for the 
years 1977-78, 1978-79. 1979-80 and 
1980-81 for the period upto the date 
of taking over? Under the income. 
tax law, for these 3i years the amount 
of depreciation, whiCh is admissible 
and permissible according to the rules 
laid down under the income-tax law, 
under the written down value method, 
comes to Rs. 128 lakhs. 

SHRI BHIKU RAM JAIN (Chandnl 
Chow}G): How can there be deprecia-
tion when the company is not func-
tioning? (Interruptions) 

SHRI SATISH AGARWAL: If even 
Minister like Shri Vikram Mahajan, 
a lawyer of some standing, go on in-
terrupting, . what can I do? I am 
prepared to answer all the questions. 
I am now on the question of the ac-
counting procedure adopted by the 
Gl)vernm£:nt. You have to see the 
value of the asse~s as On 13th October, 
1980. 

THE MINISTER OF STATE IN 
THE MINISTRY OPENE·RGY (SHRI 
VIKRAM MAHAJAN): We have to 
consider the market value and not 
the written down value. 

SHRI SATISH AGARWAL: Let the 
Minister say that they took into ac-
count the market value. But the 
Government is not ,oing to pay com-
pensation on the basis of the market 
value .... (In~ptJ0n8) The princi-
p~ ot market value is out-dated and 



'1Ibrj BJUku RaiD Jain -keel. Clues-
tAoa" how t .. cOuld be -depreciation 
.hIta 'tbe ia&tOry is claHd and the 
machiDel7 iI ~ worldtll. Dad .. the 
1 .... =4u'law, when the maehtaery 

. is '* 'WOriIiDI. much more -4 ..... -
tIoD Is aUowed, ~ -the macIdnes 
~e junk. 

:1Jim BHutU RAM JAIN: Is it 
. ""~ble unSer tbe ineome--tax 
l8W'r 

SBRI SATISH AGARWAL: Yea.' 
,,. 'lb. lut Six )'ean 81 per cent of 
the S1iehiDerY II unpacked. aDd Un-
paolDed . macblne is no better than 
jm*. Yc»u .have not put them to use 
and 1b"l are wiDe packed. SoIIl8 of 
the imported machines are aWl ~ 
unpacked. NaturitUy, one does not 
know whether they are serviceable, 
what is thetr value and wtMher·they 
can be put to use .... (Iftt~) 
Unpacked machines not in.use for 
~ ... ~ years. lying ' pacbd tor more 
..... 6 ,~. ·(I~). ' 1Iy 

: : . .,. ,;omt Is 'that the valUation u 
.: l ...... '·N . down on the fteor et Par-
., lf8ment Ie rM correct. n ils absolUte-
.. ~ • 'if -'JOG take RI. 1 erol8 

. ~tl_:· ~ aceouDt, theia ·the 
. , : ,;~e ~ied aPd the liabilities 

..... W.· . ""._.. .".... . .: 

1DON •••• 

i:l1uu BBAGWAT JitA AZAD: 
The land DelOncl to Maruti .... 

.(l~) 

SHRI SATISH AGARWAL: I am.ij 
only atatina the 1epl position. You 
may lay apythiu& :puu .IDQ" . Dot .., 
anyt~" In that particular' cue, 1 
woulcl like to know why did you not 
inform this. House as to what was the 
State of Mairs .of this Company for 
the last 4..5 years. Wllat was the 

. ftnandal position, what were the pro-
Ats made and what were the 101881 
of this Company! What was the fln._ 
aneiaJ poaition--onl7 In that context ~J. 
:made a -point ~:. Wh7 did t~' ~ 
Government not take aetiou as far 
back .. in 19'12·'IS Ol" li1S.'1t wIleD 
the affairs of tbiI COmIJllDY were 
beIDI ml.,.,.,;qed aaa the CGrDpe"" 
... '11lDninl in toues? Baw, I WUI 

... Jive you aD idea ~ the dteDt oi · 
1__ that ·the Company bail cJ,time4 
In its balance-sheela and as men-
tniDfid 1ft the retums ftled with the . 
.1Mome.TaX _De~l, POI', Im-
'" ...... 'T-~ ." t1ae CoInpany • 

. 118. ·'.11 .... For .. l .... 'l~ It ~ "as. 
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25,89,000 for 19i4-75 it is Rs. 60.35,000. This is the order of Justice 
for 1975-76 the loss is Rs. 1,43,37.000. Harbans Lal: 

.' for 1976-77, it is Rs. 2.38,00,000, and 

• 

the total is Rs. 4,74,88,380. These are 'o!t has been urged by Mr. G. C. 
the losses suffered by the Company Mittal, learned counsel for the 
from 19;2 onwards till this date. This dealers, that a sum of Rs. 34 lacs 
is the position. (lnterruptions) and odd is due to the Maruti Ltd., 

from various State Governments 
SHRI B. V. DESAI (Raichur): The regarding the jobs performed by 

losses are only depreciation and in- the l\bruti Ltd .. and that a sum of 
terest. There is nO cash 105s, it is Rs. 16 lacs and odd is due to the 
only depreciation and interest. YO:.l Maruti Ltd., from \'arious private 
explain it. parties and that 9 buses in com-

plete form in all respects and 3 
(Interruptions) incomplete buses are standing in 

the premises of the Maruti Ltd .... " 
SHRI SATISH AGARWAL: Rs. 128 

lakhs. (Interruptions) Pro· .. ided only 
Rs. 27 lakhs. (Interruptions;. Tl:at 
is the position. (Interruptions) ~ow, 

I would like to know from the hon. 
Law Minister an answer to this 
question: II it not a fact that it 
was broulht to the notice of 
the High Court of P"Ynjab and 
Haryana that there are vehicles, buses 
standing within the premises of Marutl 
and their valuatiOn is Rs. 34 lakhs! 
The High Court passed an order. I 
have got a copy of that. 

SHRI 
Interim. 

VIKRAM MAHAJAN: 

SHRI SATISH AGARWAL: If there 
is no appeal against the interim 
order that becomes final. , 

Coming to the buses to be delivered 
to the State Transport Corporations 
and the money to be deposited, if the 
buses have not been given to them, 
they should be available, and their 
value should have been added under 
vehicles which you show only as 
Rs. 7 laiths, while it should be Rs. 34 
lakhs. If they have been delivered. 
then your bank balance or cash in 
hand. should be much more but it is 
not so. So what happened to these 
"'uses and where are they? ----

Later on, the hon. Judge granted an 
injunction that if the buses were 
delivered to the respective State 
Corporations, the amount should be 
deposited in the bank. Where is that 
amount? It does not find a place 
anywhere. It is neither included 
under the valuation of the vehicles, 
nor in cash in hand which you have 
shown only as Rs. 7 lakhs. So, this 
is absolutely hopeless. 

Lastly, the hon. Law Minister and 
the Minister of Industrie3 have said in 
this House that if they had not issued 
the ordinance on 13th October, some-
thing would haVe happened. This is 
an absolutely wrong thesis, a wrong 
premise, in order to justify the wrong 
they haVe done. Orders are being 
misinterpreted. Mr. Law Minister, r 
am sorry to say that knowing the 
legal position absolutely, you are 
duty bound to defeIld the Bill and 
you did your job. That way I am 
doing my duty, and yOU are doing 
your duty, but ~ say that the argu-
ments that have been put forward 
are wrong. I say that the ~ts have 
been highly inflated and liabilities 
deflated. Ninety per cent of the 
machinery which has been left in tact 
is practically junk, it is of no use. 
You have earmarked a sum of Rs. 434 
la~s to be paid for nationalisation, 
but you have not appointed even a 
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Commislioner for Payment. You 
have Dot formecJ the company, though 
you have taken the money. .You may 
have done it now, but you took the 
money from the Consolidated Fund 
ot India on 27th October, 1980 when 
it was stUt under consideration. You 
withdrew Rs. 90,000 from the Contin-
gency Fund. 

In this background 1 once again , 
say that instead of taking action 
against ,the criminality aDd frauds 
committed on the dealers, sharehold-
ers and the people of India and on 
government departments, as advised 
in the Gupta Commission Report, yOU 
are dOiDI something else. Mr. Shiv 
Shaftkar, the Law Minister was very 
unkind. He is a very clever lawyer. 
Whenever there is a weak point, he 
mentions the Gupta Commission and 
tben .Get on to the Shah Commission 
and then to Trikha Commission and 
then some other colDllliuion. He did 
not sa1 a single word against the 
Gupta Commislion's ftndinp, his con-
acienee did not permit him. 

So, 1 say that you are throwing 
RI. 434 lakhs into a drain. This is 
wasta_ ot public money a blatant , 
misuse of Presidential powers, a 
'blatant mi8use of ,the authority of the 
massive mandate that yOU ha~e got. 
Instead of ameliorating the poor con-
ditions of the teeminr millions of this 
country, you are throwing down this 
money, the bard-earned money of tile 
tu:-~ers of this country into tbe 
drain. The story of tbe M8ruti Ltd., 
for the last decade is a story of frauds 
and frauds. You are again going to 
cheat the public, cheat Parliament, 
deeelv. Parliament, deeeive the pe0-
ple of this country, in order to please 
one person. J stroBll7 condemn 
your !lill and strongly recommend 
the .a.ption of my Resolution. 

MR. CHAIRMAN: 1 shall DOW put 
the Statutory Resolution to the vote 
of the House. 

The question is: 

"This HOUR disapprovea of the 
Maruti Limited (Acquisition and 
Transfer of undertakings) Ordi-
nance, 1980 (Ordinance No. 13 of 
1980) promulgated by tbe President 
on the 13th October, 1980." 

The Lok Sabha divided: 

DiviliiOD NO. 53] 

AYES 

Acharia, Shri Basudeb 
Agarwal, Shri Satish 
Ashfaq Hussain. Shri 
Basu, Shri Chitta 
Bhattacharyya Shri Sushil , 
Bhim Singh, Shri 
Chatterjee, Shri Somnath 
Chaturbhuj, Sbrj 
Chaudhuri Shri Tridib , 
Chou bey, Shri Narayan 

[15.58 M. 

Dandavate, Prof. Madhu 
Dandavate, Shrimati Pramila 
Das, Shri R. P. 
Ghosh. Shri Niren 
Girl, Shri Sudhir 
Gopalan, Sbrimati Suseela 
Goyal, Shri Krishna Kumar 
Cupta, Shri lndrajlt 
Halder, Sbri Krishna Chandra 
Hannan Mollab, Shri 
Harikesh Bahadur, Shri 
Huda, Shri lIatila) 
HoJO, Shri N. E. 
Jatiya, Shri Satyanarayan 
Jethmalani, Shri Ram 
Khan, Shri Xabmood Hasan 
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Xodiyan, Shrj P. X. Vajpayee, Shrl Atal Biharl 
Xunhambu, Shri K. 
Xurien, Prof. P. J. 
Lawrence. Shri M. M. 
lrfahata, Sbri C}OJtta 
Maitra. Shri Sunil 
MandaI, Sbri Dhanik Lal 
Masudal Hossain, Shri Syed 
Mehta, Prof. Ajit Kumar 
Mhalgi, Shri R. K. 
Misra, Shri Satyagopal 
Kodak, Shri Bijoy 
Mukherjee, Shrimati Geeta 
Mukherjee, Shri samar 
Nihal Singh, Shri 
Pal, Prof. Rup Chand 
Parulekar, Shri Bapusaheb 
Paswan, Shri Ram Vilas 
Pathak Shri Ananda , 
Rai, Shrj M. Ramanna 
Rajan. Shri K. A. 
Rajda, Shri Ratansinh 
Rajesh Kumar Singh Shrj , 
Riyan, Shri Baju Ban 
Roy, Shri A. K. 
Boy, Dr. Saradish 
Saba Shri Ajit Kumar , 
SaraDll, Shri R. P. 
Sen, Shri Subodh 
Shakya, Shri Daya Ram 

Verma. Shri Chandradeo Pruad 
Verma, Shri Phool ChaDd 
Verma. Shri R. L. P. 
Yadav, Shri R. p. 
Zainal A bedin , Shri 

NOES 

Abbasi, Shri Kazi Jalil 
Ahmed, Shri Kamaluddin 
Ajit Pratap Singh, Shri 
Alluri, Shri Subhash Chandra Bose 
Anand Singh, Shri 
Ankineedu Shri M. , 
Ankineedu Prasad Rao, Shri P. 
Anuragi, Shri Godil Prasad 
Appalanaidu, Shri S. R. A. S. 
Arjunan Shri K. , 
Azad, Shrj Bhagwat Jha 
Azad, Shri Ghulam Nabi 
Bairwa, Shri Banwari Lal 
Bajpai, Dr. Rajendra Kumar! 
Baleshwar Ram, Shri 
BaDSi La), Shri 
Behera, Shri Rasabehari 
Bhagat, Shri H. It. L. 
Bhagwan Dev, Acharya 
Bhakta, Shri Manoranjan 
Bhardwaj, Shri Parasram 
Bhatia Shri R. L. , 

. ·Shakyawar Sh=j Nathuram . , Bhoi, Dr. Krupasindhu 
Shamanna, Shri T. R. 
Shastri, Shri Ramavatar 
Shejwalkar, Shri N. K. 
Sin~ Shri B. D. 
Suraj Bhan, Shri 
Surya Narayan Singh, Shri 

, Swamy, Dr. Subramaniam 
U -!1-:ftl.-an Shri K P nuuu.-UUAU , •• 

Bhole, Shri R. R. 
Bhoye, Shri Reshma Motiram 
Bhuria Shri Dileep Singh , 
Birbal, Shri 
Brar, Shrimati Gurbrinder Ka1D' 
Chakradharj Singh, Shri 
Chandra Shekhar Singh, Shrl 
Chandrakar, Shri Chandu La) 
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Cbaturvedl, Shrimati Vidyawati 
ChavaD, Shri S. B. 
CbeDllupati, Shrimatj Vidya 
Choudhari, Shrimati Usha Prakash 
ChoUdhury, Shri A. B. A. Ghani Khan 
DIIbhi, Shri Ajitsinh 
Da,a Shrj Moo I Chand , 
Dalbir Singh, Shri 
Damor, Shri Somjibhai 
Du, Shri A. C. 
Dennis Shri N. , . 
Delal, Shri 1!. V. 
Dev, Shri Sontosh Mohan 
Dbandapani, Shri C. T. 
Dlgvijay Sinh, Shri 
Dogra, Shri G. L. 
Doongar Singh, Shri 
Dubey, Shri Ramnath 
Bra Mohan, Shri 
Gadgil, Shri V. N. 
Gadhavi, Shri Bheravadan K. 
Oamit, Shri Chhitubhai 
Gehlot Shri Ashok , 
Glrera' Singh, Shri 
Gohi!, Shri G. B. 
Oomango, Shri Giridhar 
Gowda Shri D. M. Putte , 
Bembrom, Shri Seth 
.J.deja, Shri Daulatsinhii 
J'affer Sharief, Shri C. K. 
.Jaideep Singh, Shri 
.Jain, Shri Bhiku Ram 
I'ain, Shri Virdhi Chande!' 
.J'amllur Rahman. Shrt 

.J'eaa Shri Chintamani , 

.JJtendra Prasad, Shri 
Kamal Nath, Shri 
Kamla Kumari, Kumari 
Karma Shri Laxman , 
Kaul. Shrimati Sheila 

• 

Khan. Shri Arif Mohammad 

Kh~ Shri Malik M. M. A. 
Khan Shrj Zulftquar Ali , 
Kidwai, Shrimati Mohsina 
Krishan Dutt. Shri 
Krishna, Shri S. M. 
Krishna Pratap Singh, Shrt 
Krishnan, Shri G. Y. 
Kuchan, shri Gangadhar S. 
Madhuri Singh, Shrimati 
Mahabir Prasad Shri . 
Mahajan, Shri Vikram 
Mahendra Prasad, Shri 

Makwana. Shri Narsinh 
Mallanna Shri K. , 
Mallick. Shri Lakshman 
Mallikarjun. Shri 
MaUu. Shrj A. R. 
Mane Shri R. S. , 
Mayathevar, Shri K. 
Mishra, Shri Gargi Shankar 
Misra, Shri Harinatha 
Misra Shri Nityananda , 
Mohanty, Shri Brajamohan 
Mohite, Shri Yashawantrao 
Mohsin, Shri F. H. 
MotUai Singh, Shri 

Mukhopadhyay, Shri Ananda Gopal 
Murthy. Shri M. V. Chandrashekara 
Murugian. Shri S. 
Muthu Kumaran Shri R. • 
Muttemwar, Shri Vilas 
Muzaffar Hussain, Shri Syed 
Nagaratnam, Shri T . 
Nagina Rai, Shri 
Naikar, Shri D. K . 
Nair, Shri B. K . 
Namgyal. Shri P. 
Nandi Yellaiah, Shri 
Netam, Shri Arvind 
Nihal Singh. Shri 
Odedra, Shri Maldevji M. 
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Padayachi. Shri S. S. Ramaswamy 
PaJaniappan, Shrj C. 
Panday, Shri Kedar 
PandeY. Shri Krishna Chandra 
Panika, Shri Ram Pyare 
Pardhi, Shri Keshaorao 
Parmar. Shri HiraIa} R. 
Patel, Shri C. D. 
Patel, Shrj Mohanbhai 
Patel. Shrj Uttambhai H. 
PatiI, Shri A. T. 
PatiI. Shri Balasaheb Vikhe 
PatH, Shri Chandrabhan Athare 
PatH. shri Shankarrao 
PatH. Shri Shiv raj V. 
PatiJ, Shri Veerendra 
Pattabhi Rama Rao. Shri S. B. p. 
Phulwariya, Shri Virda Ram 
Pilot. Shri Rajesh 
Poojary, Shri Janardhana 
Prabhu, Shrj R. 
Pradhani, Shri K. 
Prasan Kumar, Shri S. N. 
Qazi Saleem, Shri 
Quadri. Shri S. T. 
Rajamallu, Shri K. 
Ram, shri Ramswaroop 
Ramalingam, Shri N. Kudanthai 
Ran Vir Singh, Shri 
Bane, Shrimati Sanyogita 
Ranga, Prof. N. G. 
Ranjit Singh, Shri 
Bao, Shrj Jagannath 
Rao, Shri M. Nageswara 
Bao. Shri M. Satyanarayan 
Bathawa, Shri Amarsinh 
Rathod. Shri Uttam 
Raut, Shri Bho]a 

Ravani, Shri Navin 
Rawat, Shri Barish Chandra Singh 

!teddy, Sbri G. Narsimha 

U,.denaJci1lQl) Bin 
Reddy. Shri K. BrahmaneDele 
Reddy, Shri K. Vijaya Dbeslran 
Reddy, Shri T. Damoder 
Sahi, Shrimati Krishna 
Sahu, Shrj Narayan 
Sajjan Kumar. Shri 
Saminuddin. Shri 
Satish prasad Singh. Shrj 
Satya Deo Singh, Prof. 
Sawant. Shri T. M. 
Scindia, Shri Madhav Rao 
Sethi, Shri Arjun 
Sethi. Shri P. C. 
Shailani, Shri Chandra Pal 
Shaktawat, Prof. Nirmala Kumarl 
Shankaranand. Shri B. 
Shanmugam. Shri P. 
Sharma, Shri Chiranjj Lal 
Sharma, Shri KaU Charan 
Sharma, Shri Mundar 
Sharma, Shri Nand Kishore 
Sharma, Shri N awal Kishore 
Sharma, Shri Pratap Bhanu 
Sharma, Dr. Shanker Dayal 
Shastri Shri Dharam Dasl , 
Shingda, Shri D. B. 
Shiv Shankar, Shri P. 
Shivendra Bahadur Singh, Shrl 
Sidna}, Shri S. B. 
Singh. Dr. B. N. 
Singh, Shrj C. P. N. 
Singh Deo, Shrj K. P. 
Sinha Shrimati Ramdulari , 
Solanki. Shri Natavarsinh 
Sonkar, Shri Kalapnath 
Soren, Shri Shibu 
Sparrow Shri R. S. , 
Sreenivasa Prasad, Shri V. 

Stephen, Shri C. M. 

Sukhadia, Shrj Mohan Lal 

Sunder Singh. Shrl 
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TapeDwar 81Q1h. Sbri 
Tariq Anwar, &hri 
TewaI7, Prot It. K. 
Tiwari Shri .... 'an Datt , 
Trlpathl, Shrl Kamalapatl 
Tripathl, Shri R. N. 
Tytler, Shri Jagdiah 
Valrale Shrl Madhuludan • 
Verma. Shrimati Usha 
Virbhadra Sinlh. Shri 
Vy8S, Shri Glrdhart Lal 
Walh Dr. Pratap • 
Yadav, Shri Bam Singh 
Yazdani, Dr. Oolam 
Zan Singh, SIIIt 
ZatnUI Basher. Shri 

15.54 Jus. 

. _. _.. .; .. ; 

[14ft. I>ZPVTY-SPEA!aR in the Chair J 

MR. DEPUTY-SPEAKER: Subject 
to correction the result· of the Divi-
sion is: Ayes 71; Noes 211. The 'Noes' 
have it, the 'Noes' have it. The Reso-
lution is negatived. 

The motion was 'legat~vcd. 

MR. DEPUTY -SPEAKER: Now. 
Sarvashri . A. K. Roy. Ramavatar 
Shastri and Somnath Chatterje~ have 
moved amendments to the considera-
tion motion. ThE'y are all for circula-
tion of the Bill. Shall I put them all 
together? 

SOME HON. MEMBERS: Yes. 

MR. DEPUTY -SPEAKER: I now 
put the amendments, moved by Sarva_ 
ahri A. K. Roy, Ramavatar Shastri 
and Somnath Chatterjee, to the vote 
Of the House. 

18, 1J8O 01 Jlantti Ltd. (Acq." JP 
(hod. alld Mancti Ltd. , 
U7&dcTtakiRQI) Bill ' 

Amadmeftt. NOI. 8, , ancI 30 WeN 
put and __ ived. 

MR. DEPUTY -SPEAKER: I will 
now put amendment No. 53 of Shri 
Jyotirmoy Bosu for referring the BUI (: 
to a Select Committee to vote. 

Amendment No. 53 was put and 
negatived. 

MR. DEPUTY -SPEAKER: Now, the-
question is: 

''That the Bill to provide for the 
acquisition and transfer of the 
undertakings of Maruti Limited with 
a view to securing the utilisation 
of the available infrastructure, to 
modernise the automobile industry. 
to effect a more economical utilisa-
tion of scarce fuel and to ensure 
higher production of motor vehicles 
which are essential to the needs of 
the economy of the country and for 
matters connected therewith (\r 
incidental thereto. be taken into 
consideration. " 

The motion was adopted. 

Clause 2- (Definitions) 

SHRI A. K. ROY: Sir. I beg to 
move: 

Page 2, line 19,-
for "13th day of October, 1980'· 

sub8titute-

"day both the Houses of Parh3_ 
ment pass this Act" (37) 

Sir, my amendment is very simple. 
That is, the 'appointed ·day' means the' 
day the Parliament passes this Bill 
not "13th day of October, 1980" which 
they have stipulated. What I wanted 
to impress is that already a lot of 
confusion and suspicion has been. 
created for completing the payment 
before the House ('ol""'menced on 17th. 
This is just taking the House for _ 

-The following Members also re corded their votes: 
NOES: Sarvasbree V. S. Vijaya raghavan, A. A. Rahim, Amrit Patel. 
Pasala Penchalaiah. Anwar Ahmad, Ram Chandra Bathi, P. V. G. Raju and _ 
Nathuram Shakyawar. 
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granted. No one knows how the 
House would react to this entire Ordi-
nance. The HouSe cannot be taken 
for a ride. That is why my amend-
ment and the minimum courtesy they 
could show to the House is by mak-
ing the 'appointed day' as 'the day 
the Parliament passes this Bill'. 

Another point about the reason for 
promulgating the ordinance. etc. The 
hon. Law Minister has said that the 
entire assets would be liquidated and 
all that. But he could not produce 
any reason why the entire payment 
should be done before the House 
commences. On both the grounds, I 
wouid say to dispel the suspic\on 
which is very logical and reasonable, 
they should make the 'appointed day' 
as 'the day both tl)e Houses of Parlia-
ment pass this Act.' 

SHRI CHARANJIT CHANANA: 
The reply has already been gh'en. 

MR. DEPUTY-SPEAKER: He has 
already replied. 

I shall put the amendment No. 37. 

SHRI A. K. ROY: My point is thi~. 

MR. DEPUTY -SPEAKER; You 
make a request to the Minister for 
the reply. I cannot force him to 
reply. He has already stated. 

SHRI A. K. ROY: I have reque!;ted 
him. 

MR. DEPUTY -SPEAKER: I resp ~ct 
your request. I have to put your 
amendment now. 

Amendment No. 37 was put and 
negatived. 

MR. DEPUTY-SPEAKER: The 
question is: 

"That Clause 2 stand part of the 
Bill". 

The motion 1Das adopted. 

Clause 2 teas added to the Bill. 

MR, DEPUTY-SPEAKER: There is 
IlO amendment. I shall put it. The 
question is: 

"That Clause 3 stand part of the 
Bill." 

The motion was adopttd. 

Clause 3 u'as added to the Bill. 

CLause 4-(General Effect of ve."ng) 

MR. DEPUTY _SPEAKER: There 
arc t '::0 amendml'nts by Shri Sudhir 
Kumar Giri and Shri T. R. Shamanna. 
Al'c you moving? 

SHflI SUDHIR GIRl: I beg to 
mo\'c: 

"Page 3, line 11,-

omit ", book debts". (11) 

SHRI T. R. SHAMANNA: I beg to 
move: 

"Page 4,-

after line 12, insert-

u (7) After all assets and liabi-
lities are taken over and value is 
fixed, a list of all assets and lia-
bilities together with value of 
such assets and liabilities shall be 
sent to the Accountant-General 
for verification and to certify the 
correctness of the assets and lia-
bilities and value thereof." (27) 

SHRI T. R. SHAMANNA: Sir. I 
want to speak on this. 

MR. DEPUTY-SPEAKER: That 
stage is over. Now, I shall put the 
amendments together. 

A77)1:mdments Nos. 11 and 27 were put 
and negatived. 

MR. DEPUTY.SPEAKER: There 
are no amendments to Clauses 5 and 
6. So, I shall put clauses of, 5 and 6 
togeth.r. 
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The question is: 

"That Clauses 4, 5 and 6 stan.! 
part of the Bill." 

The motion wo adpoted. 

Cl4u.e. 4, 5 and 6 were added to the 
BilL 

CJau5c 7- (Pavmtmt of Amount) 

MR. DEPUTY -SPEAKER: There 
are amendments. If al1 the amend-
ments are put tog~ther, We will have 
more time lor the Third Reading. 

SHRI CHITTA BASU: I beg to 
move: 

"Page 5, Jines 13 and 14,-

for "of rupees four hundre.! 
and thirty-four lakhs" 

substitute "to be determined by a 
Committee appointed fOr the 
purpose" 

(2) 

SHRI SUDHIR GIRl: I beg to 
move: 

"Page 5, lines 13 and 14,-

for "ot rupees four hundred and 
thirty-four lakhs" 

substitute "to be determined by 
the Commissioner after takiflg 
into consideration the market 
value of the land and equipment! 
only" 

(13) 

SHRI A. K. ROY: 1 beg t6 move: 
"Page 5, lines 12 to 14,-

jor "in cash, and in the manner 
specified in Chapter VI. an 
amount of rupees four hundred 
and thirty-four Iakhs" 

substitute "the amount and the 
manner of payment of which 
shall be decided by a Committee 
of Members of both Houses of 
Parliament nominated by the 
Speaker for the purpose". (38) 

SHRI RAMAVATAR SHASTRI: I 
beg to move: 

"Page 5, lines 12 to 1".-

jor "and in the manner speci-
fied in Chapter VI, an amount of 
rupees four hundred and thirty-
four lakhs." 

substitute "an amount wbich shall be 
determined by a Committee of 
Members of Parliament compris. 
ing one member from each politi-
cal party". (47) 

MR. DEPUTY-SPEAKER: If all of 
you want to speak, then you will have 
more time in the Third Reading stage. 
You should give your name. 

SHRI RAMAV ATAR SHASTRI: 
This is a right. Otherwiae, you will 
not give us any time. . _. 

MR. DEPUTY -SPEAKER: Mr. 
Chitta Basu. Only one minute-sixty 
seconds only. 

SHRI CHITTA BASU: My amend-
ment No. 2 is for this. The bill pro. 
vides fOr payment of Rs. 434 lakhs. .. 
Please listen. In the House, allega-
tions haVe been made that the assets 
are computed at inflated rate and the 
magnitude has been deflated and the 
Government could not also provide 
an offensive coming to assets and 
liabilities, the bill provides for the 
payment of an amount of Rs. 434 
lakhs. 

This blanket payment is without 
justifying the assets and liabilfties. • 
My simple amendment is-I think 
government should accePt it-that 
these amounts shou'ki be determined_ 
by a committee appointed to verify 
the assets and liabilities and then to 
determine the amount to be paid to 
the companies as provided. 

MR. DEPUTY-SPEAKER: Shri 
Sudhir Kumar Giri. You are given 
Sixty-seconds to speak. 
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SHRI SUDHIR GIRl: After the ex-
planation of the hon. Minister I am 
of the firm conviction that this 
amount of money is going to be mis-
used. This amount of mone1 is going 
only to patronise the persOns of the 
ruling political party. This is my 
considered opinion. I don't want to 
say anything more. 

SHRI A. K. ROY: In the debate 
much time was spent by members 

• voicing their suspicion about the 
amount calculated fOr compensation. 
Sir. in any such nationalisation of 
undertakings. such things should De 
above suspiclbn. My proposal is this. 
You will be glad to know this. 'Mr. 
Deputy.Speaker, I have given to you 
some power in that. I have proposed 
that you should decide it. Mr. George 
Fernandes challenged the Minister. 
The Minister made a counter-chaL 
lenge. That was about the deman.:i 
for a Parliamentary Committee. Now. 
you, I think, have seen my amend-
ment. It puts YOU in an important 
position. You can have the committee 
and that should decide the total 
amount of- compensation. The Com-
mittee is to be appointed by you, Mr. 
Deputy SpeaKer. 

MR. DEPUTY -SPEAKER: If at all 
any such committee is appointed, you 
will be certainly given a place there. 

SHRI A. K. ROY: May I appeal to 
the Minister, through you, Sir? May 
I make a request that my amendment 
may be accepted? 

'1T <1"'_"'( 1fmri: aqltQ~ 
¥t~1<q, i:r<r ~.ns ... ;to 47 t ~ fit; 
.. ~ 34 \=t'lW ~ ~ ~ ij4ijPSa t t 
~ ~ \trot 1ritr ~ t fit; ~ ~ 
iji'qFfI ~ a"'416, ~ ~ ~lq-.,1· 
tR ifiT tA; ~ em ~ ~ ~ 4m 
ron ~, ~ f.:tfll'ija rn it; ~ 
~ itt ~ ~ itt srfirF.,fta4i ~ ~ 
~ ~ ~ iIR, "" {ff tmff ifiT 

Uftdert4Jci"".) Bill 

~ ~ .m ~ t- qm \1< ... ,< 
m~ IIi=t I iRr ~tI1lA "" '" 
~ t, ~ ~<.I< ~ ~ rn 
it 'ti1i 'W,.'tII;fl . ~ ~ ~ I 

MR. DEPUTY.SPEAKER: Now I 
will PUt amendments Nos. 2, 13, 38 
and 47 to the vote of the House. 

Do you want division? Do you 
want it to be PUt together? 

~HRI A. K. ROY: I want it to be 
put. 

SHRI RAMAVATAR 
Put them together. 

SHASTRI: 

SHRI CHITTA BASU: I want it to 
be put. 

SHRI SUDHIR GIRl: I am also 
pressing. 

MR. DEPUTY-SPEAKER: Do you 
want division? 

SOME HON. MEMBERS: Yes. 

MR. DEPUTY -SPEAKER: The ma-
chine, it appears, is not in working 
order. I would request you to agree 
to decide it by voice vote. 

SOME HON. MEMBERS: All right, 
Sir. 

MR. DEPUTY -SPEAKER: I shall 
now put all the amendments moved 
to clause 7 to the vote of the House. 
Amendments NOB. 2, 13, 38 and 4'1 

weTe put and negative a. _. 
MR. DEPUTY-SPEAKER: The 

question is: 

''That clause 7 stands part of the 
Bill". 

The motiOn was adopted. 

ClaUSe 7 was added to the Bill. 

Clause 8-(Pallme1lt of further 
a7nOUftt. 
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SRRI RAMAVATAR SHASTRI: 1 
bel to move: 

Pale 5, Une 21,-
for 'fin addition to" substitute 

"mcluding" (48) 

MR. DEPUTY -SPEAKER: I shall 
DOW put amendment No. 48 moved 
by Sbri Kamavatar Shastri to the 
vote 01 the House. 

Amendment No. 48 1Oa. PUt lind 
negati"ed. 

MR. DEPUTY -SPEAKER: The 
.... tion is: 

"That clause 8 stands part of the 
Bill." 

The motion was adOpted. 

Clause 8 was added to the BiU. 

ClaWe 9-CM01lageme'Rt etc. of the 
Undertaking. of the Compafll/) 

SHRI CHITTA BASU: I beg to 
Inove: 

Pa,e 5, line 38.-
for "one or more Custodians" 

lUbstitutc "Go\'emment company". 
(3) 

Page 5. lines 40 and 41,-

omit uor the Custodian or Custo-
dians 80 ~pointed. as the case may 
be," (4) 

Page 6, lines 1 and 2,-

omit "one or more individuals 
or" (5) 

SHRI INDRAJIT GUPTA: I beg to 
move: 

Page 5, line 38,-
10'1" "one or more Custodians ap-

polnted". 

abltitute ~'a Qovernment company 
appointed far the purpose." (14) 

18, 1_ 01 JltIt'd lAd. (McJ.6 340 
Ont. atICI .lis"," UtI. 
URder1aJchag,) Bill 

SHRI T. R. SHAMANNA: 1 bel to 
move: 

Page 8, 

after line 4, insnt-
"(3) For general guidance and 

supervision of the new company, 
the Government shall, in consulta-
tion with the Speaker, Lok Sabba 
and Chairman, Rajya Sabha, appoint 
a Committee Of Members of the 
Parliament which shall prepare and 
submit to the Parliament, a report 
on the taking over of the company." 

(28) 

SHRI A. K. ROY: I beg to move: 
Page 5, line 39,-

after "Central Government" 

inset "in consultation with the 
leaders of the Opposition in both 
the Houses of Parfiament." (39) 

SHRI A. K. ROY: Sir, Maruti Ltd. 
being a political undertaking the 
leaders of the Opposition should b~ 
taken into confidence. That is why 
my simple -amendment is that in ap-
pointing custodians the lea-ders of the 
Oppolrttion should be consulted. 1 
think that the hon. Minister will have 
no objection to ' acceJ'fing my amend-
ment. 

SHRI CHARANJIT CHANANA: 
Sir, I do not accept it. 

MR. DEPUTY-SPEAKER: I will 
now put amendments Nos 3, 4, 5, 14, 
28 and 39 to the vote of tbe House. 

Amendments Nos. 3, 4, 5, 14, 28 and 
39 were put and negatived. 

MR. tmPUTY -SPEAKER: The 
questton Is: 

"That Clause g stands part of the 
Bill." . 

The motion was adopted. 

CZatUe 9 was added to the Bill. 
Clause 10-(Duty to dlJliuer possession 
of tM undertakings 01 the COfnJJfIfttl au doeumenta ,.eldln., thereto) ~ 
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lIB. DBP01'Y' -SPEAKER: Shrl 
Ramavatar Shastri to move Ilia 
amendment. 

If) (i"'''"i~ wmft: t 'fCAT 
4 .. ".. ~o 49 at" ~ j, ~ 
q~ t-
q'SO 6-. ' 

qfiRr 14 t 16 iti' ' '''' If"( ~. 
R1f.ff Sfr~i~" f1t;1rr ~ -

"( 5) ~lt1if1 4I ... tft it; ~­
~ tit An:t1Jl it it 51fdiii~ 
{T {'IT( m ~ Q~ fuifi 
Q,f(l'lIfliifl fJm/ifir ~T q 
~.~~q'l6R~ 
it ~ ~ (fIti ~ tm'Vf 

~ 'Iil:Jrr/rn I" (49) 
;aQIE4S q(,qq, f1P.r ~ ~~ 6 

q'l qfcRf;jo 14 ~ 16 ifi ~R q'l 
t ~CRf .ru ~ ~ ;. I {« 

~ 1l~ mr it f~....,r~f~d ~ mr 
~t-

.. (5) m1rnr<t; ct, ... ..; iti ~l 
~ f.:tfS'liT it if ~ q 1 f(~ r ... 
~ ~/m- ~ ~ 
ij(i1l( ~ ~ '*< ~ 

, .. 
ij <.,-. rr. SI~ lilq4~ ~ 

8RVT if,'71n /~ I " 

~ 4"t cti1 ~ mrr ~ O-qf ~ ~ 
~,n&.. m-r t ~ ~ ~ 'UI' mn 
\iIl1f I '(tf ~ ;r)~;: 'liT tliCffV f 
t ~ it 44 .... ,.,. ~ ~ 1ft f«r 

ifT ~ t, ~ cti\' ~ '"' ~ 
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Vtldertalcf.,.) Bill 
SHRl CHARANJIT CHANANA: I 

do not accept it. 
MB. DEPUTY.sPEAKD: I will 

DOW put the amendment to the vote 
Of the House. 

Amendment No. 49 lOa, put and 
'1egatived. 

MR. DEPUTY -SPEAKER: The 
question is: 

"That Claus" ] 0 stands part of the 
Bill." 

The motion was adopted. 
ClaUSe 10 was added to the Bill. 

Clause ll-(Dutll to furnish parti-
culars) 
SHRI CHITTA BASU: I beg to 

move: 
"Page 6. lines 38 and 39,-

for "such period as the Central 
Government may allow in this 
behalf' 

substitute ''thirty days from the 
date of vesting" (6) 

SHRI INDRAJIT GUPTA: I beg to 
mOVe: 

"Page 6, lines 38 and 39,-
faT "such period as the Central 

Government may allow in this 
behalf' 

subltitute ''thirty days from the 
appointed day" (17) 

SHRI SUDHIR GIRl: I beg to 
move: 

"Page 6, lines 38 and 39,-
for "within such period as the 

Central Government may allow In 
this behalf'. 

substitute "by the 31st Jenuary J-
1981" (18) 

SHRI RAMAVATAR SHASTRI: I 
!teg to move: 

"Page 6, lines 38 and 39,-

for "such periOd as the Central 
Government may allow in this be-
half" 

.ubBtitute ''tlUrt,.. days" (10) 
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SURI SUDBlR GIRl: Sir, this na .. 

ttonaUsatlon is a melfa flde operation 
On the part of the government. It i. 
alIo part of the conspiracy of the 
patrons of the present rulin, party. 
T~at is why the government haa given 
time tor submitting the inventory. 
Why has so much time been given to 
them? It therefore. put forward the 
amendment and appeal to the hon'ble 
Minister to come forward and accept 
the amendment. 

,,1 ,('*"'Utll: wmft: iro ~li"· 
fTtf ~ ~ t fit; TtfIf.1 af'.,r.'iiC" ~ 
1fff~1 ~~ ~ ~ ~ 
~ ~ ~ ~ f.Nff(d ~ iJ('f1f ~ 
~ 30 R;r ~ ~ .me 11ft t I 
~ W~~~~" 1fiT 
aim t t;n' ~, • ..acre <t iAT 
1fi~ t ~ ~ I 

MR. DEPUTY.SPEAKER: 1 put 
.amendments No.6, 17. 18 and 50 to 
the vote of the House. 

Amendments Nos. 6, 17. 18 and 50 were 
put and lIegatived. 

MR DEPUTY-SPEAKER: There is 
no amendment to Clause 12. So. I 
put Clauses 11 and 12 together to the 
vote of the House. 

The question is: 

"That Clauses 11 and 12 stand 
part of the Bill." 

The motion was adopted. 

Cl4uses 11 and 12 were added to the 
Bill. 

MR. DEPUTY ·SPEAKER: Mr. 
_amanna, are you moving your 
amendment? 

SHRI T. R. SBAMANNA: I am not. 

MR. DEPUTY ·SPEAKER: There is 
DO amendment to Clause 14. So, I 
am putting Clauses 13 and 14 together. 

''!be question is: 

'"That Clauses 13 and 14 stand 
part of the Bill." 

The motion WCII adopted. 

Clause. 13 and 14 were added to the 
Bill. 

Clause 15-(Appointment of Commis_ 
doner of Pat/ments) 

SHRI A. K. ROY: I beg to move: 

Page 8, line 9,-

add at the end-

"in consultation with the 
leaders of the Opposition of 
both the Houses" ( 40) 

Page 8, line 21,-

tdd at the end-

"as determined by an Advi-
sory Committee appointed by 
both the Houses of Parliament" 
(41) 

Here also. I plead that an Advisdry 
Committee should be formed from 
both the Houses of Parliament to 
assist the disbursements of the 
amounts etC. of the Company, to the 
Commissioner of Payments. My only 
emphasis is that there should be no 
hush-hUSh about this Company. At 
every stage. the Members of Parlia-
ment should be consulted, taken into 
confidence and involved. sO that each 
step should be scrutinized, and all the 
sources of wrong things, and all pos-
sibilities could be plugged. I think 
the Minister of Industry who is sitting 
dumb, should stand up and speak 
something. 

SHRI CHARANJIT CHANANA: I 
don't accept. 

MR. DEPUTY .SPEAKER: I put 
amendments No. 40 and 41, moved by 
Shri A. K. Roy, to the vote of the 
House. 



34S Sf4t. Bu. Be: AGRAHA Y ANA 21, 1902 _ (SAKA) DU4pp. of 346 
lIaruti Ltd. (Aeq.1r Traut. Of U"de114Jcings) 
Ord. and Jfaruti Led. (Acq • • Traut. of 

VndeTtClkinl" l:kU 
Amendment, Nos. 40 cmi 41 were put SHRI SUDHIR GIRl: I bel to 

and negGtived. moy(-: 

MR. DEPUTY -SPEAKER: The 
question is: 

"That Clause 15 stand part of the 
Bill." 

The motion was adopted. 

Clause 15 was added to the Bill. 
aaue 16--(Paymmt by the Central 

Government 01 the -. "Commissions) 

SHRI CHITTA BASU: I beg to 
move: 

Page 8, line 22,-

fOT uthirty days" 
(7) 

substitute 
"ninety days". 

SHRI A. K. ROY: I beg to move: 
Page 8, lines 22 and 23,-

for "thirty days from the speci-
fied date" substitute "a period 
specified by the Advisory Com-
mittee" (42) 

MR. DEPUTY-SPEAKER: I noW 
put Amendments Nos. 7 and 42 
to Clause 16 to the vote of the House. 

Amendments Nos. 7 and 42 were put 
and negatived. 

MR. DEPUTY -SPEAKER: There is 
no amendment to Clause 17. So, I 
put Clauses 16 and 17 together to the 
vote of the House. 

The question is: 

''That Clauses 16 and 17 stand 
part of the Bill." 

". ' 

The motion was adopted. 

Clauses 16 and 17 were added to the 
BiU. 

..clause IB-(Claims to be made to the 
CommillioneT) 

Pag~ 9,-

alter line 24, ill8ert-
"Provided further that no 

claim shall be entertained. 
which has been barred by the 
Act of Limitation." (20) 

DR. SUBRAMANIAM SWAMY· I 
beg to move: . 

Page 9, line 15,-

a.dd at the end-

"Every person who prefers 
such a claim shall furnish his 
address, telephone number. it 
any. and the complete list of 
such claimants with their res-
pecti ve addresses and telephone 
numbers shall be placed on the 
Table of Lok Sabha." (54) 

b.tiRI SUDHIR GIRl: I have al. 
ready made it clear to the House that 
this nationalization is a mala fide 
operation on the part ot the Govern-
n~ent. This nationalization is going 
to ~atronize the patrons of the present 
rulIng party. That is why they are 
i!oing to give to the shareholders 
sl)me claims which are barred by 
limitation. Therefore, I have given 
this amendment, so that the payment 
01 claims which are barred by limita-
tion cannot be made to the share-
holders. 

DR. SUBRAMANIAM SWAMY: 
The amendment that I have moved is 
a very reasonable one. I haVe sug-
gested therein that every person who 
prefers such a claim shall furnish his 
address, I should have put, his or her 
also, telephone number, if any. and 
the complete list of such claimants, 
their respective addresses and tele-
phone numbers shan be placed on the 
table of the Lok Sabha. 

Sir, this is a very reasonable re-
quest. Why! There is a ,enera! 
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feelin, that the claimants are bogus, 
fictitious. that the money is ,oing to 
be distributed for a few people. May 
be, that impression il wron,. How 
to remove that impression? So, if my 
amendment is accepted, then, it will ,0 a Jong way in establishing the 
bona fide. of the Government. 

So, I quote from the newspaper 
Patriot. Normally, I do not quote 
from Patriot because I do not believlt 
what is published in that. So, this I=, 
a letter to the Editor. So, I give a 
slightly different status from the edi-
torial of the paper to the news item 
-of the paper. The letter is signed by 
Shri P. C. Aggarwal, secretary Gene-
ral, All India Maruti Dealers Asso-
ciation. The latter is published and 
there is no reaction. The letter says 
that the dealers will be cheated under 
this Bill. And I made some calcula-
tion on the basis of some statistics 
they have given, that the dealers who 
deposit Rs. 2 crores 40 lakhs. if they 
"Were paid 10 per cent interest, then, 
using compound interest tables, this 
work, out to RI. 5 crores 80 lakhs. 
'This 11 what they shoulcl be actually 
paid plus they were given a promise 
'that RI. 650/- per car will be given, 
to them, as commission, and 50,000 
cars will be produced. That calcula-
·tion works out to an output of 50,000 
cars. This is a very serious matter. 
·This is part of mathematies. as. 660/-
per car, promise of 50,000 cara, that 
means, Rs. 3.25 crores. So, total of 
RI. 9 crores is due to the dealers. 
Now, a dealer was getting nothing of 
'that kind. 

Therefore, you look at this. All 1 
am saying is that the list should be 
la1d on the table of the House. 1 am 
prepared to withdraw this amendment 
if' tlie Minister' gives an assuranee 
1hat he will plaee the list on the 
·table. Let him accept the amendment, 
\hat will be very graeious. SO, he 
should ' qree to place the list as IOOD 
as pouIble with the telephone nUJn-

ber, hja or her addrea, OD the taw. 
of the House. It be is wlDiDI to 
accept, I am ready to withdraw, but 
if he does not, I must press my alDftld-
ment. 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSl'RY 
(SHRI CHARANJIT CHANAN.A,): 
Sir, the Hon. Member's confessiOD II 
very interesting. He bas confessed. 
that he has sPOken, he has DO faith 
in the source of the printed t.hing. Re 
said this. I do not accept that. 

DR. SUBRAMANIAM SW AMY: 
That means he has got something to 
hide and therefore I press my ameud-
ment. 

MR. DEPUTY-SPEAKER: I put 
amendments Nos. 20 and 54 to the 
vote of the House. 

Amendments Nos. 20 and 54 tDne put 
and negatived. 

MR. DEPUTY -SPEAKER: Tbe 
question is: 

"That clauses 18, 19 and 20 stand 
part of the Bill.' 

The motion tDas adopted. 

ClaWle, 18, 19 and 20 1Dne GClded to 
the Bill. 

Clause 21- (Admissions Of' f'dectioa 
of Claims.) 

SHRI SOMNATH CHA'l'TEBJD': I 
have an amendment to this claUle. 1 
beg to move: 

Page 10, 

after line 21, inBen 

"Provided that DO amount 
shall be payable to any person 
against whom an order is made 
under section aOA of this Ad· 
(31) 

This amendment is related to ~ 
Dext amendment. 1 am S8YiDI that 
if a perso~ is guilty of e.ommjaion at 
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an offence as mentioned in ID7 amend-
ment No. 32 for insertion of clause 
11~ he should not be paid any money. 
Therefore, I have to press this amend-
ment strongly. 

.. :'\ .. 
'1. "{'~'~' Sl~~ "'1fa: aQIE.oUR 

~m, fi smt11( ~ ~ : ~ 
9, qf.ipr 36 ifi 'fAR{ filktf<i1f.::t ~:­
~1(\h'1 Am: ~ :-

'1~iP.r ~ 4Iq'.U(1 * my q~ 
1ft ,,;qqGI cr.nrr fJt;t' ~ 
f..,f4t!C * ~ iti 
~ ~...;r:r ~ ~ 

QidfOfit1 ~ .. ~ ~ 
'1fd 1i;R ;wiU f~ 'f1fT ~ 
aR ~T ~ Lf;T mIT 
'fiT ~~ fCT.'lfr t I" ( 5 1 ) 

ft~~tflti~ 
~,~ <ftN t ~ ~ fccitf,,?:\t F. 
t R'{ m m ~ m 1972-73 
it 1,64,10,900 m, 1973-74 
it 2, 1 8,9 I, 042 wit, I 974-75 
it 2,30,47,073 l.i'R, 1975-76 
1J, 25,57,688 m~, M'iR ~ 
wrq; "",.at it ~ m ~ m ~ 
ri if l.iaT tIi"{ ~ 1Nf t, fir Ar 
'fN W 1975 it 27,67,000 m 
f~", 1976 it 21,81,000 Rzn 
t, 1977 it 20,63,000 mr t, m 
q.~~lttl ~srcm 
• 1I1wff it \ill ~(II (Mq it; fl;ro: ~ 

_ ;po' fiRT, ~ it; "N.,ft«fi it g;f-

q 1IiT 5tlftq tIi"{, ~ II"tCfi < m-
~.qcr fqr Alrr tim ~ 
CI;q"" ~, \;W ~ \ill m ~ ~ 
ifl'l, ~ CII,iRt ~ 'R' ~ ~ I 
~ 11,",«4 ~ ~ erf«'1fff ~ ~ 
w ... a ... ~ t, • m ""t ~ 
til; m 'IN ( ... ,,*c.6 it; Pm- ~ 

MR. DEPUTY-SPEAKER: I shaD 
now put amendments Nos. 31 and 51 
to the vote of the House . 
Amendments Nos. 31 a71d 51 1DeTe put 

and negatived. 

MR. DEPUTY-SPEAKER: The 
que!'tion is: 

"That claUse 21 stand part of the 
Bill." 

The motion was adopted. 

CZu use 21 was added to the BiU. 

Clause 22-(DisbuTsement of manefl 
by the Commissioner 01 claimclnta.) 

MR. DEPUTY-SPEAKER: Shri 
R. L. P. Verma has an amendment to 
this clause-No. 52. Is he moving, 

SHRI R. L. P. VERMA: I beg to 
move: 

Page 10, alter line 42, i1'uet'f--

"Provided that the Commis-
sioner of payments, while consi-
dering the claims of the claimants 
shall also take into consideration 
the suggestions and directions 
given by the Gupta Commission 
appointed on Maruti Limited and 
shall grant compensation SO that 
the genuine claimants do not 
sufter." (52) 

,,') ~i,",(\11 SAn ""': ~ 
22 it iru ~;r 52,", t ~ 
1i1lT q: t ~ ~ 'lI4{iRt ili) a"4,ft4; 
~mlq"(~~~~ 
~ if ~) ?R ll1' Ri-.r ~ ~ ~ q"( 

1ft' ~ ~ ~ ~ i\(II(flliQ 

~t~mmm~~~~ 
~ ~ -tr. dtMCPd {t " ~ ~ 
~.,. "~I 
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IIR. DEPUTY-8PEAKER: I shaU 

now put amendment No. 52 to the 
vote of the House. 

Amendment No. 52 was PUt and 
negatived. 

MR. DEPUTY -SPEAKER: The 
question is: 

"That clause 22 stand part of the 
Bill." 

The motion was adopted. 

Clause 22 was o.dded to the Bill. 

Clause. 23 and 24 were added to the 
Bill. 

MR. DEPUTY -SPEAKER: There is 
an amendment No. 43 by Shri A. K. 
Roy for the insertion ot a new clause 
24A. 

SHRI A. K. ROY: I beg to move: 
Page 11,-

after line 17, insert-

"24A. Notwithstanding any-
thing contained in the Chapter 
VI the Commissioner of Pay-
ment shall be guided by the 
Report of the Gupta Commis-
sion on the Maruti Ltd. to 
decide the bona fide of the 
claimant for compensation." 
(43) 

You know we have discussed sO much 
about the bona fides of the claimants. 
A lot of suspicions and appre-
hensions are existing as to how 
to identify the bona fide claim-
ants. Government has not ciari-
fied Its position regarding Gupta 
Commission's report. You know that 
that Commission had more than 100 
uttln .. , examined more than 300 wit-
nesses and probed more than 2000 to 
3000 files. It has categOrised all peo-
ple associated with Maruti Ltd. Gov-
ernment should clarity its position 
with regard to the Gupta Commis-
sion and accept my amendment. 

SBRI CHARANJIT CHANANA. I 
do not nccept the amendment. The 

Uftdmczkiag.) Bin 

bona (ides of the Commission have 
already been explained. 

MR. DEPUTY-SPEAKER: I shall 
now put to the vote of the Bouse 
amendment NO. 43 seeking insertion 
of a new clause 24A. 

Amendment No. 43 was put and 
negatived. 

MR. DEPUTY-SPEAKER: There 
are no amendments to clauses 25 to 
28. I shall put them. 

The question is: 

"That clauses 25 to 28 stand part 
of the Bill." 

The motion was adopted. 

Clauses 25 to 28 were added to the 
Bill. 

Clause 29-(Penalties.) 

SHRI A. K. ROY: I beg to move: 

Page 12,-

after line 38, insert-

"(g) and against whom "ad-
verse findings are there in the 
Report of the Gupta Commis-
sion in the Maruti affairs". (44) 

It has given details of categorisation, 
who are the persons against whom 
penal action may be taken and what 
are the circumstances under which 
penal action may be called for. 

You kindly look at it. Here I have 
only added that penal action also 
should be taken against whom ad-
verse findings are there in the Report 
of the Gupta Commission in the 
Maruti affairs. I think, there is no 
difllculty in accepting this amend-
ment. 

SHRI CHARANJIT CHANANA: 1 
do not accePt it. 

MR. DEPUTY-SPEAKER: Now, I 
put amendment No. 44 to clause 29, 
of Sbri A. K. Roy to vote. 
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w*tiwd. 

1Ol. IaPUTY~SPEAKER: There 
ere ~9 am~~ts to clause 30. So. 
I sball put Clauses, 29 and 30 togetber 
to vote. 

The question is: 

"That clauses 29 and 30 stand 
part of the Bill". 

The motion was adopted. 

Clauses 29 and 3~ were added to the 
Bill. 

SHill SOMNATH CHA"M'ERJEE: I 
beg to move: 

Page 13,-
after line 11, insert-

''Court to assess damages 
against deli~quent Directors etc. 

30A. (1) Notwithstanding any 
jud,ement, decr~ or order of 
any Court, Tribun~l or other 
authority or anything contained 
in any law for the time being 
in force and the provisions of 
this Act, an enquiry shall be 
held by a Judge of the Sup-
preme Court as may be selected 
by the Chief Justice of that 
Court to ascertain whether any 
person who has taken part in 
the promotion or formation of 
the Company or any past or 
present Director, Manager or 
Officer of the Company has 
:misapplied or retained or 
became liable or accountable 
for any money or property of 
the Comp~ny or h~s been ruiltv 
of any misfeasance or breach 
of trust in relation to the 
Company. 

(2.) For the pUJ:1)ose of such 
enqUiry, th~ Judge shall be en-
titltd to examine into the con-
duct of the person. Db,·ector, 
¥&nacer o~ QfUcer aforeRid. 

(3) If upon such enquiry, if 
such person. Direetor, Manager 

3043 LS-12 

or OfBcer aforesaid as the case 
may be. is found guilty of an,;; 
of the acts mentioned in sub-
section (1) above, then such 
person shall be compelled to 
repay or restore the money or 
property or any part thereot 
respectively with interest at 
such rate as may be determined 
by the Judie or to contribute 
such sum to the assets of the 
Company by way of compensa-
tion in respeCt of the misappli-
cation, retainer. misfeasance or 
breach of trust as the judge 
thinks just. 

("> The enquiry shall be com-
pleted within a period of one 
year from the date of the com-
mencement of this Act. 

(5) This section shall apply 
notWithstanding that the mat-
ter is one for which the person 
concerned may be criminal1y 
liable." (32) 

May I draw the attention of the 
}"t'ln. Members and the hon. Minister 
lO this amendment? I feel. if some 
objective approach is made to this 
amendment, all bona fide persons-I 
am not making any personal reflection 
on anybody-would accept it. It has 
been stated on the floor of this 
House that the takeover of Maruti 
Limited was not to stop the liquida-
tion proceedings as such but to stop 
a private enterpreneur from grabbing 
this Company which has suftlcient 
assets. If liq~dation proceedings 
were to go on, then certainly conse-
quences would have followed under 
the ordinary normal law of this 
country, viz. the Companies Act. One 
of the very salutary provisions of the 
Companies Act is tbat if it is found 
that anybody connected with the for-
Jr.ation or management of a company 
bas been guilty of ~y activity which 
bas caused loss to the company, then 
ihere'is a power of investigation. It 
Delhi Automobiles had not c~me into 

. the iCene, tJien' these prOVisions would 
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have been applicable 10 far as Maruti 
Limited il concerned. What I am 
submitting is that a very salutary 
principle which is provided in the 
Companies Act of 1956, which was 
brought in by the predecessor of this 
Government, contains a provision that 
so far as corporate management in 
this country is concerned, there may 
not be participation by such persons 
who should not be there nor any 
person should obtain any benefit out 
of a corporate promotion and manage-
m~nt of a corporate body. 

I believe mLlny of the hon. Members 
and even the Minister have not read 
it. May I read it with your permis-
sion? I quote: 

"Notwithstanding any judgment, 
decree or order of any Court. Tri-
bunal or other authority contained 
in any law for the time being in 
force and the provisions of this Act, 
an enquiry shall be held by a 
Judge of the Supreme Court .... " 

I haVe provided the highest Court. 

" ... as may be se'crted by the 
Chief Justice of that Court to as-
certain whether any person who 
has taken part in the promotion or 
formation of the Company or any 
past or present Director, Manager 
or Officer of the Company has mis-
applied or retained or became lia-
ble or accountable for any money 
or property of the Company or has 
been guilty of any misfeasance or 
breach of trust in relation to the 
Company. 

(2) For the purpOSe of such en-
quiry. the Judge shall be entitled 
to examine into the conduct of the 
person, etc. 

(3) If upon such enquiry. if such 
l)efSOn Director. Manager or 
Officer aforesaid as the case may 
be, is found guilty of any of the 
acts mentioned in sub-section (~ 
above, then such person shall be 

compelled to repay or restore the 
money or property or any part 
thereo! respectively. with interest 
at such rate as may be determined 
by the Judge or to contribute such 
sum to the assets of the Company 
by way of compensation in respect 
of the misapplication. retainer, 
misfeasance or breach of trust as 
the Judge thinks just." 

Then I am saying that this will be 
comp!eted within one year from the 
date of commencement of this Act. It 
is almost a verbatim reproduction of 
the provision in the Companies Act. 
I take it that there is no intention on 
that side, specially on the Govern-
ment side. to provide this Bill as a 
shield to protect those persons who 
have been guilty of any of these acts. 
Is it a shield which you are provid-
i~ by this clause, shie!d so far as 
any person guilty of any of these 
.acts, which the law of the land dis-
('ourages, disfavours and provides a 
remedy for? 

There is no personal element in-
volved her.e. In view of the unfor-
tunate :tituation that has arisen, 
there is no question of any personal 
vendetta against any individual. Now 
pub:ic money is being given for the 
acquisition of this Companv. Large 
sumg of money were invEisted in 
this Company, rightly or wrongly. I 
am not going into the reasons, but it 
ha~ not rectified or resulted in the 
production of cars. There is no com-
mercial production of cars. The 
money which has come in from the 
banks, from the private persons etc. 
has not resulted in the o:nnmercial 
manufacture of cars. It any person 
is found guilty for this sorry state of 
affairs of this Company, if any per-
son has obtained .any personal bene-
fit out of this, why not uk him to 
make the contribution, which will go 
to the Government company, so that 
the Government will reap the beneftt 
of this compensation, and it will not 
10 to any private person. Thereiore, 
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if X is found guilty of any misappli- J4R. DEPUTY-SPEAKER: I shall 
cation of funds, if there is such a now put amendment No. 32 moved 

:- .~ion-I am sure the hon. Minis- by Mr. Somnath Chatterjee for inser-
ter cannot say everything was aU lion of new clause 30A to the vote ot 
right there-it there was .any male the House. 
fi.de involved, or any mens rea was 
.mvolved-I am not going into that 
but-there may have been misappli-
..cation of funds by persons who were 
managing the Company, why not the 
money be realised from them, which 
will go to the CIOffers of the Govern-
ment, so that public interest will be 
served. 

Therefore, I very strongly request 
the Government and the hon. Mem-
bers on the other side not to take it 
as a political amendment. This is not 
for che~p political campaign. This 
is what is contained in the Companies 
Act, which I am providing here, so 
that no guilty person, or even a per-
son suspected guilty, can get out of 
the provisions of the ordinary law of 
the land. So. I am requesting the 
Government to accept it. 

SHRI CHARANJIT CHANANA: 
am not accepting it. 

SHRI SOMNATH CHATTERJEE: 

I 

Is this a fair approach? Is this Par-
liament to be taken so ca~ually? 
Then Why should we have delibera-
tions in this Parliament? I have not 
brought any politics here; I have only 
brought in the provisions of the 
Companies Act. If this is the ap-
proach and attitude of the Govern-
ment, if they refuse even to give an 
answer ... 

- . MR. DEPUTY-SPEAKER: He has 

' . j 

answered it. 

SHRI SOMNATH CHATTERJEE: 
The irresistible conclusion tbat one 
Can draw is tbat you want to use it 
.as a shield against some persons. Sir, 
you said the Minister bas replied. It 
is an insensitive reaction to a good 
suggestion. 

SHRI CHARANJIT CHANANA: 1 
have heard every word of your 
speech. But I do not agree with your 
auaestion in the amendment. 

The question is: 

Page 13.-

after line 11, insert-

"Court to assess damages against 
delinquent Directors etc. 

30A. (1) Notwithstanding any 
judgment, decree or order of any 
Court, Tribunal or other authority 
or anything contained in anY law 
for the time being in force and the 
provisions of this Act. an enquiry 
shall be held by a Judge of the 
Supreme Court as may be se!ected 
by the Chief Justice of that Court 
to ascertain whether any person 
who has taken part in the promo .. 
tion or formation of the Company 
or any past or present Director, 
Manager 01' Officer of the Company 
has misapplied or retained or 
became liable or accountable for 
any money or property of the 
Company or has been guilty of any 
misfeasance or breach of trust in 
relation to the Company. 

(2) For the purpose of such 
enquiry, the Judge shall .be entitled 
to examine into the conduct of the 
person~ Director, Manager or Offi-
cer aforesaid. 

(3) If upon such enquiry, if such 
person, Director, Manager or Offi-
cer aforesaid as the case may be, is 
found guilty of any of the acts 
mentioned in sub-section (1 ) 
above, then such person sha 11 be 
compelled to repay or restore the 
money or 'property or any part 
thea-eof res.pectively, with interest 
at such rate as may be determined 
by the Judge or to contribute such 
sum to the assets of the Company 
by way of compensation in respect 
of the misappUcation, retainer, 
misfeasance or breach of trust as 
the Judge thinks just. 
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(<l) The enquizy IbaII be com-
pleted within a period of one year 
from the date of the commeace-
ment 01 this Act. 

(5) This section shall apply DOt-
withstanding that the matter ia one 
for which the person eoncaned 
may be criminally liable." (32) 

The Lok S4bhcl divided. 

Dl" ..... No. M] 

AYES 

Acharil, Shri Buudeb 
A,arwat, Shri Satish 
B.u. Smi Chitta 
Bhattacharyya, Shri Sushil 
Bhim Si~h, Shri 
Biswu, Shri Ajoy 
Botu. Shri Jyotlrmoy 
Chatterjee. Shri Somnath 
Chaturbhuj, Shri 
Choubey, Shri Naroayan 
Dandavate, Prof. Madhu 
Das, Shri R. p. 
GhOlh, Sbri Ninn 
Giri, Shri Sudhir 

[11.51 hn. 

Goyal, Shri Krishna Kumar 
Gupta, Shri Indrajit 
~alder, Sbri Krishna Chandra 
Hannan MOliah. Shri 
Harikesh Bahadur, Shri • 
Kasda. Shri KaWal 
Horo, Shri N. E. 
.Jatiya, Shri Satyanarayan 
Jethmalani, Shri Ram 
Xodiyan, Shri, P. K. 
Xurian, Prot. P. J. 
Lawrence, Shri M. M. 
Kahate, Slui Chitta 
MudaI, Sbri Dbanlk Lal 
~1 H~, $hri Syeci 
M.,ta. ~1 Ajit ~umar 

-'W,roDgly voted fOr A.,.. 

Misra. Shri Sat,agopal 
Modllt, Sbri Bijo), 
Mukherjee, Shrimati Geeta 
Mukherjee, Shri Samar 
Pal, Prot. Rup Chand 
Pandit, Dr. Vasant Kumar 
Paswan, Shri Ram Vilas 
Pathak, Shri Anand. 
Rai, Shri M. Ramanna 
Raj an, Shri K. A. 
-Ranga, Prof. N. G. 
Riyan, Shri Baju Ban 
Roy, Shri A. K. 
Roy, Dr. Saradish 
Saha, Shri Ajit Kumar 
Shakya, Shri Ram Singh 
Shastri, Shri Ramavatar 
Shejwalkar, Shri N. K. 
Singh, Shri B. D. 
Suraj Bhan, Shri 
Swamy, Dr. Subramaniam 
Unnikrishnan, Shri K. P. 
Vijpayee, Shri Atal Bihari 
Verma, Shri Phool Chand 
Verma, Shri Raghunath Singh ---Yadav, Shri R. p. 
Zainal Abedin, Shri 

NOES 

Abbasi, Shri Kazi Jalil 
Ahmad, Shri Mohammad Asrar 
Ahmed, Shri Kamaluddin 
Ajit Pratap Singh, Shri 
Alluri, Shri Subhash Chandre Bose 
Anand Sin_h, Shri 
Anldneedu, Shri M. 
Anldneedu Prasad Rao, Shri P. 
Anwar Ahmad, Shri 
Ap~lanaid~, Shri ~. R. A. S. 
~UDachalam, Shri M. 
Azed, Shri Bhaawat Jba 



Bagun Sumbrui, IHai 
Beirwa, Shri Banwari Lal 
Baitha. Sbri D. L. 
'II .. ~ • Dr Be' endra Kumari .-."pa!, • J 
Baleshwar Ram, Sbri 
Bansi Lal, Shri 
Bebera, Shri Rasabehari 

. Bhagat, Shri H. K. L. 
Bhagwan Dev, Achal')'a 
Bhakta, Shri Manoranjan 
Bhoi, Dr. Krupasindhu 
Bhoye, Shri Reshma Motiram 
Bhuria, Shri Dilee.p Sinlh 
Birbal, Shri 
Brar, Shrimati Gurbrinder Kaur 
Buta Sineh, Shri 
Chakradhari Sil1lh, Shri 
Chandra Shekhar Sinch, Shri 
Cbandrakar, Shri Chandu Lal 
Chaturvedi, Shrimati Vidyawati 
Chennupati, Shrimati Vidya 
~houdhari, Shrimati Usha Prakash 
Dabhi, Shri Ajitsinh 
Dag&, Shri Moo! Chand 
Damor, Shri Somjibhai 
Das, Shri A. C. 
DEnnis, Shri N. 
Desai, Shri B. V. 
Dev, Shri Santosh Mohan 
Dhandapani, Shri C. T. 
Dogra, Shri G. L. 
Ooongar Sin,h, Shri 
Dubey, Shri Ramnath 
Era Anbarasu, Shri 
Fernandes, Shri Oscar 
Gadgil, Shri v. N. 
Gadhavi, Shri Bheravadan It. 
Gaikwad, Shri UdaysingNO 

Gamit, Shri Chhitubhai 

-Gangwar, Shri Harish Kumar 

·Wrongly voted for NOES. 

Gehlot. Sbri .... Dk 
Gireraj SiJaIh, 8hri 
Gohil. Shri O. B. 
Gomango. Shri Glridbar 
Gouzqin, Shri N. 
Gowda, Ibri D. JI. PuUe 
Jadeja. &lui Daulata1alQl 
Jai N.ram Raat, Shri 
Jain, Shri Bhiku Ram 
J &in, Shri Virdhi ChaDder 
Jamilur Rahman, Shri 
Jena, Shri Chintamani 
Jitendra Prasad, Shri 
Kamal Nath, Shri 
Kamla Kumari, Kumari 
Karma, Shri Laxman 
Kaul, Shrimati Sheila 
Khan, Shri Arif Mohammad 
Khan, Shri Malik M. •. A. 
Khan, Shri Zulfiquar Ali 
Kidwai, Shrimati Kohlina 
Kosalram, Shii K. T. 
Krishan Dutt, Shri 
Krishna, Shri S. M. 
Krishna Pratap Siqh. Shri 
Krishnan, Shri G. Y. 
Kuchan, Shri Gangadhar S. 
Lakkappa, Sari K. 
Laskar, Shri Nihar Ranjan 
Mahabir Prasad, Shri 
Mahajan, Shri Vikrarn 
Mahendra Prasad, Shri 
Mallanna, Shri K. 
Mallick, Shri Lakshman 
Mallikarjun:, Shii 
Mallu, Shri A. R. 
Mane, Shri R. S. 
Mani, Shri K. B. S. 

Mavani, Shri Ramjibhal 

Mishra, Shri Gargi Shankar 
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Mishra, Shri Ram Naaina 
J4iara, Shri Nityananda 
Mohanty, Shri Brajamohan 
MONte, Shri Yuhawanlrao 
Mohain, Shri F. H. 
Mukhopadhyay, Shri Ananda GopaI 
Mundackal, &ri GeOrge JOieph 
Murthy, Shri M. V. chandrashekara 
Murugian, Shri S. 
Muttemwar, SMi Vii .. 
MuzaJrar Hussain, Shri Syed 
Nagina Rai, Shri 
Naikar, Shri D. K. 
Nair, Shri B. K. 
NamgyaI. Shri P. 
Nandi YeUaiah, Shri 
Netam, Shri Arvind 
Nikhra, Shri Rameshwar 
Odedra Shri MaldevH M. 
Palaniappan, Shri C. 
Panday, Shri Kedar 
Pandey, Shri Krishna Chandra 
Panigrahi, Shri Chintamani 
Panika, Shri Ram Pyare 
Pardhi Shri Keshaorao , 
Patel Shri Amrit , 
Patel, Shri C. D. 
Patel, Shri Mohanbhai 
Patel Shri Uttambhai H. , 
Patil, Shri A. T. 
Patil, Shri Bilasaheb Vikhe 
Patn Shri Chandrabhan Atl\are , 
Patil, Shri Shankarrao 
PatU, Shri Veerendra 
Pattabhi Rama Reo, Shri S. B. P. 
Phulwariya, Shri Virda Ram 
Poojary, Shri Janardhana 
Potdukhe, Shrl Shantaram 
Pradhani, Shri K. 
Prasan Kumar, Shri S. N.' 

Quadri, SJiri S. T. 

Rahim, Shri A. A. 

Rajama11u, Shri It. 
Raju Shri P. V. G. 
Ramalingam, Shri N. Kudanthai 
Ranjit Singh, Shri 
Rao, Shri M. Nageswara 
Rathawa, Shri Amaninh 
RathOd, Shri Uttam 
Raut, Shri Bhola 
Ravani, Shri Navin 
Rawat. Shri HarWt Chandra Singh 
Reddi, Shri G. S. 
Reddy SIlri G Naraimha 
Reddy, Shri K. Brahmanands 
Reddy, Shri K. Obut 
Reddy, Shri P. Venkata 
Reddy. Shri T. Damodar 
Sahi, Shrimati Krishna 
Sajjan Kumar, Shri 
Satish Prasad Singh, Shri 
SatYa Deo Singh, Prdt. 
Sawant, Shri T. M. 
Sebastian. Shri S. A. Dorai 
Sethi, Shri Arjun 
Sethi, Shri P. C. 
Shailani, Shri Chandra Pal 
Shaktawat, Prof. Nirmala Kumari 
Shakyawar, Shri Nathuram 
Shankaranand, Shri B. 
Shanmugam, Shri P. 
Sharma, Shri Kali Charan 
Sharma. Shri Nand Kishore 
Sharma, Dr. Shanker Dayal 
Shastri, Shri Dharam Dass 
Shastri, Shri Hari Krishna 
Shingda, Shri D. B. 
Shivendra Bahadur Singh, Shri *'-
Sidnal, Shri S. B. 
Singaravadivel, Shri S. 
Singh, Dr. B. N. 
Singh, Shri C. p. N. 

Singh Deo, Shri K. P. 

Sinha Shrimati Ramdulari 
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Soren. Shri Sari Bar 
Sparrow, Shri R. S. 
Subburaman, Shri A G. 
Sukhadia, Shri Mohan Lal 
Sunder Singh, Shri 
Suryawanshi, Shri Narsing 
Swaminathan, Shri R. V. 
Tapeshwar Singh. Shri 
Tariq Anwar, Shri 
Tayyab Hussain, Shri 
Tripathi, Shri Kamalapati 
Tripathi, Shri R. N. 
Tyt1er, Shri Jagdish 
Verma, Shri Jai Ram 
Verma, ShrimaU usha 
Vijayaraghavan, Shri V. S 
Virbhadra Singh, Shri 
VYBB, Shri Girdhari La} 
Wagh. Dr. Pratap 
Yadav, Shri Ram Singh 
Yazdani, Dr. Golam 
Zainul Basher, Shri 

THE DEPUTY-SPEAKER: Subject 
to Correction, the result- of .the divi-
sion is: 

AYES: 58. 

NOES: 198. 

The motion lOU negatived. 
MR. DEPUTY -SPEAKER: The 

question is: 

''That Clauses 31 and 32 stand 
part of the Bill." 

The motion 1048 adopted. 

Clauses 31 and 32 lOere Gdded to the 
BilL 

CLAUSE 33-(Repeal and saving) 

URdertaJciqs) Rill 
SlIm A. K. RO;Y: I beg to move: 

Pale 14,-

omit lines 11 to 13. (45) 

MR. DEPUTY-SPEAKER: I 
the amendment to the House. 

put 

Amendment No. 45 was put and 
negatived. 

MR. DEPUTY -SPEAKER: The 
queaUon is: 

'"That Clau<se 33 stand part of the 
Bill." 

The motion toas adopted. 

CI4U1e 33 wClS added to the Bin. 

THE SCHEDULE 

SHRI INDRAJIT GUPTA: 1 beg to 
move: 

Pale 14, alteT line 24, insert -

U(c) Secured loans with inter-
est" (21) 

Page 14, - lOT line 26, substi-
tute -

U(a) Any credit availed of for 
purposes of trade or manufactur-
ing operations; 

(b) Deposits towards dealer-
ship; 

(C) Deposits receiVed from the 
public or from the members of 
the Company; and 

(d) Share application monies 
where shares were not aUoted." 
(22) 

Page 14, - for line 28, substi-
tute-

-The following Members also recorded their votes: 
AYES: Shri Harish Kumar Gangwar. 
NOES: Sarvasbree Dalbir Singh, GodlJ Prasad Anuragi, Seth Hem 

brom, H. N. NanJe Gowda, A. Senapathi Gounder and Prof. N. G. 
Ranga. 



[Sbrt Indrajit Gupta] 
HAmOUnta .. to the Govern-

meJlt of Haryana towarell the cOlt 
of land" (23) 

Pale 14, for lines 30 to 35, aub-
Ititvte -

'IAny otber dues" (25) 

Pale 14, -
omit lines 38 and 3'1. (28) 

The point. ! had raised relatm. to 
the Schedule during the discussion 
have not been dealt with at all by the 
hon. Minister in hiB reply. 

The Law Minister yesterday had 
tried to explain that the amount of 
Rs. 434 lakhs is adequate to meet the 
liabilities in respect of the first four 
catecories of people. He gave a 
break-up and said that Rs. 434 lakhs 
can meet all these liabilities. If that 
Is the case, what is the need tor so 
many categories, because according 
to Clawres 19 and 20, Cate,ory I is 
given preference over Category II, 
Category It over Category III and sO 
on. If·it is not possible to pay a 
particuiar category because the 
higher catelory has exhausted all the 
funds, then the other people will be 
left without any payment. B~t here, 
according to the Law Minister, such 
a contin,tmcy should not arise because 
the total amount is enough to meet 
aU the liabilities. 

In my speech I had suggest~ that 
they should all be in one category 
10Ilc811y. If there is not one cate-
gory. through my amendments I have 
suggested that Categories I and III 
should be in one category. I do not 
see why secured loans should get a 
lower place than the amounts due to 
the Government of Haryana towards 
the cost of land, because a lot of 
questions have arisen about this land 
and nothing has been clarified as to 
whether the land is 'reglstered In the 
naDle 01 the company or bOt. 't&ete-

fore, }; .. ave sugested that Ca) aDd 
(b) of CateaorY ,r~ _MD as they 
are, that secured lOIns trl\1l ___ est 
be added u (C) of Cateccuy I .... 
mentionecl in the 'PI'MeDt Ca~ IV 
coJlltltute the new eaielorY Dt. to be 
followed by amoUnts clUe to the 1&r-
yana GoveI'IUIlent in Catcar7 tv, 
with any other dues in the 1_ cate-
gory. 

n.8Ihn. 

Because, otheriwse. I hope the 
hon. Minister will kindly explain 
what is the object of flxing these 
priorities unless he ha3 got in his 
mind that a some stage he Will find 
that he has not got enough money 
left to discharge the liabilities of 
people in the lower categories. If 
thst is so and that is the apprehen-
sion I have alsO got, then I do not 
want the Government of Haryana to 
get priority over other people. Why 
shou~d the Government of Haryana 
get a higher priority? Why did they 
give land at a concessional rate? Why 
have they not tried to recover mcmey 
all these years? They must aDo 
wait in the queue. There is no reason 
why they should be pushed up. 
Therefore. I am moving .this amend-
ment which I think, is a mild amend-
ment. 'ftt~ real amendment should 
have bedn that they should aU have 
been put in one category if what the 
Law Minister has said is to be believ-
ed. 

SHRI CHARANJIT CHANANA: I 
should like to ment~on one thing even 
at the cost of rePetition that the n\)n. 
Member was told at .the tUne Of the 
introduction of the 'Bill also. First of 
all the .priority schedUle is always 
given. 'l11e Commissioner of Pay-
ments is autborised to mak~ dis-
bursements Within this schedUle. It 
is very surprisj,nl that the h«Hl. Mem-
ber Jives a lower priority to. the Gov-
ernment aDd a hilhei priority to 
others. He has a different' sch~ule 
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of prioritiel. I do Dot accePt his 
amendmell\. 

MR. DtpUTY-SP&\DR: Now. I 
put Amendment MOL 21. 22 21. 25 . . 
and 28 moved b.J $lUi lndrajit Gupta 
to the vote of the HoWIe. 

.;4mnclmtfttl No.. 21, 22. 23 25 ami 
M iO·m put anC! negatived. 

MIl DEPUTY -SPEAKER: 
question is: 

The 

"That the Schedule stand part of 
the Btll." 

The motion was adopted. 

T.he Schedule 100, added to the Bill 
Clause 1 

SHRI A. K. ROY: I beg to move: 
Page 2, lines 14 and 15 -, 

fOT "the Maruti Limited (Ac-
quisit.ion and Transfer of Under-
takingS) Act, 19&8". 

substitute "the Maruti Security 
Act, 1980" (36) 

Sir, ! am moving this amendment 
only to give a meaningful, short, pre-
che and appropriate title to the BiU. 
The name of the Bill, as it is is: The , 
Maruti Limited (Acquisition and 
Transfer of undertakings) Bill, 1980. 
I have giTen a small name, that is, 
the Maruti Security Act, 1980. There 
is the National Security Act, 1980. 
This will be, the Maruti Security Act, 
1980. So, it will faU in line with that. 
I hope, the ruling party will have no 
difficulty in accepting it. 

MR. DEPUTY -SPEAKER: I put 
Amendment No. 36 moved by Shri 
A. K. Roy to vote. 

A mendment No. 36 tDas put and 
negatived. 

MR. DEPUTY-SPEAKER: The 
question is: 

"That Clause 1 stand part of the 
Bill" 

The motion tDq czdopted. 

(Acq • • 'J'Ntu,. til 
Undnt4kiRta) 8ill 

Cknue 1 1DCII CICIded to tI&e BUe. 
The J:RClCting Fcwmu14 tD4a added eo 

the mn. 
Prcmbte 

SHRI A. K. ROY: I be, to move: 
Pale 2,-

attn line 3 insert-, 
"AND WifDtAs the Com-

mission of lDqairy by Justice 
Shri A. C. OUpta bas already 
submitted its report revealina 
fads regardin, vaiiGus · irreku. 
larities committed;" (34) 

Page 2, line 8, _ 

after "motor vehicles" it6ert _ 
"other than PUlellcer ~rs" 

(35) .:~ 

r t . ~ wan to Just read out my amend-
ment No. 34. It reads; 

"Page 2, -

after line 3 in,ert-, 
"AND WHEREAS the Com-

mil3ion of EnqUiry by Justice 
Shri A. C. Gupta has already 
submit~ its rePOrt revealin, 
facts regarding various irregu-
larities committed;" 

I do not want to make any more 
comment on it. 

I wanted to speak on Amendment 
No. 35. I do not like to speak now. 
I will speak on my Amendment 
No. 33. 

MR. DEPUTY -SPEAKER: ~ shall 
now put Amendments NoS. 34 and 35, 
moved by Shri A. K. Roy, to the Pre-
amble to the vote of the HoUse. 

Amendments No,. 34 and 35 tDeTe put 
ami negatived. 

MB. DEPUTY-SPEAKER: The 
question is: 
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"That the Preamble stand part of 
the Bm." 

The mot~ tDa, CIdopted. 

The Preamble tD4a Gdded to the Bill. 
TITLE 

SHRI A. K. ROY: I bel to move: 
Pa'e I, in the Lolli Title, -

af'e'r ·-motor vehiclea" 

iftlm ··other than the passen-
,er can" (83) 

My ameo4ment is very limple. 
Here, I think, many 01 the Members 
from that ai~ also will support me. 
In the Bill it is written: 

lito provide for the acquisition 
and transfer of the undertakings of 
Karuti Limited with a view to 
securing the utilisation of the avail-
able infrastructun!, to modernise 
the automobile lndllStry, to effect a 
more economical utilisation of 
scarce fuel and to ensure higher 
production of motor vehicles ... " 

After 'motod vehicles', I have inserl-
ed: 

"other than the passenger cars" 

Now, what I would like to say is this. 
(lnte,,",ptionl) The automobiles will 
be not for private purposes, but for 
public uses-trucks, buses, power 
tillers, and so OIl, Alter all, what is 
an automobile factory? It is a factory 
basically meant for making ilJternal 
combustion e~ and other things. 
The basic thing is the internal cOm-
bustion engnie. (Intenuptions) ;Vou 
try to understand the chemistry of it. 
It is only to convert the chemical 
energy unleashed due to the combus-
tion ot fuel iDlide the carburettor, 
Into mechanical energy. (Interrup-
tions) Kindly do not behave like 
Maruti. This tnternal combustion 
engine is not to convert the un-
accounted money into accounted 
money, but to convert the chemical 
~ergy into mecllanical energy. You 

Under&4kiftg.) BiU 
will be surpriRd to know tbia. We 
are nationalism. this. You wlll 
undentand that we are bavm, so 
many factories 8Dd laboratories for 
our research and development and 
teehnolOlY, thanks to our Minister, 
but the standard is not up-to-date, So, 
for eveJ'7thiu&, we have to run to 
France or to Italy or to Germany or 
to England or to America or to, I do 
not know where elae, because the 
Ministers are now having their toun 
tor unknown destinations; not 
much is known to us. That is 
why I say that in this country 
it is a question of principle. This 
country is a poor country. We are 
already spending more than Rs. 6000 
crores of forei~ exchange for im-
porting oil. You know 36 per cent of 
our oil is used only for transportation. 
Our petrol consumption is increasing 
like anything and our factories which 
haVe capacity to manufacture passen-
ger cars are under-utilised. There-
fore. r wouM make an appeal to the 
Minister that he Should use this 
Maruti factory for manufacturing 
automobiles for public use and not 
for personal cars or cars for private 
use and things like that. I tKink the 
Minister will accept my amendment. 

SHRI CHARANJIT CHANANA: It 
is already there and i do not accept 
the amendment, Sir. 

MR. DEPUTY -SPEAKER: The 
question is: 

"Page 1, in the Long Title,-

after '~otor vehicles" 

insert "other than the passengf;>r 
cars" (33) 

The Lok Sabha divided: 

Division No. 55] [1'1.11 hrs. 

AYES 

Acharia, Shri Basudeb 
Agarwal, ShJ'i Satish 
Basu, Shri Chitta 
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Bhattacharyya, Shri Sushil 
Bhim Sinlh. Shri 
Biswas. Shri Ajoy 
Boau. Shri Jyotirmoy 
Chaturbhul, Shri 
Choubey. Shri Narayan 
Dandavate, Prof. Madhu 
Du. Shri R. P. 
-Era Anbarasu. Shri 

Ghosh, Shri Niren 

Ghosh Goswami, Shrimati Bibha 
Giri, Shri Sudhir 
Goyal, Shri Krishna Kumar 
Gupta, Shri Indrajit 

Shastri. Shri Ramavatu 
Shejwalkar, Shl'i N. K. 
Singh. Shti B. D. 
Suraj Bhan, Shri 
Unnikrishnan, Shri K. P. 
VajpaYee, Shri Atal Dihari 
Verma, Shri Phool Chand 
Venna, Shri R. L. P. 
Verma. Shri Raghunath Sinlh 
Yadav, Shri R. P. 
Zainal Abedin, Shri 

NOES 
Abbasi, Shri Kazi Jalil 
Ahma6, Shri Mohammad Asrar 
Ahmed, Shri Kamaluddin 
Ajit Pratap Singh, Shri 
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Halder, Shri Krishna Chandra 
Hannan ltfOllah, Shri 
Harikesh Bahadur, Shri 
Hasda, Shri Matilal 

Alluri, Shri Subhash Chandra Bose 
Anand Singh, Shri 

Jattya, Shri Satyanarayan 
J ethmalani, Shri Ram 
Kashyap, Shri J aipal Singh 
Kodiyan, Shri P. K. 
Kurien, Prof. P. J. 
Lawrence, Shri M. M. 
Mahata, Shri Chitta 
Maitra, Shri Sunil 
Masudal Hossain, Shri Syed 
Mhalgi, Shri R. K. 
Misra, Shri Satyagopal 
Modak, Shri Bijoy 
Mukherjee, Shrimati Geeta 
Mukherjee, Shri Samar 
Pal, Prof. Rup Chand 
Pandit, Dr. Vasant Kumar 
Paswan, Shri Ram Vilas 
Pathak, Shri Ananda 
Rai, Shri M. Ramanna 
Rajan, Shri K. A. 
Riyan, Shri Baju Ban 
Roy, Shri A. K. 
Roy, Dr. Saradish 
Saba, Shri Ajit Kumar 

·Wrongly voted for Ayes. 

Ankineedu, Shri M. 
Ankineedu Prasad Rao, Shri P. 
Anuragi, Shri Godil Prasad 
Anwar Ahmad, Shri 
Appalanaidu, Shri S. R. A. S. 
Arunachalam, Shri M. 
Azad, Shri Bhagwat Jha 
Bagun Sumbrui, Shri 
Bairwa, Shri Banwari Lal 
Baitha, Shri D. L. 
Bajpai, Dr. Rajendra Kumari 
Baleshwar Ram, Shri 
Bansi LaI, Shrf 
Behera, Shri Rasabehari 
Bhagat, Shri H. K. L. 
Bhagwan Dev, Acharya 
Bhakta, Shri Manoranjan 
Bhatia, Shri R. L. 
Bheekhabhai, Shri 
Bhoi, Dr. Krupasindhu 
Bhoye, Shri Reshma Motiram 
Bhuria, Shri Dileep Singh 
Birbal, Shri 
Birender Singh Rao, Shri 



Brar, Shrbaatt 0UrbInder ltaur 
Buta Sin.h, ShrI 
Cbakradhari Slqll, ShJi 
Chandra Shekhar Siftlh, Sbri 
ChaDdruar, Shrl Chandu La! 
Chaturvedi, Shrimati '9"idY*"ti 
Chavan, Shri S. B. 
Chennupati, Shrimatl Vldya 
Choudhlri, Shrimiti Usba Prakuh 
Dabhj, Slui AJittJnh 
Dala, Shri Mool Chand 
Dalbir Sinth, Shri 
Damor, Shri Somjibhai 
Das, Shri A. C. 
Dennis, Shri N. 
Desai, Shri B. V. 
Dev, Shri Sontosh Mohan 
Dhandapani, Shri C. T. 
Digvijay Sinh, ·Shri 
Do,ra, Shri G. L. 
Doonlar Singh, Shri 
Dubey, Shri Ramnath 
Gadgil, Shri V. N. 
Gadhayi, Shri Bhuavadan It. 
Gaikwad, Shri Udaysinlrlo 
Gamit, Shri Chhitubhai 
Gehlot, Shri ABhok 
Gireraj Singh, Shri 
Gohil, Shri G. B. 
Gomango, Shri Giridhar 
Gouzagin, Shri N. 
Gowda, Shri D. M. Putte 
Gowda, Shri H. N. Nanje 
Hembrem, Shri Seth 
Jadeja, Shri Daulatsinhji 
Jai Narain Roat, Shri 
Jaideep Singh, Shri 
Jain, Shri Bhiku Ram 
Jain, Shri Virdhi Chander 
Jamilur Rahman, Shri 
Jena, Shti Chintamani 
Jitendra Prasad, Shri 
Xamal riath, Shri 

Kamla Ituaaari, ""_Ii 
Karma, Shri Laxm_ 
Kaul, Shrimati Sheila 
Khan, Shri Arit Noblmmacl 
Khan, Shri Malik 1Ul.A. 
Khan, Shri Zu1fi4uar AU 
Kidwai, Shrimati IIobaiDI 
Kosalram, Shri K. T. 
Krishan Dutt, Shri 
Krishna, Shri S. M. 
Krishna Pratap Sinch, Shri 
Krishan, Shri G. Y. 
Kuchan, Shri Gangadhar S. 
Lakkappa, Shri K. 
Laskar, Shri Nihar Ranjan 
Mahabir Prasad, Shri 
Mahajan, Shri Vikram 
Mahendra Prasad, Shri 
Mallanna, Shri K. 
Mallick, shri Lakshman 
Mallikarjun, Shri 
MaUu, Shri A. R. 
Mane, Shri R. S. 
Mani, Shri K. B. S. 
Mavani, Shri Ramjibhai 
Mishra, shri Gargi Shankar 
Mishra, Shri Ram Nagina 
Misra, shri Nityananda 
Mohanty, shri Brajamohan 
Mohite, Shri Yashawantrao 
'Nohsin, Shri F. H. 
Mukhopadhyay, Shri Ananda Gopal 
Murthy, shri M. V. Chandrashekara 
Murugian. Shri S. 
Muttemwar, Shri Vilas 
N agina Rai, Shri 
Nahata, Shri B. R. 
Naikar, Shri D. K. 
Nair, Shri B. K. 
Namgyal, shri P. 
Nandi Yellaiah, Shri 
Netam, Shri Arvind 
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1f~1 Singh. Shri Reddy, Shri P. Venbta 
Nikhra, Shri Rameshwar 
Odedra. Shri MaJdevji M. 
Palaniappan. Shri C. 
Pandey, Shri J(ect.r 
PaI\d,y, Shri Krishna Chandra 
Pamgrahi, Shri Ch1ntamani 
Panika, Shri Ram Pyare 
Pardhi, Shri l{esbaor80 
Patel, Shri Amrit 
Patel, Shri C. D. 
Patel, Shri Mohanbhai 
Patel, Shri Uttambhai H. 
PaUl, Shri A. T. 
Patil, Shri Balasaheb Vikhe 
PatH, Shri Chanckabhan Athare 
PatH, &bri Shankarrao 
Pattabhi Rama Rao, Shri S. B. P. 
Phulwariya. Shri Vi~da Ram 
PoojafY, Shri Janardhana 
Potdukhe, Shri Shantaram 
Pradhani, Shri K. 
Prasan Kumar, Shrj S. N. 
Quadri, Shri S. T. 
Rahim, Shri A. A. 
Rajamallu, Shri K. 
Raju, Shri P. V. G. 
Ramalingam, Shri N. Kudanthai 
Ran Vir Singh, Shri 
Ranga, Prof. N. G. 
Ranjit Singh, Sbri 
Rao, Shri M. Nageswara 
Hath Shri Rama Chandra 

, - ' . 
Rathawa, Shri AmarsiDh 
Rathod, Shri uttam 
Raut, Shri Bho~a 
Rav~ S~ri Navin 
Ra~at, Shri Harish Chandra Singh 
Reddi. Shri G. S. 
Red4y, Shri G. Narsimha 

Reddy, Shri K. Brahmananda 

Reddy, Sbri K. Obul 

Reddy, Shri T. Damodar 
Sahl. Shrimati Krishna 
Sajjan Kumar, Shri 
Sat ish Prasad Singh. Shri 
Satya Deo Singh, Prof. 
Sawant, Shri T. M. 
Sethi, Shri Arjun 
Sethi, Shri P. C. 
Shailani, Shri Chandra Pal 
Shaktawat, Prof. N~la Xwnari 
Shakyawar, Shri Nathuram 
Shankaranand, Shri B. 
Shanmugam, Shri P. 
Sharma, Shri Kali Charan 
Sharma, Shri Nand Kishore 
Sharma, Dr. Shanker Dayal 
Shastri, shri Dharam Dess 
Shastri, Shri Hari Krishna 
Shingda, Shri D. B. 
Shivendra Bahadur Singh, shri 
Sidnal, Shri S. B. 
Singaravadivel, Shri S. 
Singh, Dr. B. N. 
Singh Deo, Shri K. P. 
Sinha, shrimati Ramdulari 
Sonkar, Shri Kalapnath 
Soren, Shri Hari Har 
Sparrow, Shri R. S. 
Sreenivasa Prasad, Shri V. 
Subburaman, Shri A. G. 
Sukhadia, Shri Mohan Lal 
Sukhbuns Kaur, Shrimati 
Sunder Singh, Shri 
Suryawanshi, Shri Narsing 
Swaminathan, Shri It. V. 
Tariq Anwar, shrl 
Tayyab Hussain, Shri 
'l'ewary, Prof. X. ~ 
'l'rjpathi, Shri ~lapati 

Tripathi. Bhri R. N. 
Tytler, Sbri Jagdish 
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VairaIe, Shri Madhusudan 
Varma, Shri Jal Ram 
Verma, Shrimati Usha 
Vijayara.havan, Shri V. S. 
Virbhadra Sin,h, Shri 
VYB8, Shri GirJhari Lal 
Wa,h, Dr. Pratap 
Yadav, Shri Ram Singh 
Yadav, Shri Subhash Chandra 
Yazdani, Dr. Golam 
Zainul Basher, shri 

MR. DEPUTY.SPEAKER: Subject tIt 
correction the result- of the division 
is: 

AYES: 58 

NOES: 210 

The motion was negatived 
MR. DEPUTY-SPEAKER: The 

question is: 

"That the Title stand part of the 
Bill." 

The motion was adopted. 

The Title was added to the Bill. 
Mr, DEPUTY.SPEAKER: The 

Minister. 

SHRI CHARANJIT CHANANA: I 
beg to move: 

"That the Bill be passed". 

MR. DEPUTY-SPEAKER: Shri 
Bosu. Though you have a1eready 
tij)oken, as a special case, I shall give 
you time. 

SHRl JYOTIRMOY BOSU: Sir, the 
Minister has taken the House for a 
ride. He thought that he has succeed· 
ed in doing so. 

MR. DEPUTY-SPEAKER: JUSt a 
minute. Every hon. Member will 

U~.)Bill 

stick to the time factor-not mol" 
than five minutes. Mr. Bo8u. 

SHRI JYOTIRMOY BOSU: Kindly 
bring the House to order. 

MR. DEPUTY-SPEAKER: Order, 
please. You will take the new points 
which have not been discussed. Onl)' 
five minutes please. 

SHR! JYOTIRMOY BOSU: Sir, It 
the Minister would be honest, I have 
to look into the Annual Report and 
statements of accounts for 1975, that 
is the last year, available to us, he 
will see that the secured loans with 
the bank guarantee to the two direc-
tors come to Rs. 1,75,693 existing ~nd 
the future tool room and otber plant 
and machinery equipments and build-
ing materials guaranteed to the extent 
of Rs. } ,05,93,215. Sir, I have got 
the reply dated 14th June, 1977 in 
regard to Question No. 283 in which 
the reply is-in the heading, amounts 
of loans outstanding against the com-
panies on the date of the closing-ot. 
which the erstwhile Prime Minister 
and her family members had the 
equity shares in the Maruti Ltd.-that 
the secured loans other than banks 
are Rs. 1,26,27,123. Unsecured loans, 
Rs. 6,77,785. r would like the Minis-
ter to explain clearly and categorical-
ly in the context of the reply given 
to my question. What is this amount 
'other than bank loans' coming from? 
Why is it not shown in the liability? 
Mr. Shiv Shankar tried to explain it. 
This is how the Law Minister lose~ 
credibility Sir, unless Ministers en· 
joy credibility, they are not worth 
their salt. They have quoted one 
Delhi Firm, owned by Mr. Sagar Suri 
who has huge apartment house in 
which the former Managing Director 
had a luxury apartment. He has 
offered a value, if I got him right; I 

·The following Members also re corded their votes: 
AYES: Sarvashri Harish Kumar Gangwar. somnath Chatterjee and 

Chaudhary Multan Singh. 
NOES: Shri A. Senapathi Gounder and Era Anbarasu. 
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IUD subject to correction; he had offer. 
act Rs. 8 croresi who gives that 
m.oney? The peasantry of that arN 
numbering several thousand heads. 
When this 297 acres of land was 
acquired. at that time, I had produced 
certified phot05tat copies from the 
local sub..registrar's oftice in 1971-72 
on prices in that area. I made an 

. understatement that it is Rs. 60,000 
per acre. Mr. A. C. Gupta, the rc-
.nowned and glorious judge, who was 
sitting in judgment on this finding 
had done a very excellent job and 
the House should convey its great 
pleasure and its congratulations. He 
had made it out clearly that at that 
time the cost of the land which should 
have been paid to the poor peasants 
would amount to Rs. 75,000 per acre 
Last night I verified this. I am now 
positive about it. According to the 
market value of today it is Rs. 1,50,000. 
If YOu rob the peasant, as you have 
done in the past, price of land alone 
would come to more than Rs. 4 crores. 
Besides, the Minister bas misled tbe 
House, saying that building and shed 
is having 85,000 sq. metres. It you 
take even modest amount 50 rupees 
per sq. metre covered space, that 
would amount tt) Rs. 4 crores. By 
robbing the poor peasants in that 
area this company has flourished For 
the building several thousand tonne~ 
of steel have been taken and diverted 
to the blackmarket. Thouc;~nds of 
tonnes of cement were taken and 
dive..-terl to the blackmarket. SUODly 
of wa~ons of coal was taken and they 
were given to thp. brick kiln owners 
in that area for the consideration of 
free sUDplv of bricks. In the 'Books 
of accounts' these were all entered 
as 'amounts paid'. But the amount 
was swallowed. That is the position. 
Here you say 81 to 10 crores. It 
should have been outright national is-
~tion without compensation. So. Sir, 
these poor peasants have been cheat-
ed. they have been uprooted from 
their ancestral homes; they have been 
shedding crocodile tears for the poor 
people and rural people. They should 

Tnlttai. Of V~) 
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be adequately compensated today at 
the present market value. 

It you come to 'Sundry Creditors-
what dO you find? The figure here 
given is Rs. 39,15,551. The Deposit 
figure, according to the Annual Re-
port, is Rs. 2,55,00,000. Other liabili-
ties come to RI. 3594,965. Mr • 
Banerjee the Income-Tax Commis-
sioner has observed that all this 
money came from benami people: 
benami names are there. That is 
precisely the reason why the Gov-
ernment are not prepared to lay the 
list of the depositors on the table of 
the House. 

SHRI K. P. UNNIKRISHNAN: Now 
they will have to do it. 

SHRI JYOTIRMOY BOSU: No, I 
don't think so; this Government will 
never do it. 

Now you come to fixed assets, plant 
and machinery and structures in· 
cluding the laboratory equipment. I 
asked for a complete inventory. They 
will not give it, because, much of it 
has been sold outside after Janata 
party haR come to power. What is the 
value? Rs. 1.40,59,092. If you come 
to Taw material. parts and components 
it is Rs. 34.75 lakhs. Work.in-pro-
gress including expenditure on proto-
type would come to Rs. 20,66,687. 

Now. if you come to the bottom 
figure, you will find the figures for 
Prototype Development expenditure. 
It is Rs . 57,92,103.00. The total of this 
item comes to Rs. 58,35,048.00. Now, 
the share application money is Rs. 
46,89,350. The aforesaid amount of 
Rs. 46,89,350/- includes sums aggr('-
gating to ItS. 39,89,350 received by the 
Company upto 31st March, 1976 in 
respect of which former application 
has yet to be receiVed from the ape 
plicants cOl'lcerned. Now, coming to 
the question of actual produetion, 
total number of motor car produced 
i~ 21 as on 31st March, 1178. Belides 
some spare component./dies etc. were 
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produced on part of the installed 
machine. Now. I come to raw mato-
rIaIa, parts ~ colO~enb consumed 
durin, the ,ear. steel/cut iron. pig 
troD etc. consumed durilll the year 
was to the qtent of RI. 5,46.0&25. 
Aluminium Alloy ICI ca.tin~ lead was 
to the extent of Ra. 9,4~,861. In tluI 
Director's.rt they had c1eUly 
ltated that the net loss of the com-
paD)' durin, t~e ~ear .s at 31st Karch, 
19~' .~ chanli~ all eXpenses ot 
manacement exc~.pt depr~iatioD but 
bef~re c~~tl_~1 ~veloJ?Pl~t Rebate 
Reserve, comes to Rs. 52.87.~~; to 
which is added Development Reserve 
-Its. f3 .. ~oP ,w- ~111 a total ot 
RI. 53,11,069, to which is added the 
balarree of loss brought forward to 
the next ,.ear Rs. 1.08.53,321. 

Now, J do not know wh ... ~ the Law 
Minister is. He talks of others obs-
co~di.,., but he is DOW obsconding 
and ~i He mentioned in this 
Ho~, about "fountain of lies". It 
l'~AI do, not cluify these things, every-
'body in this country will understand 
th,t a biJ fraud Ilas been committed 
On the poor peaaantry 'bat tbeir land 
hAs been acquired at the rate of Rs. 
9000 per acre, the market value of 
which i. as. 1.5 lakhs per acre. 

SHRI NITYANAND MISRA (Bolan-
gir): Sir, I rise to support this Bill. 
~ is Dot the ftrat time that we are 
talkinc of nationalising the indus-
triea. In the past a numHer of Bills 
oJ this na'me had been discussed in 
this HOul'e and we have passed them. 
Becently, Bills for nationalisation of 
so~e Jute Mills and Bengal Chemi-
cals were discussed and in most ot 
the ca.-, the hon. Members sitting 
Oppoaite Aad risen to the occuion 
ad supported them. That present 
elll is baaed OD the same principle 
in ~ tar as the nationalisation is 
,CQJlC,.-naci. ~t is the reuon why I 
,9P-.! to the hOll. -llemben of this 
. BolU8 to npJlO'\' this 'Bill who1e-
~e4b'. . The idea 01 natioD8Usa-

tion has been auPPGrted h7 all \he 
I;ian. IItmIets of this 1IOUR aDd this 
Bill seeks to natJonaliJe ODe of the 
iDduatries. The ~ ~ ~ 
~t tbey are wedded to the p~le 
of nationalisation. They prefers that 
the ownership of the means of pro-
duction should be with the state. t 
appeal to them. specially to our bon. 
friend Mr. Jyotirmoy Bosu to give 
his wbolehearted support to this. He 
is committed to the principle of S~te 
ownership of the means of production 
and I appealed to him to support this 
Bill 

Why bas our country not made any 
substaJatial progress in the Beld of 
car manufacture? We know from our 
experieJlce that this is because suftl-
cient amount ot attention has not 
been devoted to research and deve-
lopment. As a result of this, the 
prices of cars are very bigh and it is 
ODly the very aflluent and rich peo-
ple who can atrord to purchase it. 
Even professional persons like doctors, 
engineers. and administrative people 
are Dot able to purchase and maintain 
a car. Then, there is another draw-
back. The performance of our cars is 
not of a very high order; the con-
sumptiOn of petrol is very high. How-
ever tbe position in very small coun-
tries like Italy and Switzerland is 
very different. The conumption there 
is very low, the performance is very 
good; they have got sophisticated 
mechanical devices. As I said, the 
consumption is low, the cost of main-
tenance is al~o low. Should we "ot 
have a car in our country, whose 
performance should be very (!'ood and . 
satlsfa~tory? Should we not build u~ 
in OUf country gigantic automobile 
industry which wnt fulftl the l<mg-
felt need of the people and which 
'Would be WIthin the purse 0' . an 
average man? 

It was pointed out by some bon. 
fderuls that the automobile ind1j\l~ 
i_~ ta~~ c:l~cu~~~ ~~ ~n t~~ ~m­
loPed eountries beeause o~ ~~n 
aU over. I would like to teU litem 



that t1Ifs is 0Db" a tempol'U7 phase 
and it "m t.'ODtiDue only for a short 
while. This is DO reason that we 
should not ,e) in for tbi,,; Industry in 
a big way. We should ,0 in for thia 
industry in • bi. way, which will not 
only eater to the domestiC: needs. but 
we should also be able to exPOrt the 
ears and ~t will be an eeonomic pro-
position for this country. 

Sir, so far, the automobile industry 
in this country has been in the hands 
of private industrialists, who have 
been haVing monopolistic control over 
the production, ctiJtribution and sale 
of the ears. This is one of the rea-
sons why there is stagnation in the 
development of automobile techno-
logy in our country. As I said, suffi-
cient attention has not been devoted 
to research and development of tech· 
nololY, as a result of which we are 
not in a position to manufacture a 
car which should be within the reach 
of everybody. 

I whole-heartedly suppOrt this Bill. 
Though this Bill seeks to nationalise 
an industry, it is swprising that it has 
met with such opposition. This is 
because there has been an organised 
campaign of vilification against Maruti 
and people assOCiated with this com-
pany. It has been going on for a 
number of years. It started during 
the time of emergency and it conti-
nued during the Janta and the Lok 
nal regimes and it still continues. As 
a result of this criticism what have 
they achieved? They have a political 
purpose behind that. They wanted to 
achieve a political objective and poli-
tical purpose, but they failed miserab-
ly. This eurcise has been self-
defeatin. and counter-productive and 
it has boomeranged on those who in-
dulged in this type of criticism. 

Sir, in the 1180 parliamentary elec-
tions we have IeeD how a person on 
whom an ·the alleptions were level-
led lOt· a ID8I8ive maDdate tram the 
people. We have absolute ecmfIdenee 
in that person aDd that is whY' I ap. 
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peal to the bon. Members of this 
House. partieularly members of the 
Leftist parties who are committed to 
the principle of _tioDallaaUon tQ 
suPPOrt this Bill. Sir, when any lick 
unit is taken over, it is in a state of 
efonomic distress. So, I appeal to 
the bon. Memben not to tlUnk of 
these COnsiderations. UId IUpJ)Ol't the 
Bill. Thank you. 

SHRI RAM JETIDIALANI: Mr. 
Deputy Speaker, Sir, my llnt talk 
following the maiden speech is to I&)' 
a word of praise for DlY diltinJu.ish-
ed friend from Orlua, Shri Misra, 
who has just delivered one of the 
good maiden speeches that I bave 
heard in this House.· I only re,tet 
that it was a maiden sPeeCh but deli-
vered in support of an immoral enter-
prise which had never any innocence 
of maiden-hood. 

Sir, I have also to congratulate the 
hon. Minister of state. This morning 
he made a great claim of being very 
civil and parliamentary. I concede 
that the claim is good 10 far as today 
is concerned but only three days ato 
the record of the proceedinp of the 
House will show that he used un· 
parliamentary expressions of 'cheat-
ing' and other exprfllsions against me 
when I was not present. I have not 
asked either the Speaker or the 
Deputy Speaker to expun,e those re .. 
marks because I want that record to 
remain as a permanent record to ex-
hibit the vulgarity aDd the kind of 
unparliamentary expreuions that thea 
members of this government continue 
to use. 

SHaI JAGDISH TYTLER: You 
should know who inspired those rea 
mara. 

SR1lI RAM JZTRMALANI: I re-
quest my learned young friendJ 110t 'I) get involved in this controverQ'. 

Sir, t have to eonaratulate the bon. 
Ifinister tor ODe more thJng~ During 
some close queltioDing by Mr. Indrajlt 
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Gupta be mad. a eenfea!oD-a COD-
f.I6OD OR be_If of hi. eatire p-

.' emmet that.. ,.venanem Int 
_lOll aacl then thiDb. He was 
.sked.: Before you decided to take 
ov. and .tart this huge enterprise 
did JOu have the teulbillty report or 
the .,ojeat report? He said that the 
two document. are beJn, eompiled. 
Did you have an)" investicat.iOA or 
_q~ tIOne as to whether covern-
ment thoU» embark on such an eD-
terpriN' lIt .. id that they were 
still NaIDJr:iDl whether 'hey should or 
should ut. Sir, it it a .trange thing 
that they take dee_ems and then 
ratioDalile afterwarcll. You first act 
in a hate alld then thiftk slowly ac-
cordill, to tha intelteet1l81 equipment 
that JIOU 8ft capable of. 

Now, there are three .. Hen which 
require particular comment at this .t ..... Cd tJIe Bill. The first is 
that Mt UI make it ~ clear on be-
~ of the Opposition that we are 
not oppeseci to aaUonalisatioa of aD)' 
iDdusUy wbkh i. in a situation o! 
that kind. It is unnaeel88rilv beiag 
IQis-~epr .. eaw. that Ute Opposi-
tJQn or BDY sectiMl of 'he ~ 
position is QppOMCl to .. tiGnalization. 
It iJ aot a queatioa of nationalization. 
The evil part of Ws Bin il Clauae 7, 
lUlder w.hicll • pQalellt of Ba. 04 

.It.k_ is heiq lUIle by way of com-
pen .. ~ to .. the taa-over of the 
aDeled ..... s. I 0ftl7 say this:- you 
miPt M.ft been ~ t that J'Dll 
Qe not. .wac- up juU. w. ue 

. ..... th.a ~ Ie jllDlL Thera is a 
controversy between us. If you 8ft 
sensitive, If you have sOme respect 
to. th"~II •• itiDn aa4 .. tJloae voters 
who:a. " ...... t an4 tor .v~ 
section of the population of t)ais 
country, it it very easy for you to 
.-.Ive ...... TJU doubt can 
._ .... , .......... _ .... a 
PI"" .. the .,1 tMt JOU shaD 
pay by way of compensation, such 
......... ~.,.aeom­
..... of ..... _,,".ina of ,.... 
• a ... • 

lI. UII; ., •• ndilA& ...... 4r JIB 
0nL ...... ,.... 
U"utul. p> JIiJI 

archlteda, -IiMea aad ___ to 
be appoiDted by tlI8 ....... c.-
of India. Whatever tha& CO.iiHa 
say. is the value 01 uu. Jii'OP8I t, 
may well be paid over; aDd. oPQt. that 
is done, it will blUJd a ID04 bit of 
our criticism of tibia BilL 

w ~ beJieve to-day and we believe 
honestly; and in support of the honest 
belief I am willing to ass~e tQt. we 
are mortals and human, and OW' be-
lie!.s may be wrong; but we are rea-
sonable people who have reasonable 
material on which a reasonable man 
would weH entertain this belief. Let 
J;De. ftrst of all, talk of the reason-
able material. and I want some ans-
wers from the Minister, if he is in a 
positipn to give these answers. 

Fint of aU, let US look at the 
filure of RI. 434: lakhs. The three 
dilits. 4. S, • give an appe8!'8DCe as 
if you have not done some guess 
work. If you had adopted round 
ftgures, you may have given that im-
pression. But when you adopt the 
figures of as. 434 lakh!, tt appears 
that you have done a lot of thinking 
about it, and you have clone a lot of 
calculations and have arrived at the 
exact mathematical figure of R.S. 434 
lakhs. I want to ask, and I wiU ask 
in all seriousness: the Minister, 
before he put this figure, must have 
done his home-work and his calcula-
tions. I want tQ know how th.is figure 
of Rs. 434 la}ths was. arrived at. It 
is n()t the to.tal. it is nQt. Qf an), set 
Qf ftgures, ~Ith~ in Ul~ balance sbeet 
Qf tb.e COII).PtDY or in. the so-called 
Liquidato!:'s Report of ~ July, 
1m. .1 dlallenge him. Let hIln ~ick 
up 81lY ftRftS from anyw~e; an~ 
I challenl~ hi{D somethjt)J Q10Je. x.,t 
him jumble up the ftiures on the 
credit side and on the debit side, and 
let him uriw at a Iguft of Bs. 414 
lUlls. .... wellt te hew, tJte· nation 
wets to lmew, at 'lMst tile' pee,1e of 
tNs _ eoant17 who II .... ~ted "r 111 
~tG.~It . 
. ' . . 
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U1ldeJ1G)cing,) Bin 
I ..... ., tIIia to 1Um: this 

.. - laIdII IIae Ja ....... ftcur~ 
and I will show to you how bolUS 
it is. by another simple arithmetical 
caJoulatka Look at the Schedule. 
tt .. CateeOl'7 l-m,y hoD. lriead tile 
Miniater has toqotten tbat on a 
previous occasion he has committed 
himself to eertain flcures. by aivinC 
the written uwwer to • question 
poeed by ay leader; ADd ill that _wei' .Web is a put of tile pro-
creedInp of tills BoUIe Md which is. 
befo,. this BoUIe, CatelOrT I will 
aha_ Ra. 2 Jakha; Catqory 11 will 
azhaUlt Rs. • la1dIs; Cat8lOry III 
will exhaust Ra. lau lakbl.lam roWlCi-
inl oil IDlaU filures. The total tomes 
to RI. 2fO lakhs. !f yO¥ deduct 
Bs. 240 lakha tnKn Rs. 434 lakhs. 
it ]eaftS y.u Rs. 1M lakbs. 
I want to lmDw bow Rs. 1M lakhl 
eu. eYel' meet C._lery IV. In Cat.e-
tory IV, you ha'Ye "Depoaits towards 
dealeralllip". Deposits towara dealer-
ship are themselves Rs. 240 lakhs. 
•. 260 lakBJ are ahown as dealer-
ship deposits. . Bow are you ,oing to 
meet them from Rs. 1M lakhs which 
are left out? Then you have got 
other deposits-Ra. 64 lakhs. How 
are you lOing to meet them if you 
have only Rs. 1M laldas? And how 
are you going to give to Category 
IVCd)! How are you 10ing to give 
to Category V at aU? This shows 
that the figure Rs. 4M takbs was an 
arbitrary fllUJ'e, just selected to give 
a smokescreen and camouftage, that 
some very very detailed BAd careful 
calculations have been done. when 
the figures show that every single 
figure in this Bill. is bogus and, more 
so, when it does not fIX up or coordi-
nate with any entries in the balance. 
sheet or in the statement of the 
liquidatOrs. 

Then. S"IJ' another circumstance . , 
wbieh shews that our reasonable 
beHef is, a· r...,..ble "lief that ,.m. 11ft 'btJr:in« oyer junk is 
tbat' as far 'bark .. lt71-72. the 
COIIil_"s a1eiJ Ie shea C8Iltains a 
statement and I .. &1a4 that we 
m.tstecJ that these documents be pro· 

duced and we now realise the reluc-
tance with which the)· were JII'OdllCecl 

BDd VlQ 1hat _1IO&an_ _k place. 
The baJaDC. ah~ ef 1871-72 eaataina 
a statemeat ~ behalf of Uae JOanaIe-
meAt of \he COlDpilly \bat Ute com-
P8Dy ja now peiHd for CGIIlmeJ1:ia1 
productiOD. Ia 1971-'l2t it w-. poiIIIcI 
for COIamercial productioIl and with 

. all the faci1i~ whieh the late 
MaDaginc Directol' of the .compuy 
enjoyed, with tbe whele power of the 
bureaucracy lMIhind him. with the 
whole iIlftUlDCe wlUdl the family 
commands at hit book and call wi'h· 
the Prime Minister as his mother, in 
spite of that lut ... 

SHlU RAM SINGH YMJAV: Sift 
the cli8cU88ion GIl a motlon 1Itaat the 
Bill or the Bill .. am'-ad u the , . 
cue may be, be passed shaH be con-
fiDed to the su'blDissioa of arauments 
either in 1'41 I rt of \he Bill or for 
the rejection of U. Bill. ~ makin. 
his lpeach a member shall not refer 
to the details of the Bill fUrther than 
is oacessary for tile putpQlle of his 
arguments which shall be of a general 
character. He cannot go into the 
details of that case. That was old. 
Tha.t was at the time of consideration 
of the Bill. Now, he cannot go into 
that. He must confine to that (Inter-
ruptions) 

SHRI RAJ4 JETHMALANI: We are 
only ~ying that our belief that the 
Government is taking over junk is a 
reasoDable belief. 

MR. DEPUT,Y -SPEAKBR: I am 
asking him to adhere to the rulea. 

sam RAM .JETHMALANI: But for 
fiv~ years. with aU the facilities, at 
ita disposaL it did not produce a 
siJa&le car about which it was said in 
19.'Z1-'12 that the COJrlI)aDy is now poised 
fot wW thq called commercial 
pro4uoti.cm. Th.tUJ., Sir, the balance-
wet cd 19'1.5-'18. showed that liabilities 
were at Rs. 86 crores as 1lD88C\l1"8II 
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debts, 11'15-78 to 19'18.11, the d-u- prove hiI lGan or debt aDd Jet him 
mem OD which they are re1'in1 8h~1 be paid. 
that these 1InIeeurect 10Ql Increased :om &. lakha to RI. 388 lakhs. 

ow. Sir, thfa shoWs ... (lftterrup_ 
tiou). From 88 lubs to Rs. 388 
erorea which show. that during the 
pel10d of Emerleney that is, 1978-7'1, 
tbey succeeded in moppilll up Ra. 3.22 
croret. 322 lakhs more. Now these 
RI. 322 lakha which are mopPed up 
during the period of Emergency are 
then inter.perJed in the previous 
year, by making false, bolUS, credit 
and debit entries in the books of that 
year. Now I this is a matter which is 
apparent to any accountant as indeed 
It was apparent to Mr. Justice Gupta. 
Mr. Juatlce Gupta may be wrong I 
may be wrong, but we eay that ~e 
have a reasonable apprehension that 
these assets are being over-valued 
and if you have any democratic sense 
left, accept this proposal. and have 
tbe valuation revised and have it 
determined by a Committee of Expert~ 
of the kind which I have talked 
about. 

Sir, that takes me to ... 

MR. DEPUTY-SPEAKER: This is 
the third reading. You must also 
take note of that. 

SHRI RAM JETHMALANI: The 
second point of great controversy is: 
to whom are you ,oing to pay Rs. 434 
lekhs. I suggest that in the iIlterest 
of the principle that governments 
must not only act with ftnancial 
honest but tbel must also seem to 
aet with financial hosesty, particular-
ly in a case where the Prime Minister 
and her family are connected with an 
enterprise the principle is all the 
more sacrosanct. I &8Y this: pay to 
those people only who come and 
prove their debt before a judicial 
authority; let him ask for proper 
evldeDce. Let It not be in Minlst~'s 
o&e or in Kr. Chananas ofBce or 
8D)'boll)' eJse's, ofBce but in "front of 

MR. DEPUTY-SPEAKER: YOll 
have taken ten hours tor this' discus-
sion. 

SHRI RAM JETBMALANI: I he", 
not taken that time. I want to c:ome 
to my third POint. !t starts with the 
year 1970. On 23 September 19'10 in 
a city, in Ahmedabad Mrs. Gandhi 
told her audience that Maruti car 
Was a fairly comfortable car that 
it was suited to Indian conditions and 
that it was going to be very suitable 
to the middle class. 1 do not blame 
if that is an unrealised dream 1970' 
is still sought to be realised in the 
year 1980-81. In can only tell them 
what we on this side of the House-
think: it is a dream and it will never 
be realised, because we are all mortals 
and we are all inexorably moving. 
nearing the end which has its design 
over mortals. So is Mrs. Gandhi who 
is not an exception. I suggest that 
within her lifetime or mY own. this 
dream is not going to be realised. n 
remains a cruel joke upon the people-
of this country, upon the middle-
classes o'i our country. People tive 
in 305 and 4Os, huddled together in 
garages. As! said it remains a cruel 
joke upon the middle claSs people of' 
this country who will neither appre-
ciate nOr absorb it; you alone can dO' 
it ... (InteTruptiom) 

MR. DEPUTY-SPEAKER: We have 
already taken ten hours. The Busi-
ness Advisory Committee fixed four 
and half hours. It was agreed that it 
shou1d be extended to 7 hours. Now 
we have already completed ten hours. 
Therefore for each party, I am going' 
to call one. Shri Somnath Chatterjee 
and Dr. Subramaniam Swamy-these-
are the only two speakenr. Now Dr. 
Subramaniam SW8IIl)". -
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DR. SUBRAMANIAM SWAMY: 
There bas been ,.era! complaint on 
the other side that We repeat old 
facts. Trere has been complaint from 
you also ... 

MR. DEPUTY-SPEAKER: No. 

DR. SUBRAMANIAM SWAMY: 
Since you are not complaining, we 
can repeat old facts. Sometimes 
repetition of old facts is necessary 
not only for ourselves but fOr future 
generations also. Your name, Sir, is 
Lakshmanan. Every year we have 
Ramayan; everybody knows the story 
of Ramayan but it is repeated over 
and over again. The actions of 
Havana are repeated over and over 
again sO that we never forget what 
happened. If one goes through the 
voluminous records that are available 
on Maruti it is dear that every con-
ceivable law was broken. It is easier 
to specify whiCh laws were not brO-
ken rather than which laws were 
broken. I do not hold Mr. Sanjay 
Gandhi or Mrs. Gandhi exclusively 
respon51ible for it; in fact Members of 
the Cabinet, if they had any charac-
ter in them they could have stopped 
the whole thing. If. Mr. Dinesh 
Singh and succeeding Industries 
Ministers stood up to the Prime 
Minister or stood up to Mr. Gandhi 
and said : No, I cannot do this. if yOU 
force me to do it ! will resign. I think , 
this would have stopped and perhaps 
it would have taken Mr. Sanjay 
Gandhi in a different path from the 
one he had pursued. When people 
go wrong, the people around those 
persons should point out that what 
they are doing is wrong. So, it is our 
responsibility to point out the wrong. 
I would like to say this to Mr. Chana-
08: H you want to be remembered in 
future that there was a Minister of 
Industries called Shri Charanjit 
Chanana, you must stand up for what 
Is rilbt and oppose what is wrong. 

1IIL DEPUTY -SPEAKER: He is 
Coing to stand up after aome time! 

V"derC4king,) Bill 
DR. SUBRAIIANIAM SWAMY: 

For what! I cannot be l'eIpODSible 
for what Mr. Geor.e Femand. did 
in the previous Government. ~ 
oPPOsed him then also. Everybody 
knows that. So, nobody can accuse 
me of inconsistency. This project 
was bOm in sin and it is dying tod.,. 
in sin. 

Sir, you are now in the august posi-
tion of Deputy Speaker. You were 
once upon a time in the DMK. 

SHRI C. T. DHANDAPANI: He is 
still in the DMK. • n~ __ 
~.~~<~~ 

MR. DEPUT;Y SPEAKI'a..J The 
Deputy-Speaker can be a member or 
a political party. (Interruptions). 
You are not objecting; I am not 
objecting. Why should they object? 
What is wrong in my saying that you 
were a member of toe DMK? You 
had a very honourable colleague, 
Minister of Industries in Tamilnadu, 
called Shri Madhavan He came to , 
Delhi in 1974, and took a ride in the 
Maruti car, one of the two cars with 
foreign engines; He said afterwards 
-you don't remember; ~ will remind 
you-that this is wrose than a Vanaa-
pati d4bha; for God's sake. this car 
should not be inflicted on the coun-
try. 

MR. DEPUTY -Sf EAKER: Where 
were yOU at that time? 

DR. SUBRAMANIAM SW AMY: I 
was in Rajya Sabha. 

None of Us has got a car to go in, 
but the nation has been taken for a 
ride. The whole operation that is 
being conducted today is a very fishy 
operation. (Interruptions) . I do not 
know why the hon. member from 
Mangalore should object. Perhaps be 
is a vegetarian aDd he does not like 
the word tftshy'. I was going to say 
something favourable about Manga-
lore, but nOW perhaps ~ should not 
.. y it. The objection is not clear. fa 



;'5 Bt4"'; *-= DUaPP. DlCiIii:Da 18, 1980 
""uI.Oft7~) 

(Aeq. Ir rntlWf. of 
of JI.-.fi Ucl <ACt." 
OrcL_.Ifandi W. 

(I>r. Subramanlam Swam)'] 

It ... ' If. Is aport, why keep 
it An JIaa7ana? .... wiD be the COlt 
Of tnnIportatlon! The infnlstruc-
ture Ia heavUy stralaed. It will be _tter if it is dUmantled aM put up 
bt-I Was lolng to say Manplore. but 
now I will say, Calcutta-where you 
have a port and export is easier. The 
objective is fuhy. The timiq is 
extrem&1y ftshy. There is Internecine 
warfare ,oin, Oft in Congress (1) . 
We know that COftgress (I) today is 
sick. (Intemtption,r) • 

THE MINISTER OF STATE IN 
THE MINISTRY OF SH!,PPING AND 
TRANSPORT (SHRt BUTA SINGH): 
He is already a sick man in a sick 
party! 

DR. SUBRAMANlAM SWAMY: 
Why should Mr. Buta Singh object? 
Congress(!) is a sick party. The 
Janata Government collapsed in 2~ 
years. I do not know whether this 
Government will last more than I! 
years. This timing is very fishy. 
That everybody knows. They have 
not been able to controvert it. Final-
ly, I come to the figures given to 
Shri Atal Biharj Vajpayee by the 
Minister. I am not talking of what 
Shri VajpaYee said. I may have 
differences with what he said. But 
the Minister ,ave it in writing ot 
Mr. Vajpayee. which you cannot con-
trovert. I must quote the figures-
employees' dues Rs. 25 takhs; Har-
yana Government RI. 46 lakHs 

1&.80 hi'll. 

MIl DEPUTY-SPEAKER: This is 
repetition. 

DR. SUBRAMANT.AM SW AMY: It 
Is like Ramayanl Please see Ques-
tion No. 3270 and other such ques-
1iol1l. The whole BDlount is •. 543 
lMhs ad they ask for Ra. '" lakhs. 
'l'Ilerefon. that Is ftshy. 

':am. DJ:PUTY~sPEAKER: I think, 
~t Y'tU Will have Bah In your 
4iDDer. 

U~).sm 

DR. SUBBAIIANIAK SW~: i 
am vcetarian exc:tP for ehichD. 

If the demand lor comPensation i~ 
more than the supply of c:ompeuaa-
tion, what does it mean'? You)mOW 
the basic ecoaomicI. It meens u.t 
there is a fear that there will ~ 
under tbe table arrangemeat also in 
such a matter. That is why. :£ think, 
the full amount is DOt there. Why 
did they not ask for Rs. 8 c:rorest 
The surplus amount could have been 
unt back to the Consolidated Fund. 
They have not done it because I have 
heard from property dealers of the-
Maruti Association that they are 
being subjected to negotiation. I 
would like the Minister to give an 
assurance that everything will be 
above board. Those who claim th~ 

money. please put their names. 
addresses and telephone numbers sO' 
that we can cheek. 

SHRI SOMNATH CHA'rrERJEE: 
I. being the last speaker before the 
outrage is committed finally. may }'e 
alloW'ed some more time. 

t consider this as another shameful 
day for this august House which is 
participating in a debate for defWng 
the statute book of this country per-
manently. We are going through the 
drama of enacting a law which is 
nothing but a calculated hoax J)ef'Pe-
trated on the people of this country. 
By the way Maroti Limited has been 
pur'OOrted to be nationalised. the 
whole concept or nationalic:ation hIlS' 
become suspect in the eyes of the 
people of this COU1\try. Eminent 
domain-~ hope, the Minister blOWS 
this phrase-power of acquisition 
given to the State-has ~ be . for 
pUblic purpose. It is a l)asle reqwre-
ment of our Constitution to wMcli 
they pay only lip service. I ~ 
think of any point of time whea tIDs 
power, very important State power, 
has been exercised f~ such a gross 
private ~~ to ~te a ~~ 
group of inclfvft!QaJ amt a famIl,. 



'"- tilt ~_,. elf law eMeted 
b¥ ......... 

~esterda7, the hoD. lAw IIlnister 
tried to CGbse to the rescue of the 
Industry KinJItet. If we ,0 throuah 
Ilia long speech, the sum total of his 
speeeh 11 that the Gownnment has 
got a very valuable pl'operty at a 
cheap rate. And that sownebody sOllIe 

t 

ordiDa1'7 private businessman was 
going to acquire it. He had made an 
application before the Court and 
would have got that very valuable 
property at a cheap rate and, there-
fore, the GOvernment to acquire the 
very valuable assets, had gone to the 
exercise of passing an ordinance. 
Therefore, the object is to get a pro .. 
perty, a valuable property. Now 
admittedly, there is no project report, 
admittedly tin today the Government 
does not know how mUch money they 
will have to bring about to put this 
company into a running condition. 
Whether they can at all produce a car, 
which will not be a push model car? 
That was Maruti, I am told. One has 
to push it, because there was no 
operating engine. This is a very 
serious matter. t would like to 
remJnd the hon. Members that when 
We are mentioning one after another 
sick companies, about which viability 
:report has been obtained, whiCh can 
1>8 made viable by some investment 
from the Government, because they 
are very valuable units Or companies 
with a large number of employees, 
some of than having even thousands 
and thousnMls til. em~, when 
we are requeating them to take over 
tIwIe companies, then the Minister 
sall "Well, I ·Jufve DDt ,ot s\tCh a 
viability reportt whJeh will make the 
COtJipatty TUft prdfttab1y". Thete are 
1n'Ikume.:.n,le lnatatlaes. 'l'here is the 
HiDduataD ~ 1P'hei"e thou-
S8IIds of worters are _played, there 
is the lDdiaft Paq1er Pulp Company, 
on whieh the PtIbJe Ktftistet- has 
giveft a eotnrIdtrD.'t 1& ttib over tb!J 
compan" the rUbbi!4 1blnufaeta:rinl 

companies are there; the KiDiJter 
lIu... abeut .aJl ., u-. \'here are 
JDaDtJ ~.......... in tbIs GOUIltrF. 
wldcIa aTe vahable l1IIba, width haft 
___ a6ak d_ tie ............ t 
bJ private 0WIIIe1'.t, but wblch haft 
DOt been taka GVer. Wb7 II it that 
they aTe BOt beInI tabn 098r1 Not 
a single unit bas __ tUa over, 
even though every day we an 
requesting him to dO that, because, 
he says, there are no viability reports 
or feasibility reports. We ean live 
any number of enmple8. The 
Minister owes us an explanation 
why in this particular case, without 
a project report in their fUe, and no 
study whatsoever, without any 
assurance being given to the country 
in this House that they will ever be 
able k) manufacture a aiDlle car 

MR. DEPUTY-SPEAKER: He 
should conclude now. 

SHRt SOMNATH CHA'M'ERJEE: I 
do not think I have spoken nonsense. 

MR. DEPUTY.;S'PEAICBk: Not at 
all. 

SHR! SOMNATH CHA'rrERJEE: I 
may submit that they are talking 
today that we are against nationalisa-
tion. Such types of cruel jokes-in 
tact these are cheap jokes, not even 
cruel jokes should not be bandied 
about here. If they were satisfied 
that this was for the purpose of really 
supporting an industry, for which 
there is a great rteed In this eounCry, 
then they would not have eomplete17 
shut their eyes against many good 
undertakings, which can be made 
profitable by investinl a little of the 
Government money. But the Govern-
ment is not WilUng to revift them, 
even though there are 10 many unitl 
like thgt in the country. 

Yet Varuti is sepanteIy trwated. 
I cali it the bldest eover"up actiOD 
in this coantry BIbt!e lDdepeDdeDce 
ac! the bfaaK 'Pre emptlve . .,.,. .. 



(Shri Somnath Chatterjee] 

wbleb hu beeR done 1>, tbit anti· 
n.Dee, to coyer up the wbole ,at of 
laWl of this COUIIt!')'. AU the relevant 
law. of tbla country are to be covered 
up. If there bact been a proper 
invealilaUon and inquiry, evertthina 
would ha.e come out. The liqUida-
tion proceedin.. are tbere. The pre-
emptive move i. . .. 

AN BON. MEMBER: The Law 
Minister·. job. 

8HBI SOMNATH CHATTERJEE: I 
know ~ cannot blame him. He is an 
honest man. But, in ' that company 
what can he do? 

8MBI JYOTIRMOY BOSU: He is 
in charge of Company law. 

SHRI SOMNATH CHATTERJEE: 
Now he bas finished that by bringing 
such laws. Sir, you are restricting 
the time. Let u.s also know some of 
the lawl of the country. All the time 
we are indulging in making illegal 
laws, ultra 'Vires laws, or anti-people 
laws. So far as the Companies Act 
is concerned until now, I do not 

t 
think they had any allergy to it. In 
fact, they have been liberally using 
the Companies Act against any per-
son whom they wanted t.o catch hold 
of. 

!.t is known to everybody that there 
are so many powers given to the 
court in the COUrse of liquidation 
proceedings to ascertain facts, to 
recover the assets of the company, or 
to avoid the effects of what are known 
as 'fradulent preferences'. I will just 
mention the headings of some of the 
sectioDS-penalty for falsification of 
books offences by oflleers of campa-• mes in Uquidation, penalty for fraud 
by oftleers, liability for proper 
accounts not kept, liability for 
:fradulellt c:onduct of business, power 

of court to ..... damq. for what 
is called m;"_·nee .,.INt 4elin-
quent direc:ton, proaecutioD of delin-
quent ofkefl and member. of the 
company. All these provisions of the 
Companies Act are completely cover-
ed now and nO action can be taken. 

Since proceedings were loinl on 
before the court, the problem was 
how to stop it. They cannot go 
before the court and show their face. 
So, what do they do? They take 
away the powers from the court, so 
that there will be no misfeasance pro-
ceemngs, no inquiry, no delinquent 
oft\cer removed or punished, no 
penalty for fa1siflcation of books. 
Nothing can be done and every-
body is being exonerated. There-
'lore, the object is not national· 
isation of the Company for ,public 
benefit. This is IlIationalisation of 
all illegalities that have been com-
mitted. which they want to cover Up" 
by this pre-emptive action. Our 
resepctful submission is that their 
object is not to start on industry. 
If it was so, then they would . have 
come out today with a detailed pro-
ject report or even an indication as 
to when they will be able to start 
this factory. They do not know 
even what is there in the factory , 
they do not know whether the 
machines are working. The hon. 
Minister said. it is being put into 
working condJtion. (1In~ptIions-). 
Polish your faces land look at the 
mirror ... (lnterTUptions) You are 
very handsome and nice people, but 
your face today is the ugliest one 
in this country. (InterruptionB). I 
appeal to the hon. .Members that 
under the present laws of this coun-
try-forget about the penal provi-
sions-they could have achievep 
what they have got now or wanted 
to get by applying the Industries 
(Development and RegWation) Act. 
There is a provision in this Act. 
Now, I hope Mr. Shiv Shankar will 
correctly advise the Inaustry Minis-
ter. There is a ·provision here 19 the 
effect that even if a company is in 



491 Baa._Ba. Be: AGRABAYANA 2'1. 1.1 (SAKA) DiIepp. Of 
)lard UcL (Acq.1r - TNaaI. of U~) 
Ord. fItId Jfanai Ltd. (ACQ •• 7'nItII. oJ 

liquidation, if the Govemment is of 
the opiujon that the company can be 
n;vived, the Government can make 
an application to the eowt to go for 
an investigation, for appointment of 
an authorised controller and all 
liquidation proceedings will be stay-
ed. The Government gets the power 
over the management of the com-
,pany and that manaaement can ·be 
continued for 12 years and the court 
has no option it the Government 
makes an application stating that 'we 
want to take it up, there is going to 
be an investigation! Without pay-
ment of a single pIlim as compensa-
tion, they could have taken over the 
entire management of the company 
without any liability and the court 
would have been -bound to stay the 
winding up proceedings so that the 
company can be run and managed 
by the Government. It contains a 
provision that the Government by 
issuing a notification could have 
stayed. the operation of contracts, 
orders and decrees against this com-
pany. They would have even be able 
to ,avoid payment of liability for 12 
years. If they had been honest, they 
would have gone to the court, made 
an application under the lOR Act 
stating 'Give us the power to man-
age, we want to see whether this 
company can be revived or not', the 
court could have given this power. 
Why did they not try this way? 
They are playing with Rs. 434 lakhs 
of the people (Interruptions). Apart 
from the compensation now, they 
will bave to spend money to run it. 
This Rs. 434 lakhs is not the entire 
amount that will ibe needed for this 
factory. This is to pay compensa-
tion to their own persons whose 
identity even is not certain, whose 
existence is not even accepted to-
day. They are unable to give the 
particulars. Once I find that Dr. 
Subramaniam Swamy has put in a 
rele\llant em.endment. They are not 
agreeable to give even the particulars 
of the eldsting persons. They are 
making charity of iRs. 434}aIms to 
themselves. They are making the 

U~) Ifill 
Companies Act non-applicable. They 
are pre-emptiq aey action bein& 
taken by the court, they are coverin& 
up aU Uleplities. IIUld aU misfea-
sance and at the same time they are 
doling out Rs. 43. lakhs for them-
selves and the people of this country 
are taken for a ride. Don't think 
that everybody is a tool in this coun-
try. Th.. have lOt a majority. 
Merely a few more topiwallas day 
by day will not help them. There 
may be more topiwallas on that side. 
but the people of this country are 
not being guided by these Ayarama 
and Gayarams, 

MR. DEPUTY ·SPEAKER: The 
people in our country are more in-
telligent than the politicians. 

SHRI SOMNATH CHAnERJEE: 
They cannot find even PCC Presi-
dents, senior Ministers are !being 
dellailed, treated in a lackadaisical 
fashion, we know what will happen. 

Therefore, I want to say that this 
Bill was conceived in fraud. The 
whole undertaking was conceived in 
fraud, it was reared up in fraud, Jet 
that fraud not be perpetuated for 
ever. Therefore, 1 oppose every word 
of this Bm. 

SHRI CHARANJIT CHANANA: 
There are a few things which the 
hone Members have said. I will take 
them up first. 

One is that Mr. Jethmalani has 
rightly said that the whole thing was 
more of a drama, but who played tb.J 
villain and other parts they will 
have to identity. 

SHRI P. SHIV SHANKAR: He is 
the villain of the piece. 

DR. CHARANJIT CHAN ANA: 
Secondly, Shri Jyotirmoy Bosu was 
making some statements on nationa-
lisation. 

SURI JYO'l'IRMOY BOSU: With-
out compensation. 



SllRI CBANIlANIIT CHANANA: 
Be .. 11 withoUt compensation. whOe 
the other 'bon. Uen&er was jud 
DOW Ia1iDa we were cJoliDi out com-
pensation. Pint they should s~tle 
between themselves. (lnteTnlptiona). 

Nolle is a very important factor 
OIl their part, but that noile lJ)eau 
more of their politic:al frustration. I 
cannot do anything about that at aU. 
I am -replying to e.eh point. Have 
patience 81BO. 

SHRI JYOTJ:RMOY BOSU: On 
a point of order. Kindly advise the 
Minister not to quote the uncorrect-
ed speeches of yesterday. They have 
to be corrected today aDd sent back. 

SHRt CHARANJIT CHANANA: 
I am glad the hon, Member is advis-
inc US not to talk of yesterday, 

SHRI JYOTlRMOY BOSU: 
Don't quote yesterday's speeches. 

SHRI CHARANJIT CHANANA: 
He himself wants to remain in yes-
teday, As far as the speeches are 
concerned, he should check up with 
Mr, Samar Mukherjee whether 
he did write a letter to the then 
Industries Minister for nationalising 
this company or not. 

Secondly, he should also check up-
because I am told that the CPI and 
the CPM are ftirting to their conveni-
ence very much these d'ays-from 
the Minutes of the politbureau of 
~) Communiis Party .. , ~Irterrup-' 

I am very particula't' amout one 
thing, the way Shrl Bosu gets exited. 
It might aftect his health, especially 
his blood pressure. He is a friend 
of ours, and we do not want that to 
happen at all. 

But he is indulaina in lames of 
speculatl0nl. He says what happened 
after the Janata Party came to power, 
and he wants to talk about what 
bIppen" efter 31-1-1&'16. A. to 
what you have been tloiD& durinl 

the lanata Period, J do Dot WIlDt to 
expose )"OU people at aIL 

It is very IUl'Pl1IInI that tile CPK 
Member is talkiRI of 1'IIIKIt) fJftCIl· 
lora, be is DOt both.... .'boUt the 
public eedeIr at aU, about Govem-
ment dues, (1~) May I 
OrMy request the hoi\. Member that 
he should stick to the eo-calle4 i~ 
of his party! 

Another member was tal.kiDg of 
another thing that the gross capital 
is now being replaced by some other 
thing. Then, Shri Ram htbmalani 
who is a so-called a lawyer ... 

AN BON. MEMBER: Why so-
called? Is he a so-called Minister? 

SRRI CHARANJIT CHANANA: 
1 am surprised that be is talking of 
a code of morality. It is rather sur-
prising that those codes of mor.ality 
I am finding are different from area 
to area. The hon. Member once 
again started talking about Rs. 434 
lakbs. I would only say that the 
han. Member was trying to show. as 
if he knows the game of numbers so 
well that 434 is a jumbling figure. I 
am not an expert in numerology at 
aU. I can only say that this amount 
was decided as fair and reasonable. 

About the schedule of priorities, I 
have already explained that and I 
gave the details of that Ialso, 

AN RON. MEMBER: In&tead of 
434, why not 420? 

SHRl CHARANJIT CHANANA: 
I have no objection at all if in that 
code of morality, an hon. Member 
would like to adopt that code of 
himself. But I would not like that. 
I would advise him not to talk of 
that. If he so desires, I have no ob-
Jection. (lnt~) The latest 
journal of Psvchologll talks !8bout 
lJSychic cases of some people who 
alwayS iDdulge in ridiculing others-
they carefully try to ridicule others-
but they forget that lDIiletimes in 
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that ~ &bey do DOt a.nr that 
they are ridIcuJiq themIeIfta. I 
persooalJ7 feel that he ... doing 
that. I WODkl acm. him not to 
indulge in such practices at all. 

The hon. Member, Dr. Subr8Dl911-
iam Swamy, must be given the cre-
dit of having ·broken that artiAcial 
mixture of whatever poUtical par-
ties were. He criticised those people. 
I am very glad about that. 

Shri Somnath Chatterjee was talk-
ing aloud sbout some companies he 
knows. He is tl'ying to put some 
words in my mouth ... 

SHRI SOMNATH CHATTERJEE: 
You correct me if I am Wl'ong; I 
will stand corrected. 

SHRI CHANRANJIT CHANANA: 
I would only like to tell him, when 
he is tali king of the project report-
this is my lubject incidentally-the 
project report is always prepared 
after a thing known as economic via-
bilit~·. Since we introduced this BUll 
in the House, we are talking of in 
the Statement of Objects and Rea-
sons about eoonomic viability.. A 
project report means .all the details 
of machinery, etc. 

SHRI SOMNATH cHATTERJEE: 
I said, both. 

SHRI CHARANJIT .CHANANA: I 
am only saying, we are talking of 
economic: viability when I am talk-
i,ng of ~tional marltet 
orientation. etc., these are .potentials 
which must guide the House on the 
question of economic viability. 

SHRl SOMNATH CHA'ITERJEE: 
What is your reaction to the taking 
over of companies which are sick? 

SHRI CHARANJIT CHANANA: 
About the companies he is referring 
to, the hoD. Member knows, more 
tham enybody el8e, that we are already 
in the process of dome whatever has 
to be done .•• 

U~) BiU 
SBRI SOKNATB CBA'r1'B1UE&: 

Let him commit that he has no closed 
mind. 

SHRI CHARANJIT CHANANA: 
I would like to eommit in this Bouse 
that my Government ia always com· 
mitted to the industrial development 
of the country, as also curine of the-
sick units. 

SHRI SOMNATH CHATTERJEE: 
Please tell us that you have no closed 
mind with regard to them ... 

SHRI CHARANJIT CHANANA: 
I would like to add one thing which 
I forgot. Hon. Member Shri Yyotir-
moy Bosu wanted me to comment on 
the 'bunch of lies' or whatever they 
have. I would not like to encroach 
on that telTitory of his at all. That 
is his monopoly, and 1 want him to 
maintain his monopoly. 

RROF. MADHU DANDAVATE: 
One question, if he is willing to ans-
wer; one clarification. How did you 
arrive at that figure of 434? 

"ft ."".1ft 'JfJ1RT: ~~ qr~ if it <1 

MR. DEPUTY-SPEAKER: The 
question is ..• 

SHRI RAM JETHMALANI: Since 
he bas not replied to any of our ques-
tions, we walk out. (Interruptiom) 

16.26 hrB. 

(Shri Ram J eth.'m.alam and some 
other hon. Member, then left 

the HOt.ItH) 

lIB. DEPUTY -SPEAKER: The 
question is: 

'''Ibat the Bill be passed." 


